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LOK SABHA
Monday, December 21, 1964/Agraha-
yana 30, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
MEMBER SWORN

Mr. Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secretary: Shri Lahtan Choudhry.

Mr. Speaker: The Minister of
Parliamentary Affairs may introduce
the Member to the House.

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C. R. Pattabhi Raman): Sir, on
behalf of the Minister of Parliamen-
tary Affairs, 1 have great pleasure in
introducing to you and through you
to the House Shri Lahtan Choudhry
who has been returned to Lok Sabha
irom Saharsa constituency of Bihar in
the vacancy caused by the election of
Shri B. N. Mandal having been
declared void.

Shri Lahtan Choudhry (Saharsa).

ORAL ANSWERS TO QUESTIONS
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Shrimati Lakshmi Menon: Sir, this
question has been raised since 1952
and the late Prime Minister had given
a categorical answer that it was not
possible to withdraw the subject from
the Agenda of the United Nations.
He had pointed out that there is no
procedure by which a subject once
entered and which remained on the
Agenda could be withdrawn and that
the only alternative would be for

India to withdraw from the United
Nations.
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Tz forar & TR Aqma W A AT 0

Y gETEIT ATERN AT TS
TG FTOR § arfeeary ¥ 97 of@@dq
fear 2, wTaTe FTET F AATHT HY



5817  Orai Answers

frma #%F, 593 @< o 9y A9
g 7 fafgag oifewmw & 9 S®
g3 wfaw & w7 o @ qur ww
qLE A fFeaE #Y o 3 g ¥
fadg 9@ W9 SEET qifEEE A
IAT TF A AG femm, @ ¥ owa
FIEFTX I T q9 § 19O &
SE MM F wEEg ¥ N g5 waer
fraee o &, afg g, @ dasw e
a9 #t Ig g F7q7 gfafwar @ ?

weqy REET . AT FT A qA
A I F T AT THAT R

Shri Hem Barua: May I know if it
is not a fact that Pakistan has lodged

a complaint with the U.N. Security-

Council saying that India’s decision
to extend the constitutional provisions
of Articles 356 and 357 might result
in disastrous consequences; if so, may
I know whether the Government
think that it would be possible to
extend those articles and integrate
Kashmir with the rest of India with-
out withdrawing the Kashmir case
from the UN.?

Mr. Speaker: Now he wants to con-
nect it by using the last words of his
question.

Shri Bhagwat Jha Azad: Sir, India
went to the United Nations against
the aggression by Pakistan. Since
during the last 17 years the powers
of the United Nations have changed
the entire nature of the complaint,
does the Government think it preper
that it should be treated as dropped?

Mr. Speaker: She says that it is
not possible; we can withdraw but
the case cannot be withdrawn.

Shri Harish Chandra Mathur: Is it
not already the conclusion of the
Government of India that this ques-
tion can be settled only by mutual
negotiation between India and Pakis-
tan? If it is so, is it also the conclu-
sion of the Government of India that
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the United Nations can serve no use-

ful purpose in the settlement of this
question? '

Mr. Speaker: What are we to do
then?

Shri Harish Chandra Mathur: I do
not say what we should do. I am
just asking whether it is the conclu-
sion of the Government or not.

Shrimati Lakshmi Menon: It is the
understanding that all problems bet-
ween countries can be settled ami-
cably by mutual negotiation. This
matter was referred to the United
Nations by us.

Shri Harish Chandra Mathur: I do
not object to your referring the dis-
pute to the United Nations.

Shri Bhagwat Jha Azad: Because
we referred it to the United Nations,
we want to know whether it is our
view that no useful purpose would
be served by continuing to have it in
the United Nations.

Shri Harish Chandra Mathur: It is
too late to ask why we have referred
the dispute to the United Nations and
I quite appreciate the answer given
that it is not possible to withdraw it
now. May I know whether the Gov-
ernment has also come to this con-
clusion that this can only be settled
between India and Pakistan by nego-
tiation and that the United Nations
Organisation can be of no assistance
whatsoever in the matter of its settle-
ment and, if they have come to this
conclusion, have they made it known
to Pakistan and other powers?

Shrimati Lakshmi Menon: The
series of negotiations that we carry
on with Pakistan must convince the
member that this is the conclusion
that the Government have already
arrived at, namely, that whatever be
the conflicts that exist between India
and Pakistan, they can be settled ami-
cably only by mutual negotiations.
But that does not mean that it is
possible for us to withdraw this sub-
ject from the agenda of the United
Nations.
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Shri Hari Vishnu Kamath: Con-
sidering the fact that this issue has
been hanging fire or has been in a
state of suspended animation for over
twelve years, has the Government
received any reports or has had any
indications that since the unholy
alliance of Pakistan with China there
has been a change of attitude on the
part of a number of member States
in the Security Council and in the
General Assembly in favour of India
and against Pakistan on the Kashmir
issue?

Shrimati Lakshmi Menon:
the question?

Shri Hari Vishnu Kamath: You
could not follow it?

Mr. Speaker: It is rather an abstract
proposition which could be answered
but it does not relate to the with-
drawal of the case. Next question.

Shri Hari Vishnu Kamath: You
have allowed questions whieh do not
strictly pertain to the withdrawal of
the Kashmir issue, which is hanging
fire, which fact is the crux of the
matter, and it may continue to hang
fire for another decade or so.

What is

Mr. Speaker: We are helpless.

8hri Hari Vishnu Kamath: Have
they got any reports to the effect that
a number of States in the United
Nations are, since the unholy alliance
of Pakistan with China, in favour of
India on this issue?

Shrimati Lakshmi Menon: We have
no information.
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Economic Development Plan of Afro-
Asian Countries

+

( Shri Surendra Pal Singh:

J Shri Shree Narayan Das:
Shrimati Renuka Barkataki:

Shri P. Venkatasubbaiah:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 162 on the
14th September, 1964 and state:

*589.

(a) whether the Inter-ministerial

Committee set up to assess the
requirements of the developing coun-
tries of Asia, Africa and Latin

America has made any proposals for
promoting technical and economic
cooperation with these ecountries and
to expedite their implementation; and

(b) if so, the important features of
those proposals?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singhk): (a) The Inter-ministerial Co-
ordinating Committee on Technical
and Economic Cooperation has been
set up to:

(i) Assess the long-range require-
ments of the under-developed
countries of Asia, Africa and
Latin America in the light of
their trade and development
programmes.

Study selected problems relat-
ing to the development of
commercial relations between
India and the regions men-
tioned in (i) above.

(ii)

Recommend measures to pro-
mote economic and technical
cooperation between India
and the countries of Asia,
Africa and South America.

(b) Various proposals are still
under consideration of the Committee.

(iii)

Shri Surendra Pal Singh: Is it a
fact that India and the UAR have
entered into an agreement to collabo-
rate in extending financial and tech-
nical help to the developing countries
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of Africa and, if so, has that agree-
ment been given effect to anywhere
and, if so, in what shape and form?

Shri Dinesh Singh: We have not
entered into any agreement with UAR
to extend technical collaboration to
other parts of Asia and Africa.

Shri Surendra Pal Singh: Have the
Government any reasons to believe
that there is a determined effort on
the part of China in those countries
to persuade them not to accept any
technical or financia]l help from India
or rather to eschew it?

Shri Dinesh Singh: I do not know
whether there is any effort on the part
of China to persuade them not to
accept aid from India but they are
very keen that they should accept aid
from China.

Shri P. Venkatasubbaiah: May 1
know whether, in extending our co-
operation, both economic and other-
wise, there is an agreement that is
being entered into with these coun-
tries regarding sending of our techni-
cal personnel to those countries so as
to help them to make an advance-
ment in the economic matters?

Shri Dinesh Singh: Whenever the
country asks us, we send our techni-
cal experts.

Shrimati Savitri Nigam: In view
of the fact that the Asian, African
and Latin American countries have
been suffering a lot of economic loss
because the prices of raw materials
are going down and the prices of
finished goods are rising up, may I
know whether this question has been
discussed in this Conference or not?

Shri Dinesh Singh: I have not men-
tioned of any conference.

# oA fag FT AT
saeatadi ¥ Fg oA g 5 9 37
FIF H AT FT AT TG FAT
T
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qeqA wgEa: g a1 527 Mt
FHET AT
Shrimati Savitri Nigam: I meant
this Ministerial Committee, I wanted
to know whether this question has

been discussed or not. He should have
understood it.

Shri Dinesh Singh: I gave the
objects of this Committee. The ques-
tion of prices is not directly the con-
cern of the Committee as such. It is
only going to extend the cooperation
to these countries.

Shrimati Yashoda Reddy: Does
the hon. Minister know that China is
very anxious that these countries take
more technical help from China and,
if so, becausé of these efforts, has the
Government of India felt any lessen-
ing of demand or any such reaction
from these countries as far as our
help is concerned?

Shri Dinesh Singh: No, Sir.

St ANER §T TR T 4
g a9 g f5 = 7 avt mafy &
mifgs W7 aFAIeT agrEar uimrs
TEHET IWT FT IgT FH! T § AT I -
7 amar fFar & | WK ag 9@ 89w
g @ zw gseafw @ femsam #v
TG 7 ST gEEHIE 9
faame frm & 0

st feam feg g £ fF 2
aTat aga w1 et g 1 feam frar
7 &9 1 3@ J AIH FEI & | SATT
agt fagr & QAT o9 ] | g9 AT Fav
F7 g & g ey § 73w ¥ o P

Incentive Scheme for Dock Workers
A+
*591 J Shrimati Savitri Nigam:
* 7 Shri P. R. Chakraverti:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government  have
taken a decision on the comprehensive
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incentive scheme for all categories of
Dock workers;

(b) how far the ad hoc incentive
scheme for baggers in food ships at
Calcutta Port has enhanced baggers’
earnings on the basis of increased
output; and

(c) the reaction of Stevedores to
the new scheme?

The Minister of Labour and Employ-

ment (Shri D. Sanjivayya): (a) The
question of introducing incentive
schemes for food grain and salt

workers in Calcutta is under con-
sideration of the Central Government.

(b) The average earning per bag-
ger per shift has improved from
Rs. 3.50 to Rs. 400 on the basis of
improved output.

(c) The Stevedores are willing to
accept the Incentive Schemes.

Shri P. R. Chakraverti: May I know
whether Government proposes to
change the present method of recruit-
ing Stevedores?

Shri D. Sanjivayya:
proposal to change it.

Shri P. R, Chakraverti: What are
the specific references which have
been made to the Wage Board which
has been set up in this connection?

Shri D. Sanjivayya: The Wage
Board is a different thing. I cannot
answer.

Shrimati Savitri Nigam: May I know
how much time will it take to come
to a final conclusion as to what the
incentive would be given to each of
the workers if this scheme is accepted?

Shri D. Sanjivayya: The whole
scheme is under examination. We
have called for the views of various
trade union organisations. We hope
to introduce this scheme by the 1st
February next year.

Shri A. P. Sharma: How long will
it take to call a meeting of the trade
union organisations and obtain their
views?

There is no
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Shri D. Sanjivayya:. We
already discussed it with them and
they have promised to send their
views in writing by the end of this
month. As I said earlier, we hope to
introduce this scheme by the 1st Feb-
ruary next year.

Shri D, C. Sharma: May I know if
the Government is going to have a
committee consisting of the Members
of Parliament and other officials in
order to evolve a scheme which will
give satisfaction to the workers and
to the Stevedores?

Shri D. Sanjivayya:
such proposal.

Shri M. R. Krishna: May I know
whether the Labour Ministry is aware
of the presence of over 16,000 experi-
enced uprooted dock-workers from
Burma staying at Vizakhapatnam, and
if so, whether the Labour Ministry is
contemplating any scheme to help
them?

Shri D. Sanjivayya: A representa-
tion has been received by the Minis-
try and it is under examination.

have

There is no

st g Fag : FaT AW wEwA
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Shrimati Sharda Mukerjee: May I
know Government's reaction to the
opposition of the labour wunions
regarding the mechanical offloading

of ships since a lot of labour will
become unemployed if that is done?

Mr. Speaker: That is a different
question altogether.

Shri Oza: May 1 know whether
Government are having any expert
advice to assess the workloads to see
that the incentives scheme does not
add to the workload unnecessarily
causing harm to the labourers?

Shri D. Sa.njivay"ya: This question
was gone into by the one-man com-
mittee called the Jeejheebhoy Com-
mittee.

=t v Averor - & ST STRAT
fr 91 Arew 39 fafaed #Y faar @

IAHT GIfAATT F43 § fovqar qo
Eouill

st To fwo wreEy : It fafaeex
qEg § Faomn fw gfel & gae

@ N & wfET g =1 JET A%
g KEL F GFH FT a0 F fean

ST
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Indian Citizenship for Migrants from
Abroad

+
w592, J Shri Onkar Lal Berwa:
" Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government are consi-
dering a proposal to confer full citi-
zenship rights on refugee Indians
coming from East Pakistan and repa-
triates from Burma and other African
countries; and

(b) if so, when and the number of
such refugees?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) These persons can
acquire Indian citizenship after they
have fulfilled the conditions laid down
for that purpose in the Citizenship
Act, 1955 and the rules made there-
under.

(b) Does not arise,

=t WE TR 4 0 F AT
AT g fF o feay wonedt § foaay
Arrfwat & ar ¥ fa=r fvar sy
g

i faAm fog - 74 98 wIow @
g v felt 7 fow & oA e T
& ar == 1 ¥9 a9 o ) Frgw 9
I feaw A Sy @t Y 21
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Shri Vidya Charan Shukla: Will the
Government be able to say how many
such refugees have already been given
citizenship rights in India?

Shri Dinesh Singh: To my know-
ledge, no one has been given.

Shri Himmatsinhji: What is the esti-
mate of the External Affairs Ministry
of the number of people who are like-
ly to come from East Africa?

Shri Dinesh Singh: We hope no one
will come from there.

Shri Kapur Singh: Is this reversal
of the immigration flow of Indians
towards back home indicative of our
fast falling image in the outside world,
or are there some other causes?

Shri Dinesh Singh: I do not see
what the hon, Member is actually
wanting but they have been working
in these countries, there has been
nationalisation in some of these coun-
tries; they have lost their employ-
ment, and therefore they have come
back to India.

Shri Hem Barua: On a point of
order. He says there has been nationa-
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lisation, they have lost their employ-
ment, and that is why they are back.
That does not apply to East Pakistan
migrants.

Mr Speaker: Shri
Shastri.

Prakash Vir

it NwwE et - & a8 IE
arear § fr 7 7 ot & & v wrw
FEHR A AAFT F 9 I TF aga
FAIR AT frar § sady qevfa
# 3w ot fr gEe 2w F @y §
fadgsz, Jdee #w amfr &,
Tl & g% frogrem & oY aga §B
gt wFe A feafq dar g wh & fF
g T AT G & FAT IR AT AT
F3F Traw ¥ ¥5 frar & 7

=t faiw Fag « Q8T a9 AT AE
Faifew Ssfrare & a7t & 1 Heqey ALy,
ATOHT AR & ooEd & & AW oA
& a7 fF ag Y gt am g g A
¥

Shri P. B. Chakraverti: May I know
whether Government proposes to con-
fer citizenship on all the refugees who
are coming with or without travel
documents?

Shri Dinesh Singh: May I say a
word about this? People who are
coming back to India, people of Indian
origin, are of two categories. Quite a
number of them are already Indian
citizens, they hold Indian passports,
and there is no question of their citi-
zenship at all. Then, there are quite
a number of people of Indian origin
who can register themselves as Indian
citizens under Section 5 of the Natio-
nality Act. It is for them to get
themselves registered, and then citi-
zenship would follow.

Shri Vidya Charan Shukla: One point
is not clear in the Minister’s answer.

Mr. Speaker: "Shrimati Yashoda
Reddy.
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Shrimati Yashoda Reddy: After the
fall of the Bandaranaike Government
in Ceylon, may I know if our agree-
ment with Ceylon gets automatically
nullified, or is there any interim
arrangement?

Shri Dinesh Singh: No, Sir. It does
not get nullified. I explained this to
the House last time.

e foent aar qves w1
qaA
+
(= go= =vz wgawm :
| =t siwr st dear
*593.ﬂtﬁﬁ:
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#1797 6 fF g 7 37 fpewt aar
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w7 F3H I8 8, foewT T At
o aifdfas gfee & g0 w9 aEAr
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gEAT ST A /A (siway
tfat wiwt) : wwfaw wfafas,
1952 ¥ vaera 15 WY fovew wra aw
4 7 fear o1 g, 5@ aF fw,
39 foew 9% 9% 9 9w yaTfOTE
FFCRL | T I @ F qJ@eAT FT
ar & f5 #1g oY qE feew 7 faars
arr foras @A § ARy 9fem oy

TR aF TR I wEE E 0w
st afafa & fora & ams fastar
FoT O ¥ g9 F fai fwew s
1 (foad ez o wrfesr &) Ao
W@ & 1 39 afafa ¥ wemer feew
fedtom & FgT £ 9T fvew 3w
¥ wfafafy za% wgeq & | 7977 3
T FFRI F fet § fr F Figar
FIAT & FwATT FEATH TR & fgers
qafee FRATE FX | F9 T &7
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The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C. R, Pattabhi Raman): The
position with regard to films, includ-
ing songs, is different from the posters.

Under the Cinematograph Act, they
have got a regular censorship, and
various provisions are there, with

which I will not tire the House. So
far as the posters are concerned. it is
true that some of them contain pic-
tures which you may not see even in
the picture itself. That is to say, they
have got no sort of control, and there-
fore, we may even think of amend-
ing the Act. Pending that, we have
written to the various State Govern-
ments, ang we have got this informal
committee, as the hon. Minister has
pointed out, with seven members, who
periodically go into these posters,

St g o KA G ERT
T Fy=mar 2w Taw fAw o =T
#r uF afafg fags w1 7€ & A1 37
et & a9 47 2 AT AT 47 AT
Y oelter Tzl U7 A EA T T E
o fr faeger o fo@ g9 § A7
e FOU AT A UF AeET A=
dITgET & 7 F9r 37 qvaey § TR
T® F3T Z03 IA FT A 3TATH 7Y
& & Arfw of fam feew fawir &
fwre ?
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I WT AR ®WAR (e
gfiRr maY) - Far f& & owEr oar
ga+ a7 3T awar ar fw ag 1 feew
T § 39 9% 9 T FAIAT w9
FL G 347 {5 g aT § s afeq
a9 o7 gaq 99 g g # fAar
EHFT @ 9 W oW T AR TR
F aur et § f5 w1 fagm o F
§ FTE 430 & A1 g9 IR agAN &7
faame FrEFa§ |

Y e w1 d<ar - q9 § qg
FaT 91 941 § a9 F fa fFw feewll
T TR T oW & 7

sfrwet ghaer wist : 9 g« fedew
A g W9 wg) § Ffer gd=
w0 gt frent § ¥ 3 7§ Tear
L, T T T F FH Fear g |

Shri S. N. Chaturvedi: May I know
whether any action has followed after
Shri Vinoba Bhave started the move-
ment against indecent posters being
exhibited in public places?

Shrimati Indira Gandhi: I have
just now said that we have approach-
ed all the State Governments to look
into this matter.

st QM AgE g A
AT e, e, arT SR AfaT
F mraed ¥ $® qfa@d S0 AT FHAT
£ Sy f @= o @y & Y & St
=gar § 5 7o faa wifs el &
agt o A § A g v Feaey £
§ gaR W gfeedior & gt Al
A § agt 3% walq ffwy & fag
Wi & a1 39 v § T IS R
3 oft fore fran o7 @sar & 7

syt gfeaxT wiwy : ag o qET
T F1 9I § 1 far dET g ar I
Wt fag agr wwa # T fememn

ST 1 q9red W {waw & oag
AT AR AT g W gqfam
THAS & q1 I & foq W7 g TR,
F AFAT § |

Shri Kapur Singh: I want to know
whether the Government are quite
clear in their mind as to what types
or categories of exhibitions intrinsi-
cally ten dto lower the morale of the
beholder, or is it a question on which
much can be saijd on both sides?

Shri C, R. Pattabhi Raman: There
are a few categories and if I may,
with your leave refer to them, they
are as follows. A film shall not be
certified as suitabie for public exhibi-
tion, either unrestricted or restricted
to adults, if it deals with vice or
immorality in such a manner as to (i)
extenuate vicious or immoral acts; (ii)
undermine the accepted canons of
decency; (iii) depict vice or immora-
lity ag attractive or (iv) cast a halo
of success or glory round the vicious
or immoral.

Mr. Speaker: Even after this much
can be said on both sides,

ST qETEAIT WERY ; FeAT APIREAr
7 fom ww T & Awew et
AR el § FO U & goar &
Tq gravg § fa= far s | s
aF 7O wv-ata w8 w7 @Y &
o9 ¥ FE AN O T AATHT F WA
T 510 FHFT A A forw duw AT
1 HigF IEAN FA F gEET F
@ e F1 wwEraw foar ot 0§
ST ATgaT § fF 39 wvaew § e
Tt favia ford i A e & 59 wo
a3 faume 7 *1 7t feafq oy ad 7

st Sfe atdt : ag Y uF oAy
AT ¢ fo@ ax g a9 o= s
qra g, WiE feew Faod W@ 2
ag F1E OF TH fAwEg A F AT A=Y
21§ mrwr wrey § fF STe dWET A
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T A€ faar @1 9g qF F WG
a_E R

=t frrfa faw & sar smEw
g fr ag ot 7 aeedi woF FAE g
Fr7é & 9 F IAAEAA FE F
Fae AT gk waY dv agt feee §
@ga‘tﬁmﬂﬁﬂﬂﬁfﬁ?ﬁ
¥ W @ foedt el #Y @@ ¥ oy
¥g faar F%, §7q €9 FL F AU
fvig & fe feg 9 & foq a9
ST qIF g 3 F qeEt W LAR
F1 A F9 I3 7 i

st it widt @ w9 39 A
@t F¥& arw  4E, faw gaE

=t qaqta fag: 70 Ag a9 AL R
f ag daTAIE 1 A< Fdza7 ¢ Al
I ¥ 457 F AIAT @A TE A6T
g STl & =T 9 § WX A
1 FElFT FQ 8 7

sfrmat gfey wisy & F &7 qar
TEGAT 7

TeqEW AT : TFET Agd QT
e F1 3EY & #4Y § 7 IUT IAR!
a9 g T ATty |

Shri Nambiar: May I know whether
Government’s attention has been
drawn to the very bad type of Ameri-
can pictures which are being shown in
India and if so what action is pro-
posed to be taken in order not to allow
such films?

Shrimati Indira @Gandhi: I have
already stated that all these films pass
through the censor board.

Shrimatj Savitri Nigam: May I
know whether it has been brought to
the notice of the hon. Minister that
some of the films and posters have
been stripped and the films are en-
larged and new stiips have been added
to them after they have passed
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through the Censor Board and the
meeting of the advisory committee?

Shrimati Indira Gandhi: I have not
heard of it.
Shri M, R, Krishna: May I know

whether it is a fact that some of the
films which are meant purely for the
young men are often seen by the old
people, and therefore.. (Laughter).

Mr. Speaker: Order, order, Where
does the hon, Member put himself?

Shri D. C Sharma: It is a reflection
on you and some other Members!

Mr, Speaker: Order, order. I will
allow some old men also to put
questions!

Shri Hem Barua: In view of the
fact that our encient religious cul-
tures have amply established that
there is nothing obscene in life and
the so-called obscene postures in the
temples of Puii and Khajuraho have
the effect of a catharsis in the minds
of the viewers and aiso, according to
Shrimati Indira Gandhi, the topless
originated in India, may I know in
the context of this. “why our Govern-
ment are so mucih 1nnecessarily per-
turbed about 3 few naked things in a
few pictures?

Shri Kapur Singh:
thing.

Shri Hem Barua: WhLat is the reply,
Sir? '

Mr. Speaker: Shri Kapur Singh
says that he has put the same question
and the answer has come.

1 said the same

Shrimati Yashoda Reddy: May 1
know whether the attention of the
Government has been drawn to the
fact that the Hindi vpictures, com-
pared to Bengali, Te'ugu and Tamil
pictures, have dctericrated both in
their production and moral content
and, if so, what is the action that
Government propose to take in the
matter?

Shrimati Indira Gandhi: I do not
think that this is a true statement.
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=t Jo Wlo aTeYT™ : IV WAAHT
et & gasn q9-ft w1 e
€0 wamar £ Fr § gvelte § 1 % g S
wTgat § fF qar 3 faa aqag # wfea
AT gTee gepfa & faat & afea
2 a1 ufzar |

T WRRA | AR qEE
ST FT AFEAT FL A |

Pact for Non-Dissemination and
Non-Acquisition of
Nuclear Power

*594. Shri Hem Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government are aware
of the fact that in supporting India’s
decision not to manufacture an atom
tomb, Britain’s Minister for Disarma-
ment. Lord Chalfont, has suggested
iwo things: (i) a non-dissemination
zgreement by the Nuclear Powers
and (ii) a non-acquisition pact by the
non-nuclear Powers; and

(b) if so, Government's reaction to
‘hese suggestions?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Government
have seen press reports of such a state-
ment having been made by the British
Minister of State for Disarmament.

(b) The decision of the Government
of India to refrain from the manu-
f2cture of nuclear weapons is in
keeping with Government's basic
opposition to their existence and dis-
semination. Government have con-
sistently drawn attention to the urgent
need for the conclusion of a non-
proliferation agreement which will
provide for commitments by nuclear
powers regarding non-transfer of
nuclear weapons and technology, and
also for obligations by non-nuclear
powers regarding non-manufacture
and non-acquisition of nuclear wea-
pons and technology.
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Shri Hem Barua: May I know if
the attention of the Government has
been drawn to the latest statement
made by the British Prime Minister,
Mr. Harold Wilson, which suggests a
V-bomber fleet with nuclear teeth for
police work outside the NATO area
and, if so, may I know how far this
suggestion of the British Prime Minis-
ter corresponds to our Prime Minis-
ter’s suggestion of a nuclear shield
for us, and if it does not, what is the
reaction of the Government to this
new proposal of the British Prime
Minister?

Shrimati Lakshmi Menon: Govern-
ment have seen the statement. The
Prime Minister has never made any
statement regarding nuclear shield.

Shri Hem Barua: I want to know
positively from the Government, when
there is a suggestion made by the
British Prime Minister about a V-
bomber flect. ...

Mr. Speaker: The hon. Member
might kindly put a simple, straight
question.

<

Shri Hem Barua:
simple, Sir.

It was very

Mr. Speaker: It is difficult for me
to understand.

Shri Hem Barua: I will put it in a
simpler way. The British Prime
Minister, Mr. Harold Wilson, has come
out with a statement and that state-
ment stipulates a V-bomber fleet
with nuclear teeth for police work
outside the NATO area. This is a
new development. And therefore, I
just wanted to know what is our
Government’s reaction to this latest
suggestion made by the British Prime
Minister.

Shrimati Lakshmi Mencn: Govern-
ment have not expressed their re-
action.

Shri Hem Barua: May I know if
the attention of the Government is
drawn to the query of Mr. Harold
Wilson in the House of Commons to
the Leader of the Opposition, which
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asks the Leader of the Opposition
what he would advise about India
becoming a nuclear power in the light
of the Chinese threat and adds, “If
you advise India to become a nuclear
power, what about Pakistan”?

Mr. Speaker: The context that is
narrated becomes so long that it is
very difficult for the Minister to retain
every word of it while replying.

Shri Harish Chandra Mathur: Very
often you have observed, Sir, that the
observations made by hon. Members
in questions are too long. But I do
not think they exceed even 100 words.
The Rules provide that ordinarily a
question should not exceed 150 words.
That means sometimes one can go
even beyond 150 words. I wanted to
point this out because last time when
I put a question regarding nuclear
weapons, you made a similar observa-
tion. 1 submit that the questions are
absolutely in order according to the
rules. If the Ministers are not able
to comprehend them and digest them,
I think the fault lies on that side.

Mr, Speaker: The provision made
in the rules is really the limit to
which a Member can go, namely, 150
words and not that ordinarily a Mem-

ber should put a supplementary of
150 words.

Shri Kapur Singh: Mr. Hem Barua
is no ordinary person.

Mr. Speaker: 1 did not say that.
Sometimes I feel again and again that
the questions are involved and it
would not be possible to answer them
in a simple and straight way. But I
do sit down listening to them, because
if I begin to interrupt, perhaps that
might take some longer time. There-
fore, ' 1 will again request the hon.
Members; if the questions are straight
and simple and easily understandable,
I can also compel the Ministers to
give the answers in a precise and
straight manner.

Shri Ranga: They might take shel-
ter under that and say only “yes” or
“no” without giving any information.
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Mr. Speaker: I will not be satisfied
with that.

Shri Harish Chandra Mathur: The
only words here in the rule are “It
shall not ordinarily exceed 150 words™.
I quite understand it need not be
involved, but there should be nc
objection to the length of the ques-
tion.

Shri D. C. Sharma: It only applies
to main questions and not to suppic-
mentaries.

Mr. Speaker: It is not merely 150
words. The rule says that it shall
not contain arguments, inferences,
ironical expressions, imputations, epi-
thets or defamatory statements. I find
that many questions contain all these
combined.

Shri Harish Chandra Mathur: I
only said about the length of the
question.

Shri Hem Barua: May I know if
the attention of the Government is
drawn to a query posed by the British
Prime Minister, Mr. Harold Wilson.
to the Leader of the Opposition in the
House of Commons, whether he would
advise India to become a nuclear
power in the light of the Chinese
threat and if he would advise that,
“What about Pakistan”? Since this
statement betrays a broad psychology
of the monopolists of nuclear power—
that nobody should break the mono-
poly of nuclear power enjoyed by
these nations—may I know if this is
one of the reasons. out of many
reasons offered by our Prime Minis-
ter—the desire not to disoblige these
nuclear powers—why our Government
have decided not to manufacture the
atom bomb?

The Minister of External
(Shri Swaran Singh):
a simple “No”,

Affairs
The answer is
(Interruptions).

Shri D. C. Sharma: May I know if
the monopoly so far as the produc-
tion, dissemination and acquisition of
nuclear weapons is concerned is
reserved for a few nations or whether
the Government is doing anything to
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break that monopoly, and if it is doing
anything may 1 know what are the
results?

Shrimati Lakshmi Menon: The
Government has already submitted a
draft resolution in the United Nations
on this question regarding non-proli-
feration and non-acquisition of nuclear
‘weapons.

Shri Shinkre: The hon. Minister of
State a little while ago stated the
‘Government of India’s policy regard-
ing these nuclear weapons and said,
in confirmation of what the hon.
Prime Minister also had stated, that
it was to refrain from producing
nuclear weapons. Recently it was
reported that our Ambassador in
Washington stated that if there are
more powers who will produce nuclear
weapons this country also will go in
the race. Does that mean that this
country or this Government does not
mind being one of the sinners if there
are too many sinners?

Mr. Speaker: He is arguing it.

Shri Narendra Singh Mahida: Sir, I
want to know what is the reactior of
the Government. Our former Primc
Minister had announced that we are
indifferent towards the Americans
patrolling the Indian Ocean. On the
top of that the British have now come
forward. We cannot be indilferent tc-
wards this. May I know what is the
reaction of our Government to this?

Mr. Speaker:
question.

That is a different

Shri Hem Barua: That is *he ques-
tion I put.

Mr. Speaker: I am objecting to that
also. .

Shri Narendra Singh Mahida:
can you, Sir. I want to know
reaction to this.

How
their

Shri Hem Barua: Sir, it is a very
serious matter.

Mr. Speaker: I must submit that
these supplementaries are intended to
elicit information and not to argue
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with the Ministers for the modification
of the policies that they are pursuing.
This is not the occasion for that. Differ-
ent occasions can be had for tnat pur-
pose. But here the Members should
get as much information as they can
collect and then utilise them for argu-
ments at different occasions whean they
have discussions here.

Shri Hem Barua: But the informa-
tion was denied to us.

Shri Nambiar: He is only asking
about the reaction of the Government
of India.

Shri Shinkre; My question was aim-
ed at getting information as to whe-
ther there was any change in the Gov-
ernment’s policy.

Shri K. C. Pant: Has the Govern-
ment sounded the Government of
USSR in regard to the suggestion that
the nuclear powers should assume
joint responsibility for tne sccurity
of non-nuclear powers against a
nuclear attack; if so, may I Xnow
what is the reaction of the Govern-
ment of USSR?

Shrimati Lakshmi Menon: No, Sir;
we have not sounded the Government
of USSR.

Shri Hari Vishnu Kamath: After
having broached with thc British
Prime Minister the idea of joint
nuclear shield by the wesiein powers
and Russia for the non-aiigned na-
tions of Asia and Africa, as thc Prime
Minister admitted in the House last
week, hag the Prime Minister been
in touch further with the British
Prime Minister as to whether he
discussed the matter with tha Ameri-
can President—this parti:ular mat-
ter—and has the Prime Minister also
been in touch with the other non-
aligned nations of Asia and Africa
for whom thig shield is intended?

Shri Swaran Singh: In the first in-
stance, there was no suggestion for a
shield as such. The Prime Minister
posed a problem—here are other
countries going ahead with nuclear
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programme and it is a seriou; matter
for the nuclear powers to consider as
to what steps they take io ensure
that non-nuclear powers do not feel
unsafe; that was the problem that
wag posed. No such guarantee as
such was asked for either for India
or for any other country. On the
second part of the question, there has
been no further discussions or con-
sultations or exchange of informa-
tion between the Indian Prime Minis-
ter and the Prime Minister of the
United Kingdom.

Mr. Speaker: Shri R. G. Dubey:

Shri Hari Vishnu Kamath. Sir, my
question has not been fully answered.

Mr. Speaker: When I have called
one Member to put a suppiementary,
others should sit down.

Shri Hari Vishnu Kamalh: I wish
the External Affairs Ministcr was a
little more clear, because my question
was specific as to whether the matter
discussed by our Prime Minister with
the British Prime Minister has oeen
pursued further when the British
Prime Minister met the American
President recently. Secondly, has our
Prime Minister or External Affairs
Minister been in correspondence with
the non-aligned nations of Asia and
Africa with regard to this matter,
because it is intended for ail the non-
aligneq nations—I mean the shield?

Shri Swaran Singh: With regard to
the first part, there have been opress
statements  acoording to which the
British Prime Minister has said that
he has mentioned this idea to the
President of United States; more than
that, nothing else has happened.
About the second part, we are not in
correspondence with any other non-
aligned nations.

Shri R. G. Dubey: In view of the
serious problems arising out of this
matter, may I know whether the Gov-
ernment of India have any proposal
to have an emergency confercnce of
the non-aligned powers?
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Shri Swaran Singh; We do attach
importance to this problem. It is a
serious matter. But there is no pro-
posa] to call for 3 conference of the
non-aligned nations.

Explosion of Nuclear Device by China

*595. Shri Harish Chandra Mathur:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have as-
certaineq the views and reaction of
the countries which signed the Test
Ban Treaty (Moscow) on the impact
and implications of explosion of a
Nuclear device by China;

(b) what renewed effort is to be
made and positive steps contemplatad
to check the proliferation of Nuclear
weapons by these countries; and

(c) whether U.S.A. and U.S.SR. are
prepared for any effective joint
action?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimzti
Lakshmi Menon): (a) Government are
ascertaining the views of various Gov-
ernments on this question.

(b) At India’s request an item on
non-proliferation of nuclear weapous
has been included on the agenda of
the 19th session of the United Nations
General Assembly. Government pro-
pose to continue its efforts for the
urgent conclusion of an international
agreement on non-proliferation of
nuclear weapons in the Genera] As-
sembly in the 188-Nation Disarmament

Conference and in other suitable
forums.
(¢) The U.S.A. and the USSR.

have declared themselves in favour of
preventing the spread of nuclear
weapons but have not yet been able
to reach agreement on the terms of
a draft treaty for this purpose.

Shri Harish Chandra Mathur: Mr.
Speaker, I addressed this question w
the Prime Minister because it is the
Prime Minister who with his personal
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knowledge could have thrown greater
light in the matter. I do not know
why it has been transferred (o the
Minister of External Affairs.

Shrimati Lakshmi Menon: The
Prime Minister is not here; he is out
of station.

Shri Harish Chandra Mathur: The
Parliament is in session and umuportant
questions are being answered. Prime
Minister ought to be here.

Mr. Speaker: Now what is the
guestion?

Shri Harish Chandra Mathur: May
I know whether Government's atten-
tion has been drawn to radically
differing meanings given to the sug-
gestion for joint action by nuclear
powers made by our Prime Minister?
The ex-Defence Minister calls it as a
cart before the horse and our own
Foreign Minister makes 3 statement
in New York that he is net awa:?
of Prime Minister’s such stand and
that he considers joint action by non-
nuclear powers as not feasible. May
I know what exactly is the positicn
and whether it would be clarified to
remove the confusion which has been
createq in the country and abroad as
to what real meaning is to be attached
to this joint action and how this state-
ment of the Prime Minister is to be
reconciled with the statement of our
Foreign Minister and the action being
taken by the British Prime Minister?

Shri Swaran Singh: I think, on this
issue, the Prime Minister himnself
made a statement in Parliament and
after that there should not have been
any confusion. On the secong ques-
tion about my statement in New Youk,
I do not think that there was any
centradiction as such. The question
that some press people asked me was
if there is, aocording to my view, any
possibility of a treaty of protection.
Some such guestion was put—actual-
ly I have not seen how it was re-
ported in the Indian newspaper; —and
1 did see some report there. I stated
that having seen the atmosphere
here, it is not likely that such a treaty
would be practical, knowing the {wo
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nuclear powers’ attitude, as to whe-
ther there could be an all-comprehen-
sive treaty which could provide pro-
tection to all countries. Therefore,
there is, to my mind, no confusian.
The Prime Minister had clearly posed
a problem that unless the main ruc-
lear powers, namely, the U.S.S.R. and
the U.S.A, could find some way of
reassuring the non-nuclear powers
about their safety, the risk of proli-
feration is great and, therefore, the
nuclear powers who also are in fa-
vour of the policy of non-prolifera-
tion should give serious thought to it
and shoulq find ways and means cf
assuring the non-nuclear powers.

Shri Harish Chandra Mathur: The
hon. Prime Minister talks of joint
action while the hon. Foreign Minis-
ter talks of a moral climate

Sbhri Swaran Singh: I have not used
that expression at all.

Shri Harish Chandra Mathur: ‘Moral
climate’ is the word which has beei
reported about in the statement made
by.the Foreign Minister in London.
I do not know if he reads the papers
or not. Let him dispel the doubts....

Shri Swaran Singh: I know what I
spoke. I did not use that expression
at all.

Shri Harish Chandra Mathur: We
are not in direct correspondence with
the Foreign Minister. We only read
what appears in the papers. Papers
talk about the moral climate. May I
know what makes the Government of
India to believe that the faint-hearted
effort to create a climate wil] bear
any result particularly in the light of
the fact that most of the Afro-Asian
countries are undecided or divided on
this particular issue of an explosion
by China and U.S.A. and U.S.S.R. are
not saying anything, or is it we do
not understand our Government cor-
rectly and they have got some teeth
in the proposal which they have put
before the world?

Shri Swaran Singh: It is not cor-
rect that we are faint-hearted in our
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approach. We are quite clear and we
are working very strenuously for non-
proliferation and for disarmament.
Therefore, there is no question of any
faint-hearted attitude in this res-
pect. Even amongst the non-aligned
countries, there is that clear declara-
tion containeq in the final outcome of
the Cairo Conference where it has
been clearly mentioned that all coun-
tries who have not signed the Moscow
Test Ban Treaty should sign it. There
is a further part of the declaration
that those countries which have not
got the nuclear power should not ac-
quire it or should not develop it and
those who have got it should prevent
its proliferation. So there is a vast
vonsensus of opinion in favour of non-
proliferation and it will be wrong to
suggest that countries in the world
are not conscious of the danger which
is inherent in proliferation.

Mr. Speaker: I may point out one
thing for the information of the hon.
Minister that might be amazing to
him. Day before yesterday I was pre-
siding at the Mock Parliament in
Meerut College and they too, while
discussing these external affairs,
pointed out to me this very thing
that there was some discrepancy.
They too stated like that. I was rather
myself worried about it. He might
consult the reports that have appear-
ed and then find out whether his
statement has been correctly reported.

Shri Swaran Singh: I will do, Sir.
We can learn even from the Mock
Parliament.

Shri Harish Chandra Mathur: The
Secretary of the Afro-Asian Countries
Conference who was here also said
it. .

Shri Hem Barua: On s point of
order. You, Sir, have been the
Honourable Speaker of this FParlia-
ment and the custodian of our rights.
privileges and other thirgs. So. may

1 know why you presided over a
‘Mock Parliament’?
Mr. Speaker: Because this House

did not give me the honour of presid-
ing on Saturday.

DECEMBER 21, 1964

Oral Answers 5846
An hon. Member: Five days’ busi-
ness is enough for you.

Shri Ranga: If I might venture an
observation, I agree with my hon.
friend Shri Hem Barua that our
Speaker need not have taken the

trouble to preside over a ‘Mock
Parliament’.

Mr. Speaker: I might give an ex-
planation. We have to train our
young boys and girls in our colleges,
and I hope hon. Members wil] agree
with me that we should aid them to
come up to those standards that we
expect of the, because thev are the
future citizens of our country.

Shri Hari Vishnu Kamath: May I
request to advise the young boys and
girls not to use the word ‘Mecck’ but
some other words when you are in-
vited to preside?

Shri Ranga: In view of the fact that
the External Affairs Minister has
just now said that he standg by the
statement made in Parliament by the
Prime Minister, was it not rather em-
barrassing to this country, to Parlia-
ment and to the Prime Minister, for
the present External Affairs Minister
to venture to make observalions in
the light of the changed circumstances
and the changed atmosphere which
he had found after he had met the
representatives of the various Gov-
ernments at the United Nations?
Would it not have been much better
for him to have reserved his own
comments until he had met the Frime
Minister, haq discussions with him,
and then helped the Prime Ministe-
to come and make his statement here
in this House?

Shri Swaran Singh: I do no* think
that there wag any embarrassment. I
have been in touch with the Prime
Minister, and there has been ro em-
barrassment at all. When I go abroad
and people....

Shri Hem Barua: On a point of
order.

Mr. Speaker: Let the hon. Minister
be allowed to complete his answer.
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Shri Swaran Singh:... When I go
abroad and when I am asked ques-
tions on certain things, I have to say
something. ...

Shri Ranga: Not necessary, and not
on every occasion.

Shri Swaran Singh:....and it is
not unnatural that if questions are
asked on any important issue I have
to give reactions. It may be that what
I say is not correctly reported....

Shri Hari Vishnu Kamath: It often
happens!

Shri Swaran Singh: I would like to
say that my experience is that in these
matters we are generally complaining
against some of our pressmen, but
foreign pressmen really are nct very
faithful in reporting; sometimes, even
they misreport.

Shri Hari Vishnu Kamath: Not
everyone of them; only a few of them
might do so.

st wa faqd - F FTAT ATRAT §
5 S gror 5 17 oo a9 & faewie
F geev ¥ FT faew @t uF T fee
Tz FEA I WEAEEFAT & AWAS
. ¥ fe < & @ma gw O 39 qfw FTa
R TE FET )
Mr. Speaker: That would not be
relevant here.

Shri Swaran Singh: That is not at
all relevant. But we have made our
position on this issue quite clear on
more than one occasion.

it sy fia fo - g AT A
ot favir frar 2 5 29 oo omay
T ARy, & A=A g
F1 AeF ¥ fgrgem & anfaw war-
faeTe T@Y aTeY ST FT T AT F
T FT &, 97 77 9 S9 #1 qF I
A w1 Ao a2 ?

=i wvt fag © & 39 w1 #7 @9
g

1959 (Ai) LSD—2.
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Mr. Speaker: The hon. Mcmber
wants to know whether thig policy
has been formulated after consulta-
tion with the people or whethe, it is
proposed to have consultation with
the people even afterwards.

Shri Swaran Singh: In such matters,
Government take the decision, and
Government are supposed to repre-
sent the people including the Parlia-
ment. Therefore, even vn important
issues, we attach the highest impcrt-
ance to this. And we do not regard
this as even a party-matter, and we
have taken a decision. It is not a new
decision but a continuation of an
original decision; that is, our policy
not to develop nuclear encigy for
non-peaceful purposes is g policy
which is continuing, and there is no
cuestion of having acy particular
censultation. That is not the process
through which we pass whan we take
decisions.

ot fafa faw : wemwr wEiET,
AT TF AU HIG ATET § | FaAT AY
N A fear g e §F 7 w51 fF
g T 7 9 a7 #7 fawwe faar @
IJAF AT T T T JAT § A7 @Y
afs wet o Fex T fF oy & gEra
7g favig & Y T g9 Ag & 9w
7 ¥ Gzw 7 faenre frar 359 & ag
fgrgeam &7 SwaT #Y T oS g Av
T3 ?

mqA REEY : AET, AT | qE
Fea & 5 gw oWl & qame § A
g9 J fEen FE@T €

Shri S. N. Chaturvedi: May I kncw
whether non-proliferation and non-
acquisition of nuclear weapons will
not place the non-nuclear powers at a
permanent disadvantage and at the
mercy of the nuclear powers? Have
Government considered that aspect of
the question?

Shri Swaran Singh: Non-prolifera-
tion is in the interests of every one.
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PN
e the powers having nuclear wea-
pons and those powers who have not
got the weapons.

Shri S. N. Chaturvedi: How is their
security guaranteed?

Mr. Speaker: Short Notice GQueslion.
12.00 hrs.

SHORT NOTICE QUESTIONS
Pakistan Military Delegation in U.AR.

S.N.Q. 8. Shri Hem Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that a
Pakistani Military Delegation headed
by General Musa, Commander-in-
Chief, Pakistan armed forces is at
present in Cairo;

(b) whether it ig a fact that after
its talks with the U.A.R. Government
the proposed jet agreement between
India ang U.A.R. has been postponed;
and

(¢) whether it is also a fact that
this is the first time that the U.A.R
has invited a Pakistani Military
Delegation?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) No, Sir.
(c) Yes, Sir.

Shri Hem Barua: May I know if it
is not a fact that both diplomatically
and politically Pakistan and UAR
were poles as under during the last
ten years anq President Nasser level-
led one of his Dbitterest criticisms
during last year against Pakistan for
Pakistan sending military aid to the
royalists in Yemen through Saudi
Arabia; if so, may I know whether
Government have tried to ascertain
the politica] psychology behind this
phenomenon of friendship between
Pakistan and UAR and the extent to
which it might affect our relations
with UAR?
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Shri Dinesh Singh: This visit to
the UAR is in return for the visit of
the military team from UAR that had
gone to Pakistan. There is not likely
to be any political implications of this.

Shri Hem Barua: What about the
background? During the last ten years
there was no friendship between the
two countries.

-
Mr. Speaker: Let us look ahead.
Background is difficult to know.

Shri Hem Barua: May I know if it
is a fact that when this sudden spurt
of military friendship took place be-
tween Pakistan and UAR, our Ambas-
sador was not available in Cairo to
report about this development, and
our Charge d'Affaires did not report
it to our Government until he was
asked by the External Affairs Minis-
try to do so; if so, since thig is not
the first time that our Ambassadors
have failed at the crucial moment,
may I know what steps Government
have taken to gear up our diplgmatic
machinery abroad so as to avoid these
pitfalls or awkward situations?

Shri Dinesh Singh: I would not say
there has been any neglect on the
part of our Ambassador.

Mr. Speaker; His point is, firstly
our Ambassador was not there, se-
condly the Charge d’Affaires did nct
report until we asked for that.

Shri Dinesh Singh: I cannot say
offhand whether the Ambassador was
there or not at the particular time.
May I say it is not necessary for the
Ambassador to be at the post when
there is a military delegation? The
Embassy is there, and that is func-
tioning. We have received a report
from the Charge d'Affaires. 1 would
not say that this is in response to a
telegram necessarily. It has come as
a regular report.

Shri Hem Barua: Sir, on a point of
order. Here is a Minister whe #nis to
give information. We have always
been told that we should try lo elicit
information from the Governmeut. But
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the Government fails to give infurma-
tion. The Minister does noy Xnow
whether our Ambassador was avail-
able there at that time, he dues not
know whether our Charge d’Affaires
sent a report on being asked to do so,
he knows nothing about chat and we
are kept in the dark, we are not given
any information. When the Minister
refuses to give information what do
we do about this?

Mr. Speaker: The Minister would
give this information but at present
he is not equipped with that inforina-
tion. kot

Shri Nath Pai: In view of the con-
certed effort both by <China and
Pakistan in the United Arab Retublic
and the req carpet which was thrown
open to Gen. Musa—and possibly that
is being thrown open to Mr. Chou
En-lai who is on his third visit to
that country—may we know whether
Government is in a position tz say
that the most cordial relationship be-
tween India and the Unit>d Arab
Republic still continues or is it being
corrodeq by these onslaughts from
Peking and Karachi?

Shri Dinesh Singh: Wc have the
best relations with the UAR. It is
customary for one country to invite
people from the other countries. Our
Chiefs of Staff have also been there:
our Prime Minister had also been
there. I would not say that this visit
of Pakistan military delegation is a
corrosion in our relationship.

Shri Hari Vishnu Kamath: Witk re-
ference to Shri Hem Barua’s guery,
I may also tell the House that our
Ambassador in Moscow wag ilot in
Moscow at the time of the shake up
in the Kremlin on October 15th.

Now, arising out of the answer to
part (A) of the question, namely,
whether the agreement has been ad-
versely affected—he says ‘no’. What
progress has been made so far towards
the implementation of the agreement
todate since it was signed?
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Shri Dinesh Singh: Our team of

experts had gone there the other
day to hold talks and we are now
awaiting the UAR expert team to
come to India soon.

=t gETErT mEEt: § ag dar
avgan g fr 30 § o g aegd |
A AFgi awr geas g fF SA &
g 9i¥ N g wfewm F qwga
st g7
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AN AR - AEH 5T g F
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AT & w797 57 T IAmE
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™ g

(@) afz zf, v 71 feey o=
& fog wdw fear mv g;
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(1) 71 7z W1 @9 § f& 1%
A0 AT faamr F §o FHAKT AT 5
g & mifas §; o=

() 7a13¥ PR & gt safaadi
1 fregae w7 forar mar g 7

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) One person is under Police
custody. He is known to have issued
ten cheques for new telephones under
O.Y.T. Scheme. The cheques amount-
ing to Rs. 20,768 were dishonoured.
Of these 10, two connections were
never opened, two have paid the
money and three have been discon-
nected. It has not been possible to
disconnect 3 telephones of these ten
cases because of interim court injunc-
tions which are being defended by
the Department.

(b) Departmental as also Police in-
vestigations are in progress.

(¢) Premature at this stage of in-
vestigation, but one postal clerk is
under Police custody.

(d) The matter is still under in-
vestigation.

N AW wifedr : 77 TE-A
fFay feai & == &1 41 W7 777
F g ¥ a7 3Aq feAt F a7 w40
7T ?

Shri Bhagavati: This informatjon
reached us in last November only.

Before that, we had no information
of such a thing.

st R Tifeqt ;- F@T A7 9
Wt q@wR & eam § g fF foeelt &
Framd 3w F o=y 93 93 AR FIAW
¥ fagq zd@r ave 7 @ gf §, g
FB TIAT 3 § SATRA F IATH Aedy
AR T 3 §; Afe g, @ g
s favga F T FTM IST @V & 7
Shri Bhagavati. I think it is wrong;

we have no information and no com-
plaint of that nature.
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Shri Bhagavati: One employee of

the postal department has been ar-
1ested in this connection.

HEER I FFAW ¢ & 7 ST
ARAT § 6 ZARE a0 F awawy ¥
sft af faa srdarea =y ol oa &
& fraw fawa 2w samr oy &
FAT GIHTT FT CHT F1% foramaa o1
faeft & & famm dar fayr wwav ool
T T w E 7
Shri Bhagavati: This is a different
question altogether. But I can say

that in Delhi, from 250 to 300 tele-

phone connections are given under the
CYT scheme every month.

WRITTEN ANSWERS TO
QUESTIONS

Shelvankar Report on External
Publicity

*590. Maharajkumar Vijaya Ananda:
Will the Minister of External Affairs
be pleased to state:

(a) whether the recommendations
contained in the Shelvankar Report
regarding External Publicity have
been given effect to;

(b) if so, the extent to which these
recommendations have becn imple-
mented; and

(c) if not, when the recommenda-
{ions will be implemented?

The Deputy Minister in the Minis-
try of External Affairg (Shri Dinesh
Singh): (a) to (c). The recommenda-
tions regarding streamlinirg the or-
ganisationa] set-up of the Zxternal
Publicity Division ang improving the
performance of our Publicily posts
abroad, are lLeing implemented pro-
gressively within the existing finan-
cial and administrative limitations of
the Ministry.
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Auxiliary Cadet Corps Scheme

#*596. Shri Vishram Prasad: Will
the Minister of Defence be rleased to
state:

(a) whether Governmment have de-
cided to discontinue the Auxiliary
Cadet Corps Scheme;

(b) if so, the reasons therefore; and

(c) the altermative arrangements
made to replace the present scheme?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir; from 1st April,
1965.

(b) Government of India had ap-
pointed a Committee under the chair-
manship of Dr. H. N. Kunzru for co-
crdination anq integration of schemes
operating in the field of Physical Edu-
cation, Recreation and Youth Welfare.
This Committee recommended that
there should be one integrated pro-
gramme in the field of physical edu-
cation woven into the fabric of the
educational system and that once such
fn integrated programme was intro-
duced, the existing programmes in-
c’uding ACC should no longer te con-
tinued as separate schemes. The re-
commendatioa of the Ccmmi'ice has
teen accepled by Government.

(c) It is proposed to introduce the
‘National Fitness Corps Scheme’ to
replace all the existing programmes
:n Physical Education, National Dis-
cipline Scheme and Auxiliary Cadet
Corps.

Indo-Pak. Home Ministers’ Conference

*597. Shrimati Savitri Nigam: Will
the Minister of Extermal Affairs be
pleased to state whether any final date
has been fixed for the Conference of
Home Ministers of India and Pakistan?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): No, Sir.

Decentralisation of Powers in the
P. & T. Department

Shri D. D. Puri:
598 Shri Ram Harkh Yadav:
. iShri Murli Manohar:
Shrimati Savitri Nigam:

Will the Minister of Communica-
tions be pleased to state:

(a) whether any positive steps have
been devised to decentralise powers
in the Posts and Telegraphs Depart-
ment to remove the ills out-lined in
his address at the recent Conference

of Heads of Posts and Telegraphs
Circles;

(b) if so, the broad outlines there-
of; and

(c) the mode of their implementa-
tion?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) to (c). The matter has
been taken up for consideration.

Acquisition of Lang in Cantonments

*599. Shrimati Akkamma Devi:
Will the Minister of Defence be
pleased to state:

(a) the names of the Cantonments
in the Southern States where Gov-
ernment had acquired land on a 99-
year lease basis;

(b) the area involved in each case
and the terms and conditions laid
down for its acquisition;

(¢) whether Government have re-
ceived any representations from the
affecteq parties requesting either
for compensation being paid in respect
of such lands at the current market
rates or grant of land for land; and

(d) if so, the action taken or pro-
posed to be taken thereon?

The Minister of Defence (Shri Y. B.
Chavam): (a) There is no Canton-
ment in the Southern States where
lands were acquired on 99-years’ lease
basis.

(b) Does not arise.
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(c) Representations were received
from certain residents of Jagthala
village of Nilgiris District Madras
for the return of 2,000 acres of land in
Wellington Cantt. which they claimed
had been acquired from their fore-
fathers on a lease for 100 years. In
the alternative they requested for the
payment of the present market value
of the land or land in exchange.

(d) A lump sum amount of
Rs. 4743:75 in lieu of the annuity of
Rs. 165/- was offered to the persons
affected. The persons declined the
offer and have filed a suit against Gov-
ernment which is being defended.
The matter is sub-judice.

Money Orders for Nehru Memorial
Fund

#600. Shri Hari Vishau Kamath:
Will the Minister of Communications
be pleased to state:

(a) whether orders have been pas-
sed exempting money orders address-
ed to the Secretary, Nehru Memorial
Fund, from money order commissions;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes, Sir.

(b) In order to encourage contribu-
tions for a very laudable purpose.

Use of U.S. Arms by Pakistan

*601. Shri D. C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government of India
have protested to the United States
Government against the use of U.S.
arms by the Pakistani troops on the
cease-fire line in Kashmir; and

(b) it so, the reaction of the U.S.
Government thereto and the nature
of reply received, if any?

The Minister of State in the Mi.nis:
try of External Affairs (Shrimati
Lakshmi Memon): (a) Yes, Sir. Our

DECEMBER 21, 1964

Written Answers .5858

Ambassador in the United States has
taken up the matter with the U.S.
Government verbally as well as in
writing.

(b) The reaction of the U.S. Gov-
ernment is awaited.

Truce in Nagaland

Shri P. C, Borooah:
602, Shri D. C. Sharma:
: i Shri Surendra Pal Singh:
hri Yashpal Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether the Nagalanq Peace
mission has asked the Government to
extend the so-called Truce period in
Nagaland further; if so, to what ex-
tent;

(b) what is the Government’s reac-
tion thereto; and

(c) whether the date for the next
round of talks with the Naga hostiles
has been fixed?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menom): (a) No proposal
to extent the period of suspension of
operations beyong the 8th January,
1965 has been received from the Peace
Mission.

(b) Does not arise.

(¢) The next meeting is expected
to take place towards the end of the
month. A 10 |

Commonwealth Prime Ministers’
Conference (1964)

+603. Shri Harish Chandra Mathur:
Will the Minister of External Agairs

b~ nleased to state:

(a) what is the follow-up action off
the recent Commonwealth Prime
Ministers’ Conference;

(b) whether any fre:h proposals for
strengthening the Commonwealth re-
lationship have been made by the new
Labour Government of the UK.
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(c¢) what is the nature of such pro-
posals if any, and our reaction there-
10; and

(d) whether this matter has been
discussed by the Prime Minister with
the UK. and other Commonwealth
countries?

The Minister of State in the Minis-
iry of External Affairs (Shrimati
Lakshmi Menon): (a) A statement is
placed on the Table of the House.
[Placed in Library. See No. LT-
3684/64].

}  (b) No, Sir.
(c) Does not arise.

(d) No, Sir.

Telephone Tariff

*604. Shri P. R. Chakraverti: Will
the Minister of Communications be
pleased to state:

(a) whether the Posts and Tele-
graphs Department has taken steps to
review the telephone tariff structure;

(b) when the last review was made;
and

(¢) how far the telephone installa-

1ion charges are being recovered from
the subscribers?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes.

(b) The tariffs for local telephone
services were last reviewed in 1960
and revised traiffs were brought into
effect from 1-4-1960.

(¢) A specific lump charge of
Rs. 40/. for each telephone connec-
tion is levied as installation charge.
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Firing by Pakistanis

#607. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the Pak-
istani troops opened fire on the Indian
soldiers with machine guns in the
Tithwal Sector on Monday, the T7th
December, 1964;
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(b) if so, the number of casualties
suffered on either side; and

(¢) Government’s reaction thereto?

The Minister of Defemce (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) Four Pakistani-occupied-Kash-
mir soldiers are presumed to have been
wounded. There were no casualties
on our side.

(c) The U.N. Observers have been
informed about this incident. Neces-
sary defensive 'measures are taken by
our Security Forces to check such in-
cidents by the Pakistanis.
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Anmti-Indian Propaganda by China

*609. Shri Harish Chandra Mathur:
Will the Minister of Extermal Affairs
be pleased to state:

& (a) whether it is a fact that China

has intensified her anti-Indian activi-
ties and propaganda since Cairo Con-

ference of non-aligned nations held in
October, 1964;

(b) if so, its modus operandi; and

(c) whether Government propose to
take any special measures to counter-
act this propaganda?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to ¢). The Chinese have
been carrying on intense propaganda
against India ever since their attack
against India in 1962. They have par-
ticularly criticised India’s role at the
Non-Aligned Conference in Cairo vis-
a-vis our stand on peaceful co-exist-
tence and China’s nuclear explosion.
The Chinese propaganda is carried on
through the usual media of publicity,
namely, by handouts, Radio broad-
casts and publications. Our Informa-
tion Services abroad are counteract-
ing the Chinese propaganda by issuing
news bulletins, brochures, pamphlets
and other publicity material. All
India Radio is also counteracting the
Chinese propaganda,
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Sainik Co-operative Housing Societics

1610. Shri Rama Chandra Mallick:
Will the Minister of Defence be pleas-
ed to state:

(a) the total number of “Sainik Co-
operative Housing Societies” func-
tioning in the country at present;

(b) whether any financial assistance
has been sanctioned for the develop-
ment of these societies during 1963-64
and 1964-65; and

(c) if so, the amount sanctioned or
proposed to be sanctioned therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Sainik Cooperative
House Building Society (Delhi) is a
multi-unit society established at the
instance of the Resettlement Directo-
rate of the Ministry of Defence and it
has at present two branches in out-
stations. Apart from them, there are
a number of Sainik Cooperative House
Building Societies functioning at other
stations and not affiliated to the Sainik
Cooperative House Building Society
(Delhi). Information about the actual
number of such societies is not avail-
able.

(b) and (c). No financial assistance
has been sanctioned so far nor is any
proposal for grant of financial assis-
tance under consideration of Govern-
ment at present.

Land for Seldiers in Orissa

1611. Shri Rama Chandra Mallick:
Will the Minister of Defence be pleas-
ed to state:

(a) the number of soldiers who
have been given agricultural land in
Orissa so far and the number of appli-
cations under consideration as on the
30th October, 1964; and

(b) the possibility of their receiving
the land?

The Minister of Defence (Shri Y. B.
Chavam): (a) and (b). The informa-
tion is being collected from the State
Government and will be laid on the
table of the House, on receipt.

Employees and Staff Artistes in
Cuttack anj Sambalpur Radio Stations

1612. Shri Rama Chandra Mallick:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the total number of staff artistes
and employees of the Cuttack and
Sambalpur (Orissa) Stations of the-
All India Radio; and

(b) the total number of staff artistes
and employees among them belonging
to Scheduled Castes and Scheduled
Tribes as on the 30th October, 1964?

The Minister of Information and

Broadcasting (Shrimati Indira
Gandhi):
Station Staff Employees Total
artistes
(a) Cuttack . 51 114 165
Sambalpur .. 39 39
Station Total number of Staff
Artistes and employees
belonging to :
Scheduled Scheduled
Castes Tribes
() Curtack . 25 2
Sambalpur . 12 ..

Termination of Services of Jawans

1613 f Shri A. V. Raghavan:
* 7\ Shri Pottekkatt:

Will the inister of Defence be
pleased to state:

(a) whether there js any right of
appeal, review or revision available to
Jawans whose services are terminated
on the basis of adverse Police verifica-
tion reports;

(b) whethe any oppotunity is given-
to the Jawans to establish their
innocence before final order of dis-
charge is served;

(c) how far the present rules satisfy
the principles of natural justice
guaranteed by the Constitution; and

(d) whether a copy of the order is
served on the Jawans concerned?
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The Deputy Minister in the Min-
istry of Defence (Dr. D. S. Raju):
(a) ang (b). The individuals are rec-

ruiteq to the Armed Forces provi-
-sionally, subject to satisfactory
verification reports being received

later. Where the report is not satis-
factory, the individual is discharged.
“The individual] affected is at liberty to
represent against the order of dis-
charge from his “provisional” service.

(c) There is nothing against
natural justice in this procedure, as
the disciplinary action is involved.

Government has to satisfy itself about
the suitability of every candidate for
‘Government employment.

(d) The individual is given a dis-
charge certificate.

Joint Ventures between India and
Uganda

1614 J Shri Ram Harkh Yadav:
'\ Shri Murli Manohar:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that Dr.
V. K. R, V. Rao of the Planning Com-
‘mission had beepn invited by the
Uganda Government to advise them on
‘Technical ang Economic Plans;

(b) if so, whether he has submitted
any report to the Government of India
suggesting measures for joint ventures
and cooperation between the two
countries; and

External

(c) if so, the details thereof?

The Minister of External Affairs
{Shri Swaran Singh): (a) Dr.
V. K. R. V. Rao visited Uganda for
about a fortnight in November, 1964 at
the invitation of the Government of
Uganda to advise that Government cn
the implementation of their current
five year plan and the drawing up of
the second five year plan.

(b) and (c). Dr. Rao has not yet
submitted his report on his visit to
“‘Uganda.
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Central Drama Troupe

1615 f Shri Ram Harkh Yadav:
'\ Shri Murli Manohar:

Will the Minister
and Broadcasting
state:

of Information
be pleased to

(a) whether it is a fact that the
Central Drama Troupe will stage 3
dramas relating to Defence and Plan
Publicity at Jaipur in the near future;

(b) if so, the details of the drama;
and

(c) the
involved?

estimated expenditure

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) As part of its normal
activities, the Central Drama Troupe
recently toured various places in
Rajasthan and inter alia staged the
following plays in Jaipur during the
period 6th to 13th December, 1964:—

(i) ‘Chaurahe Par’ & ‘Aaram
Rajya’.

(ii) ‘Kohinoor-ka-Lutera’.

(iii) ‘Aaram’.

(iv) ‘Dharamshala’.

(b) Details of the themes of the
dramas are given below:—

“Chaurahe Par”

A one-Act play based on the life of
industrial labour against the back-
ground of their jealousies and dis-
putes vividly bringing out the neces-
sity of Smal] Savings.

“Aaram Rajya”

A one-Act play stated in folk style
covering publicity of National Savings
Scheme, better methods of agriculture
and propaganda against tax evasion
and black-marketing.

“Koh-i-Noor ka Lutera”

A full length 3-Act play against the
backgroung of Nadirshah’s invasior
of Delhi ang the consequent loss of
KOH-I-NOOR to India, bringing out
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Hindu-Muslim unity and the solidarity
of the country so necessary to avoid
the foreign aggression.

“Aaram”

A " humorous 3-Act play with a
message to both the idle rich and the
disgruntled poor that there is not only
dignity in labour but hard work is the
salt of life,

“Dharamshala”

A social comedy in 3-Acts which
shows the unity in diversity. How one
criticises the dress, mode of living and
other unimportant matters of people
coming from other parts of the
country though these things have
really no bearing on the quality or
character of the person.

(c) The expenditure
roughly estimated to Rs.

involved in
3000i-

Films on the Lives of Indian Leaders

1616. Shri E. Madhusudan Rao: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether there is any proposal to
produce full length films on the lives
of Mahatma Gandhi, Netaji Subhash
Chandra Bose, Sardar Patel and the
late President Dr. Rajendra Prasad;
and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shrimati Indira Gan-
dhi); (a) and (b). The Gandhi Sma-
rak Nidhi is producing a full length
biographical documentary of about
20-22 reels on Mahatma Gandhi in col-
laboration with the Films Division.
Fourteen reels pertaining to the
period up to 1931 have already been
completed. The film is expected to
be completed by the end of 1965.

A featurc film in colour on Mahat-
ma Gandhi based on the book by
Louis Fischer and the screenplay by
Gerald Hanley is also being produced
by Mr. Richard Attenborough of
Indo-British Filmg Ltd., England. It

will be shot in India, Africa and at
a British Studip and is projected to
cost £ 6 'million.

As regards Netaji Subhash Chandra
Bose, it is understood that Mis Bharti
Chittran (Private) Ltd., Calcutta, are
producing a film on him.

There is no proposal at present for
production by Government of films on
the lives of Netaji Subhash Chandra
Bose, Sardar Patel and the late Presi-
dent Dr. Rajendra Prasad.

Employment Exchanges in Andhra
Pradesh

1617. Shri E. Madhusudan Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of Employment
Exchanges working in Andhra Pra-
desh as on the 31st October, 1964;

(b) the number of persons regis-
tered in each Exchange category-
wise during the above period; and

(c) the number of persons who have
been given employment category-
wise through each exchange during
the period October, 1963 to October,
1964?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
.22 (excluding the Special Exchange
for the Physically Handicapped).

(b) and (c). Statistics in respect of
educated applicants are collected on
a half-yearly basis so as to relate to
half-years ending June and Decem-
ber of each year. A statement show-
ing the latest available information is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-3685/64].

Post Offices in Andhra Pradesh

1618. Shri E, Madhusudan Rao: Will
the Minister of Communications be
pleased to state:

(a) the number of Head, Branch and
sub-Post Offices and Public Call
Offices in Andhra Pradesh as on the
31st October, 1964; and

(b) their names and locations?
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The Deputy Minister in the Depart-

ment of Cemmunications (Shri
Bhagavati): (a)
Head Offices 31
Branch Offices 10,7238
Sub Offices . . 1,217
Public Call Offices—
(Long distance) 108
(Local) . . 429

(b) Their names and locations have
been incorporated in the Post Office
Guide (Part III),

FATAT W FEAD ® qEE
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Gratuity and P. F. Benefits for Shop
Employees in Delhi
( Shri Yashpal Singh:
1620.{ Shri Hukam Chand
{ Kachhavaiya:
Will the Minister of Labour and
Employment be pleased to state:
(a) whether a Committee has been
appointed by the Delhi Administration

1619.

DECEMBER 21, 1964

Written Answers 5870
to go into the question of grant of
gratuity and Provident Fund benefits

to the Shop Employees in the capital;
and

(b) if so, when this Committee is
likely to submit its report?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) The
Labour Advisory Board of the Delhi
Administration » had appointed a
Sub-Committee to go into this matter.

(b) The "Sub-Committee submitted
its report to the Labour Advisory
Board on the 8th October, 1964.

Consumers’ Price Index

1621. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state the consumers’
price index at the end of September,
October and November, 1964?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): The
All-India (Interim) Working Class
Consumer Price Index Numbers (Base
1949-100) for September, 1964 and
October, 1964 were 159 and 163 res-
pectively. The index number for the
month of November, 1964 is not yet
ready.

afyaw faeeit Heg TweR & fad g
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Bharat Earth Movers

1623, Shri‘mati Savitr.i Ni:gam: -
2 Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state the cost of one unit
of the Bharat earth mover and the
total production thereof per year?

-

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): There is no particular
equipment known as Bharat Earth
Mover. A Company called Bharat
Earth Movers Ltd., has been set up
on 11-5-1964 under the Ministry of
Defence for undertaking the manu-
facture of heavy earth moving equip-
ment. Pending the construction of
the proposed factory at Kolar Gold
Fields (Mysore), some assembly work
has been undertaken in the Rail Coach
Division of Hindustan Aeronautics
Ltd., Bangalore. The programme dur-
ing 1964-65 is to assemble 57 numbers
of Model ‘C’ Tournapull Motorised
Scrapers. So far during the current
financial year 23 Motorised Scrapers
have been assembled.

The estimated sales price of each
motorised scraper is Rs. 3.10 lakhs.

Entry of Sadhus into Nagaland

1624. Shri Bhagwat Jha Azad: Will
the Minister of External Affairs be
pleased to state:

(a) whether ‘Sadhus’ have been
barred from entering the State of
Nagaland; '

(b) whether in any other States of
India, their entry is banned; and

(¢) the reasons for not allowing
them to go to Nagaland?
The Minister of External Affairs

(Shri Swaran Singh): (a) Sadhus are
not debarred entry into Nagaland. Per-
mits are, however, required for all
persons, excepting those on Govern-

'ment duty, who desire to proceed be-
yond what is known as the ‘inner
line’.

(b) No, Sir.

(c) Does not arise.

Grant of Passport to Sant Fateh Singh

1625. Maharajkumar Vijaya Ananda:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Sant
Fateh Singh had applied for a pass-
port for visit to Singapore and
Malaysia for collection of funds for
Akali Dal;

(b) if so, the grounds on which
granting of passport has been refused;
and

(c) whether the refusal is only for
the present or for all times?

The Minister of External Affairs
(Shri Swaran Singh): (a) Sant Fateh
Singh applied for passport facilities to
visit Malaysia for the purpose of Sikh
Missionary work and not for collection
of funds for Akali Dal. He was given
a passport on 26-10-1964.

(b) and (c). Do not arise.

Reciprocal Tours by the Indian and
U.S. Defence Officers

1626. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether a proposal for recipro-
cal tours of the U.S.A. and India by
the National Defence College Students
and their counterparts in U.S.A. has
been received from the Government
of USA,;

(b) if so, the details of the pro-
posal; and

(c) the
thereto?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes.

(b) The details of the proposal are:

(i) Visits of the students of the
Indian National Defence Col-
lege on one hand and of the

reaction of Government
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United States National War
College and their Industrial
College of the Armed Forces
on the other may be arrang-
ed on a reciprocal basis.

(ii) The United States would pay
the expenses of the Indian
National Defence College team
while in USA. and India
would pay the expenses of
U.S. students while in India.

(iii) 35 students of the National
War College will visit India
for 2 days and 7 students of
the ]ndustrial College of the
Armed Forces will visit India
for 12 days. There will be
a reciprocal visit of ten days
duration by approximately 20
students of the Indian Nat-
ional Defence College to
US.A.

(¢) The proposal could not be ac-
cepted due to the difficult foreign ex-
change position and in view of the
recent drive to reduce expenditure.

Prince Yusuf Mirza of Oudh

f Shri P. Venkatasubbaiah:
1627. 2 Shri Yashpal Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Prince
Yusuf Mirza of OQudh has migrated to
Pakistan;

(b) if so, whether Government’s per-
mission was taken for migration; and

(c) the arrangements regarding the
disposal of hig properties in India?

The Minister of External Affairs
(Shri Swaran Singh): (a) According
to information available with the Gov-
ernment of India, Prince Yusuf Mirza
hag travelled with his family to
Pakistan on an emergency certificate
issued by the Pakistan Mission in
Calcutta. He has not returneq to
India.
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(b) Permission of the Government
wag not taken for migration to Paki-
stan. Such permission is not required.

(c) Prince Yusuf Mirza had no land-
ed property in India and disposed of
ohis movable property himself before
leaving India.

-
Wireless Station in Uttarkhand (U.P.)

1628. Shri Yashpal Singh: Will the
Minister of Information ang Broad-
casting be pleased to state:

(a) whether the Government of
Uttar Pradesh have urged the Union
Government to set up a high power
transmitting wireless station in Uttar-
khand Division bordering Tibet for
educating the border people on defence
and development efforts; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Minister of Information and
Broadcasting (Shrimati Indira Gan-
dhi): (a) and (b). A communication
from the Government of Uttar Pra-
desh has been received conveying
their feeling about the necessity for
improving the medium wave listening
in Uttarkhand by setting up a few
more powerful transmitting stations.
The question is under consideration of
the Government of India. Some of the
high power transmitters which it has
been decided to secure are likely to
cover Tibet as well.
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Exhibition on India in Berlin

(" Shri P. G. Sen:
1630. { Shri Ram Harkh Yadav:
Shri Ram Sewak:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that an exhi-
bition on India was held at Berlin on
the last birth anniversary of the late
Jawaharlal Nehru; and

(b) if so, the special features of
this exhibition?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The exhibition the
following subjects:—

1. Life and work of the late Prime
Minister.

2. Public life in India.

3. Freedom struggle of India.

4. Economic life in Imdia.

5. Five Year Plans.

6. New Projects in India.

7. Art, Dance, Costumes, Jewellery
ete. ete.
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Appeal by the Prime Minister of
British Guiama

Dr. Ranen Sen: .
1632. Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Will the Minister of External Affairs
be pleased to state:

(a) whether the Prime Minister of
British Guiana, Dr. Jagan, hag appeal-
ed to the Government of India to take
up the question of the constitutional
arrangements in British Guiana with
the British Government before its
Independence to ensure majority rule
in the colony; and

(b) if so, the details of the appeal
and the reaction of Government
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b), Dr. Jagan had suggested that
the Commonwealth should be invited
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to assist in solving the problemg ot
that colony. He alsp urged that the
British Guiana question should be in-
cluded in the Agenda of the Common-
wealth Prime Ministers’ Conference
and that he and Mr. Burnham be in-
vited to London for discussions if
necessary.

It was felt that the matter could
best be settled by the parties con-
cerned in keeping with the wishes of
the people and it would not be ad-
visable for the Government of India
to take any initiative in the matter in
the larger interests of people of Indian
origin in British Guiana. Elections
were recently held in British Guiana,
‘and the British Government are to
convene a Constitutional Conference
and fix a date for Independence.

3% w1 warem # TR

f!'tommﬂr{a‘tfzm:

1633. | &t frmm wema

Fa1 43fw w | a5 qqTT A7
T w9 fF o

(%) d3fos s daET AR S99
Agg TR F 9w, fadfiw, g A=
qF Ao # fFay FAAT 1963 AW
e q g & M 9T & ¥ fFaw
FAA FIEL, 1964 F7 gHI a%
T w5 f2y a3,

(a) Fragaa e o= gareat
F FAQ, fadew g qur agd
ey & F FATTA A 1955 F A
fagaa f a1 &, sy aam foir 1y &
q%g qafww #1d Harew ® dar 6
fear mr g, #

(W) afzer drzadaFrog ?

3faw o A (o @i fag) -
{F) 79T AT 3T AT Fraterat

DECEMBER 21, 1964

Written Answers 5878

(6T FT BIT F7) F AFIT H g0
TH NFTT

FAFIAT 1963 ¥  31-10-64

FT AT o ¥ AF T

AT F9- fFr w

Tl &1 FHAAET

TEqr ®1  gear
spor—1I 164 15
s f1——I1 797 36
soft—I 11 629 1
go—IV 374 36

TET F A F gAAT IFST AV AT
T & T AT 7 A 9 7@ ¥ AR

(&) 77 AT GAT T AW T
g smAaE T # 1055 F as fags
frr mr e I e A w7 frr ma &
a1 7ET | g, a8 99 7 ¢ o fager
#aem A 1955 ¥ A< fAgad B
sgfeq F1 oarfr 7Y faar &0

(W) Sw AE I3AT

Training of Naga Hostiles in
East Pakistan

1634 f Shrimati Renuka Barkataki:
2\ Shri Ravindra Varma:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government'’s attention
has been drawn to the reports that
the Government of Pakistan have es-
tablished a military school in Cox
Bazar, East Pakistan to train young
Naga Hostiles in guerilla warfare; and

(b) if so, whether Government pro-
pose to take up the matter with the
Government of Pakistan?

The Minister of External Affairs
(Shri Swaran Singh): (a) Government
have seen reports in the press that
training facilities are being provided
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to Naga hostiles at a training school in
East Pakistan.

(b), A strong protest wag lodged
with the Government of Pakistan in
May, 1964. That Government replied
denying having provided training and
other facilities to Naga rebels.

Workers’ Educatiop Centre, Bhilwara
(Rajasthan)

1635. Shri Shiv Charan Mathur: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Government of
India have taken a decision to upgrade
the present Sub-regional Centre for
Workers' education at Bhilwara (Rajas-
than) as a full-fledged Regional Centre;

(b) if so, whether the said Centre
has been established; ang

(¢), if not, the reasons therefor?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
‘The Board of Governors of the Cent-
ral Board for Workers’ Education in
its 18th meeting held on 21st March
1964 decided to convert the existing
sub-regional centre at Bhilwara intoa
full-fledged regional residential cen-
tre.

tb) Not yet.

(c) Selection of the Regional Direc-
ter is under consideration.

Dispensaries in Bhilwara Mica
Mining Areas
1636. Shri Shiv Charan Mathur:
Will the Minister of Labour and Em-
ployment be pleased to state:

. (a) whether it is a fact that the
dispensaries run by the Mica Mines
Labour Welfare Fund, Rajasthan in
the Bhilwara mica mining areas are
without doctors and other medical
staff for the last many years; and

_(b) if so, what efforts have been
made by Government in this direc-
iion and how long it will take to pro-
vide qualified doctors and other medi-
cal staff in these dispensaries?

1959 (Ai) LSD—3.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
There has been no shortage of medi-
cal staff other than doctors. Diffi-
culties have been experienced due to
shortage of Medical Officers. Out of
12 sanctioned posts of Medical Offi-
cers, 7 are still vacant.

(b) Efforts were made twice by
the U.P.S.C. to select candidates to
fill the vacancies. They selected 5
candidates in May, 1962 and another 6
candidates in April, 1963 but only
2 Jomed Attempts were also made
through Employment Exchanges and
advertisement in Newspapers but
without result. The posts now form
part of the Central Health Service
and the Health Ministry recently
offered 2 candidates out of whom one
has joined. It is hoped that it will
be possible to fill the remaining posts
after comprehensive selections to the
Central Health Services, now being
made by the Health Ministry, have
been completed.
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I R F I F 7 7w g
T afz g, ar feaar &; 9w

() afz z& wfw &1 gamEar #=
a¥ gt fear way & A 3% @y o @
T a¢ * % 3 feqr wmyw ?

»
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sfacen vy § Il (R
To Ho TW) : (F) ¥ (7). wEwF
stfe g, wa ww fadgas, 1962 F
T wfaEa R o oarn W)
feavax & femway, 1963 & oW &
fafaw fafagt o= sa=T wfga= =
gy mar a7 | TR g 9T I A
F & fau w14 gafams g 1 wfaaeo
F waeaey, grafag safaaay &,
"Iy 97 2 AT Y F AT T
XA TG FT AW A, O
afawifat g, sy A qar ani=
Fqfvda d 71 A aat @
If s & WWR 9T gETAgl &
fegr I araT, wamaET w6t it
& frar mar, aifs oo afuwr,
wff F1 e wem fmaifa w3 F
ferg, et gwedY FT @ & 1 By awar 2,
fE $fa drm AT awi= are qfe F
faw 27 =X faw g, o) ag faawt *
aed fraifa i aedd 1 g
TE FH 4 WG AV wAfg X FEqer 3
ST

Disturbance of Programme of
Jullundur Radio Station

( Shri D. C. Sharma:
Shri Rameshwar Tantia:
Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Will the Minister of Information
and Broadcasting be pl d to state:

(a) whether it is a fact that Jullun-
dur Radio Station’s programme was
disturbed by some unknown radio
station on the night of 25th and 26th
November, 1964;

(b) whether any investigations have
been made into the matter; and

(¢) if so, the outcome thereof?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir,

(c) and (c). Do not arise.

1639.
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Chinese Section in A.LR.

8phri Kapur Singh:
Shri Narendra Singh
Mahida:
\LSh.ri Narasimha Reddy:

1640.

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the details of persons working
in the Chinese Section of the A.LR,;
and

(b) whether the Chinese pro-
gramme has recently been cut, and if
so, why?

The Minister of Information
and Broadcasting (Shrimati Indira
Gandhi): (a) Two Chinese nationals
and one Chinese-knowing Indian.

(b) The duration of the Chinese
programme has been reduced from
one and a half hours to one hour
daily, with effect from 24-10-1964 and
the programme pattern suitably modi-
fied. The reduction has been neces-
sitated by shortage of qualified staff.

N.C.C. College for Lady Officers

I Shri A. V. Raghavan:
1641. 2 Shri Pottekkatt:

Will the Minister of Defence be
pleased to state:

(a) whether it is proposed to start
a N.CC. College for Lady Officers at
Gwalior;

(b) the number of officers likely to
be trained in the College and dura-
tion of the training; and

(c) when the College will com-

mence working?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Sir,

(b) About 500 lady N.C.C. Officers
are proposed to be trained in the fol-
lowing courses every year at the Col-
lege:

1. 3 months’ Courses:

Pre-Commision Training Courses
for Sernior Wing Lady Officer
Cadets (Professors|Lecturers of
Colleges).

II. 2 months’ Courses:

Pre-Commission Training ©Courses
for Junior Wing Lady Officer
Cadets (School teachers).

1II. 1 month Courses:

(a) Refresher Training Courses for
lady officers employed on whole
time basig,

(b) Refresher Training Courses for
Senior Wing Lady Officers.

(c) Refresher Training Courses for
Junior Wing lady officers.

(d) Conversion Courses for Junior
Wing lady officers volunteering
for service in the Senior Wing
on whole-time basis.

‘ (e) Conversion Courses for ex-
ACC teachers volunteering for
service as Junior Wing lady
officers.

(c) In March|April, 1965.

Overtimle Allowance for Employees
of C.0.D. Delhi Cantonment

1642, Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state;

(a) whether it is a fact that large
arrears of overtime allowances pay-
able to non-industrial workers of the
C.OD. Delhi Cantonment have re-
mained unpaid for more than four
years;

(b) if so, to what extent, and under
what circumstances; and

(c) the steps being taken to clear
out these arrears?

The Deputy Minister in the Minis-
try of Defeace (Dr. D. B. Raju): (a)
to (c). The claimg of over-time al-
lowance of two hundred and eighty-
eight non-industrial employees of the
C.O0.D.,, Delhi Cantonment pertaining
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to the years 1957, 1958 and 1959 are
not yet passed in Audit on the
ground that over-time at the rates
admissible under the Factories Act is
not payable to them. The matter is
under further examination.

Foreign Broadcasts

1643. Shri R. Barua: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether any assessment has
been made about the effectiveness of
our foreign broadcasts with the exist-
ing shortwave receiver; and

(b) the steps taken to adopt
mediumwave transmission through
powerful media for foreign broadcasts
to West Asian and neighbouring
countries?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir. In order,
however, to ensure good reception, it
has been decided to procure 2x 250
KW shortwave and 1x 100 KW short-
wave transmitters for installation at
Delhi within the Third Five Year
Plan.

(b) It has been decided to procure
a super high-power mediumwave
transmitter for location at Calcutta in
addition to the shortwave transmit-
ters mentioned above to cover the
countries to the North and South East
of India. If a similar service is
needed to broadcast to the West Asian
countries, another transmitter to be
sited either in Bombay or Bhuj would
be necessary.

P. ang T. Quarters in Kerala Circle

| Shri P. Kunhan:
1644.  'Shri Nambiar:

Will the Minister of Communications
be pleased to state:

(a) whether there is any proposal
to construct quarters for the Posts
and Telegraphs employees in Kerala
Circle, especially in Ernakulam and
Palghat; and
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(b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes.

At Ernakulam land has been ac-
quired. At Palghat land 1is being
searched.

(b) Details are as follows:—

(1) Ernakulam. A site measuring §
acres has been
acquired to con-
struct 136 quarters

(2) Palghat Site being searched.

63) Quilon

4; Munnar

(s) Peermade

(6) Mattancherry { It is proposed to

(7) Devicolam r construct  some

(8) Piravam quarters on avail-

(9) Quilandy | able sites.

J
(10) Alleppey 3 Acqusition of sites
11) Kottayam | has been approved
(12) Trichur | and the acaquisi-
(13) Cannanore S tion cases are pen-
(14) Mavelikkara + ding with  the
| Revenue authori-
J ties.
Sainjk School in Kerala
1645. Shri P. Kunhan: Will the
Minister of Defence be pleased to

state:

(a) the number of Harijan students
so far selected for admission to the
Sainik School in Kerala;

(b) whether any concessions have
been given to other Scheduled Caste
and Scheduled Tribe students as re-
gards the qualifying examination
prescribed for admission to these
schools; and

(¢) if so, the details thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Nil,

(b) and (c¢). Admigsions in the
Sainik Schools are made on the basis
of an All India Entrance Examination
in which a candidate has to qualify
for admission. Normally, admission is
according to the candidates’ position
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in the merit list. But for candidates
belonging to Scheduled Castes|Sche-
duled Tribes, special concession given
is that, all those securing qualifying
marks are admitted without regard to
their positions in the merit list.

Fair Price Shops

1646. Shri P. Kunhan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there are any fair price
shops for the supply of rice and other
essential articles in establishments
employing more than 150 workers in
the industrial areas like Palghat, Con-
nanur, Calicut and Alleppey Dis-
tricts in Kerala;

(b) if so, which are the places; and

(c) if not, the reasons therefor?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
The Labour Ministry’s scheme is for
the setting up of fair price shops and
co-operative stores in establishments
employing 300 or more workers. The
Kerala Government have reported
that there are now six such fair
price shops and 47 co-operative stores
in industrial units in the State.

(b) The six fair price shops are in
Sentinel Rock Estate, Mepaddi;
Poothoomala Estate, Puthumala (2
shops); Amalgamated Coffee Estate,
Nemmara; and Kinalloor Estate, Balus-
seri (2 shops). The 47 co-operative
storeg are in Trivandrum, Quilon,
Kottayam, Alleppey, Ernakulam,
Trichur, Palghat, XKozhikode and
Cannanore Districts. 17 of these co-
operative stores also function as fair
price shops.

(c) Some establishments have point-
ed out that on account of their heavy
financial commitments and other res-
ponsibilities, it was beyond their
capacity to organise fair price shops.

faeelt graAy § wfwmw wifeat
st ag

At AN AT THAW ¢
(5t Qo fo =ty :

1647.

F1 e w47 2 femvaw, 196
F TR ToT WEAT 914 F I F
T § I T[qTH AT FUT F47 1%

(%) faoett wrast # syfaer arfer
F famtor &1 gimT & ary § aAA
feafg @1 &;

(&) Tt foper arra a fmfor
TR FEAGA: ATTW &1 W S

(1) *9 W FEA F faaer
g9 F Far FTwr ¥ 7

sfeen W@t (st gwEERE
aEgW) : (F) ¥ (7). wrera feafy ¥
FTT, 58 R < eufirg ¢ qeamd,
oA 1963 ¥ faw, fia &Y a8 @,
AT FY wfeaw & 3 A 3o faeea
AT | = ool %7, Sy 1964 H,
gAdrerer e gy, 9T a9 ¥ A
T =T EY 8T § | vlY A FT AW
&, f+ fow fafa qw s g9 fex
I AT AT E

fawelt grat § ST % fg smew

=t gvH 9 YT
16484 =1 qF :
(&t Qo Fo ey :

a7 S{aTeT qEGY g% FATH FT FAT
] fF o

(%) a1 gg a9'2 fF feodT BraaT
A€ g 99 fFY @ uF qFET F
FIER a8 39 fammm waf) o
w1 AT 9T FATE AR Fr
<®T & RN oY & ¥ sd fasi-
AT T W §;

(&) afz &7, a7 STCAT & a2
TT { AT AT @Y E; AW
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() Far ag B AT BIAAT ATS
qT, 1924 ¥ Iuardl a1 39 AfgtAaw
F wetw aarr T et Sufafua &
LIRS

afacar #A (st amEw
s=gwr) ¢ (%) S, 800

(@) sas dqwg X 25 TN
Frfs |

() s, &

faeslt graet I g formy A= AT
aeE  TEw
CEE

st gFN T FJAW :
it go Fro TSR ¢

7 gfaTaT 746 a5 AT A7 FAT
Fa fF

1649.

(%) a1 73 g9 & for faeey wrat
I AN FAFTFIC F AT AR
T TP TGT I W E

(@) afagi,eﬁwruswéfa:'

IICT qeF T F BT 912 e,
1924 FY g7 98 T ITTT FT JedAwT
Far §; #R

() afzx SwFw 9w (@) W+
IAT &7 | &Y, A T qATAY F G T
AT FEAE FA FT fa=AR g 7

sfecat wt (st TEw @
ww) © (%) 0, & )

(=) o, &

() sww W& S=ar
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grAt At w1 e

[ Fo fao wtes :
1650. { =t gow T wgAW :
las

Fq7 sfercen W&t 77 AT A FAC
T fF

(%) fowet oiw ast & wrea =y
oEafmat ¥ fraffaa aset & orET
A=t F FEufasr ofawfal &
farg sfazen waraw qur fafaw da1
Tt F Fege ferad w8

(°) 7 fosad fee w9 #
€, #

(W) STF I A FTFR AT AT
sfafsar & ?

ufecar At (st gmaw ©a

wg) - (F) A (7). g wE
FY ST WY § HI TIEAT 99T F g2
9 @ & AIE

5890

ANMSEE & TR F WA T
® EAw

(=it gFTRAIT Ay

= gHT TT wFAY :

=t Fo Wlo Tl :

=t wralt R e

=t faanfa wm ¢

=t w7 fag fagr :

ot amaTe fag

yaﬂa;‘:

1651.

1 dAfE-wd G T8 T A
ER U 0 I £

() AT a@ER A gmIR {18
STAFTY § 5 ATSde w6 ¥ A

F AR A ¢F Teas foant & oot frgd
FT A a7 @ &; 7R
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(') afg g, & awr =R
Fr g ?

dtfevesd W (ot et fag) ¢
(%) s, ¥ 1

(&) s@ 7§ =av |

o § dfe afaeor s -

1652. it WiER oI F7& ;7T
sfireen # ag T A7 9T FA

(%) 71 ax @w § f& =+,
e, ¥ U & e 3w

(@) ar a<eTe 7 9% el gady
e ¥ o F AT §; W)

() =fz &f, av S=F F@T IO
g7

afaTr wawa § IuEEr (¥
To ®o TA) : (F) <, & |

(@) @4t (7). FeT § 39 @
E 7 swfwer 3 quv wfaeg Fatay
feaa & 1| 9fF adwm A waw @
¥z AR JEwr weEl FfwEt & fag
gl & &, o &, 3fF, 17w w
T T W [T A &, b fwar
mar &, 5 & #Y et A o )
e frar 9@, f5 sgr awg w9
AR wfaeT ada T g1 wrer §
fawa frar ma ear s dfaw gfvel
T WAW ¥ AET SRR

Lino Operators of G.0.l. Press

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri J. B. S. Bist:

1653.

Will the Minister of Labour and
Fmployment be pleased to state:

(a) whether it is a fact that a dis-
pute on the question of revision of

pay-scales of Lino Operators of the
Government of India Press, New
Delhi was referred to the Conciliation
Officer (Central), Delhi for concilia-
tion and that the said Conciliation
Officer submitted his failure report to
the Ministry of Labour and Employ-
ment on the 17th November, 1962;

(b) whether it is also a fact that
the dispute has not so far been refer-
red to adjudication; and

(c) if so, the reasons for the delay?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
Yes.

(b) Yes.

(c) As one of the contentions of
Lino Operators in this case was that
the private presses offered better
scales of pay, the matter had to be
examined in detail in consultation
with the administrative Ministry so
as to make a comparative study of the
pay-scales and other monetary bene-
fits, minimum out-turn expected,
avenues of promotion etc. in Govern-
ment of India Presses and private
presses of repute. This information
was compiled. In the meantime, the
Ministry of Works & Housing consti-
tuted in November 1963 a Committee
for Categorisation of Government of
India Press Workers. As the recom-
mendations of the Committee will
have a bearing on the question of
revision of pay-scale of individual
categories of workers, the matter will
be examined further in the light of
the report of Categorisation Commit-
tee which is expected to be received
by the end of December, 1964.

Publication on Christianity

1654. Shri P. C. Borooah: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Publications Divi-
sion of the Ministry of Information
and Broadcasting brought out any
Ppublications on Christianity on the
occasion of the Eucharist Congress;
and
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(b) if so, how many; and what as- ARA AT O7 AR R g-mg o] T
pects of Christianity were high light-

ed therein? LIRS
The  Minister of Information S . ;
* and Broadcasting (Shrimati Indira 1656. st ¢ : F1 sl wdT

Gandhi): (a) and (b). Yes. Sir; on g @ F FO w4 fF

the occasion of the Eucharistic Cong-

ress, Bombay, the Publications Divi- WIS mm*
sion of this Ministry published 75,000 - (Eﬁ) ?‘Eﬂ Nal T
copies of a booklet titled “Christia- H X8T% &% T ST F3 & fag o
nity in India”, which gives informa- g7 TATHT FT qq;qfa- X ;-|-§ %;

tion about the growth of Christianity

in the tolerant climate of this country. !
It also gives the total number of (&) a7zt a%g ¥ wywfy feel
Christians, their State-wise distribu- T g9 FATHT ®1 A & W0 §;
tion and the place they occupy in the

life of the country, The rights and pri-

vileges enjoyed under the Constitution (‘T ) I F feafen A-d@faw
bg th;!. Ch;‘isti?ln :ﬁmmun:y in hthe m %;ﬂ ﬁ %ﬂﬁ gq" q9TH I
educational and other spheres have .

been highlighted, as also their contri- &7 ¥4 ¥ W §; A1

bution in the field of education and

social work. (q’) Fa7 QTS T F AT K 3_{
 CIDG y ?
Indian Repatriates from Burma wie f forsfy % :
S Shri D, C. Sharma: .
1655. 3 shri P. C. Borovah: gfaer Wt (s gEEmTE
Will the Minister of External Affairs ~ W&®) © (¥) a1 (). o #
be pleased to ‘state: Fefy AT ¥ 7S 99 gWEE * faw

(a) whether a ship carrying Indian % ¥ & ¥ a8-frer® gyeey fed oy

repatriates from Burma has arrived ¥ 3¢ HHEL F1 B F Ry giaz
during the first-second week of De- -

cember; F yfqa # #9497 120 §F W T,
A ¥ F R, o F AR 0%

(b) if so, how many repatriates have ST ; o &
arrived in that ship and the average Fea o &, st it q

extent of belongings per head brought Y q\faﬁ F fore ot 1 g7 aa-faasy
by them; and F FJq & wagrami ¥ afenfaa @,
(¢) how many more Indians are ieft  geqarer & Ufml & fag Srdar Fr,
awaiting repatriation? o ¥ ey g1 g oafyadt ¥ any
The Minister of External Affairs SMAC @1, &f4F F@wE] § ave
(Shri Swaran Singh): (a) Yes, Sir. LR -(g afast # faa 77 3,—:{ I
(b) 1,773 passengers (including in- AT, 7 FHI-FWT FTAATCE Y & oI1TT,
e D ot e, oy, A e T e g

ties of personal effects. The average IO FAT, R0
value per head of these effects is

estimated to be Rs. 500.

() S /& IsAT A
(c) Approximately 1,20,000 Indian
nationals are awaiting repatriation to

India. (=) ot 7
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P. & T. Staff Quarters at Warangal

1657, Shri E. Madhusudan Rao: Will
the Minister of Communications be
pleased to state: *

(a) the number of different cate-
gories of P. & T. staff quarters at
Warangal, Hanamkonda and -Kazipet;

(b) the number of persons who were
not provided accommodation as on the
31st December, 1963; and

(c) the number of staff quarters
being built in these towns?

The Deputy Minister in the Depart-

ment of Communications (Shri
Bhagavatl):
(a) Warangal Hanam- Kzipet
konda
Type I 2 .. ..
Type 11 5 3 1
(b) 63 59 104

(¢) Land to the extent of 3720 sq.
yds. at Kazipet is being acquired for
construction of 20 quarters,

Impact of Chinese Nuclear Weapons

1658. Shri Harish Chandra Mathur:
Will the Minister of Defence be pleas-
ed to state:

(a) the steps taken by Government
to evaluate the impact and implica-
tions of the Chinese nuclear weapons
in the context of our Defence; and

(b) what
conclusions?

are Government's

The Minister of Defence (Shri Y. B.
Chavan): (a) The Chiefs of Staff have
been asked to make an evaluation of
the impact of the Chinese nuclear ex-
plosion and their interim report has
been received. This problem would,
however, need to be studied continu-
ously.

(b) P.M. has already explained in
the House Government’s approach to
this problem.

Firing on Indian Fishing Boat

1659. Shri Sezhiyan: Will the Minis-
ter of External Affairs be pleased to
refer to the reply given to Unstarred
Question No. 11 on the 7th September,
1964 regarding firing by Ceylon Naval
launch guards at an Indian fishing

boat on the 20th March, 1964 and
state:

(a) whether any reply has since
been received from the Government
of Ceylon;

(b) if so, the details thereof; and

(c) the action taken by Govern-
ment thereon?

The Minister of -External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) and (c). Do not arise.

Manufacture of Micro-wave Equip-
ment by the LT.L Bangalore

1660. J Shri R. Barua:
" 7 Shri L. N. Bhanja Deo:

Will the Minister of Communications
be pleased to state:

(a) whether the Indian Telephone
Industries, Bangalore have taken up
any scheme to produce micro-wave
equipment; and

(b) if so, when the plant will go
into commission?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes, Sir.

(b) The plant is expected to go into
production during the year 1965-66.

U.S.-Cambodia Talks

1661. Shri Rameshwar Tantia: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that U.S.-.
Cambodia talks were recently held in
New Delhi for settling the disputes.
betWeen the two countries;

(b) if so, the kind of assistance
India was asked to give;
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(¢) whether India also participated
in the talks; and

(d) in what way India helped them
to solve the differences?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The talks between the representatives
of the Royal Government of Cambodia
and the Government of the United
States of America took place in New
Delhi from the 8th to 17th Decem-
ber, 1964.

(b) At the request of both the Gov-
ernments, the Government of India
agreed to provide facilities for these
talks for which a wing of Hyderabad
House was placed at the disposal of
the two Delegations.

(c) and (d). India did not partici-
pate in the talks,

Cyprus

1662, Shri Rameshwar Tantia: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that India’s
support has been sought by the
Cyprus Government;

(b) if so, whether it is also a fact
that a delegation in this regard visit-
ed India; and

(¢) if so, whether the Government
of India has assured her support on
the question of Cyprus which is com-
ing before the U.N. General Assem-
ly in February, 1965?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir, a three man delega-
tion visited India from 4th to T7th
December, 1964.

(c) Yes, Sir.
Pension Rates of Ex-Servicemen

1663. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to stats:

(a) the number of Ex-servicemen
who have migrated from Pakistan to
Indja after Partition;
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(b) whether it is a fact that the
temporary increase in pension grant-
ed to the Ex-servicemen in India is
not extended to such ex-servicemen
who have migrated from Pakistan;
and

(c) if so, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) The information is not
available.

(b) No, Sir. The temporary in-
creases in pension at the rates admis-
sible to Indian pensioners have been
sanctioned by Government with effect
from 1st June, 1963 to displaced 'mili-
tary pensioners who are now resid-
ing in India and who are in receipt
of pension in India on behalf of the
Government of Pakistan provided
that they had migrated to India by
30th June, 1955. The ad hoc increas-
es in pension admissible to Indian
military pensioners have also been
sanctioned to these displaced military
pensioners with effect from 1st Sep-
tember, 1964.

(c) Does not arise.

Extra Departmental Staff in P. & T.
Department

1664. Shri P. Kunhan: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that a num-
ber of employees are working in
P. & T. Department for the last ten
years as extra departmental staff;

(b) whether any representation
was made to Government to consider
the qualified hands among these em-
ployees for permanency; and

(c) whether there is any proposal
to give preference to the Extra De-
partmental employees for appoint-
ment to the Class IV cadre instead of
making direct recruitment?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes, Sir.

(b) Representations for permanent
absorption of Extra Departmental
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staff possessing the minimum educa-
tional qualifications prescribed for
cutside candidates have been receiv-
ed.

(c), Extra Departmental Staff, ful-
filling certain conditions, are already
given preference over outside recruits
inr absorption in class IV cadre.

Housing Scheme for Coal Miners
Shri Umanath;
Shri Laxmi Dass:
Shri M. N. Swamy:
Shri P, Kunhan:

Will the Minister of Labour and
Employment be pleased to state:

(a) the progress made so far by the
Coal Mines Labour Welfare Fund in
its “Build Your Own House” scheme
for the coal Miners;

(b) whether in some coal fields this
scheme has not been implemented:
and

1665.

(c) if so, the reasons therefor?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Onme thousand houses were
sactioned for construction under the
scheme in December, 1962. Applica-
tions were invited but the response
has been poor. Only 31 houses have
been allotted, out of which 1 has been
constructed and 3 are under con-
struction.

(c) It has been represented that the
subsidy payable under the scheme viz.
Rs. 325 is rather low. The question
of raising the subsidy is under con-
sideration,

Safety Boots for Singaseni Coal
Miners

( Shrij Umanath:

J Shri Laxmi Dass:
Shri M. N. Swamy:
Shri P. Kunhan:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of miners working
in Singareni collieries during 1964-65;
and

1666.

(b) the number of miners supplied
with safety boots?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
31,982, of whom 19,329 are eligible
for the supply of safety boots.

(b) Orders have been placed for
19,329 pairs, 8,997 pairs have been
received so far, and 1,900 miners have
already been supplied with boots.

Broadcasting Stations

1667. Shri M. Rampure: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of relaying and
broadcasting stations sanctioned dur-
ing the Third Plan; and

(b) how many of them have al-
ready started functioning and the
location of each station?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Under the Third Plan,
sanction has been accorded to the set-
ting up of 20 centres for the relay of
primary channel, 30 centres for the
relay of Vividh Bharati programmes
and 6 full-fledged broadcasting
Stations.

(b) 12 centres for relay of primary
channel, 18 for relay of Vividh
Bharati programmes and 4 broadcast-
ing stations have already been com-
missioned into service. A statement
is placed on the Table of the House.
[Placed in Library. See No. LT-3686/
64].

Pensioners from Zanzibar

1668, Shri Dighe: Will the Minister
of External Affairs be pleased to state:

(a) whether Government of India
are aware of the fact that the Ex-
Government Pensioners from Zanzi-
bar residing in India are not getting
their pensions from the Tanzania
Government for the past few months;

(b) whether Government have re-
ceived any representations from these
Indian employees in this behalf; and
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(c) whether  Government have
taken up the matter with the Govern-

ment of Tanzania and if so, the result
thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Government of India have,
on humanitarian grounds, taken up
this matter with the Government of
Tanzania as well as the British Gov-
ernment on whom the ultimate res-
ponsibility for the payment of these
pensions lies. The British Govern-
ment are understood to have offered
a grant-in-aid to the Government of
Tanzania to enable them to meet the
pension and allied liabilities. This
amount, it is hoped, will also cover
pension claim of the persons now
resident in India.

Development of NEFA

( Shrimati Remuka Barkataki:
1669. { Shri Ram Harkh Yadav:
 Shri Murli Manohar:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
NEFA administration hag drawn up a
Rs. 14 crore Plan for the integrated
development of the NEFA; and

(b) if so, the main features of the
Plan?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The correct position is that the NEFA
Administration are now in the process
of finalising the draft of the Fourth
Five-Year Plan. The total outlay
proposed by the NEFA Administra-
tion is anticipated to be over Rs. 17
crores. :

In the draft of the Fourth Plan,
emphasis is likely to be on develop-
ment activities like, Agriculture, Ani-
mal Husbandry, Communications and
Welfare Services.
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Dehu Road Defence Depot

Shri Bade:
] Shri Hukam Chand
Kachhavaiya:
Shri Lahri Singh:

Will the Minister of Defence be
pleased to state:

1670.

(a) the number of cases of theft
in Dehu Road Defence Depot;

(b) whether it is a fact that the
Military guards Wwere attacked by
thieves by throwing of bombs on
them on the 1st December, 1964;

(c) the number of bombs stolen or
found missing from the said depot;
and

(d) whether complaints have been
received by the influential residents
of Dehu Road Camp regarding such
thefts and that influential persons
were involved in them?

The Minister of Defence (Shr{ Y. B.
Chavan): (a) None,

(b) No, Sir. However, at about
0405 hours on 26th November, 1864 a
D.S.C. Sentry while on his patrolling,
observed two boxes lying close to the
perimeter. A little later, he heard a
sound in the recovery shed of Ammu-
nition Technical Area about six yards
from the perimeter. He then raised
an alarm on hearing of which two
D.S.C. personnel rushed to the spot.
One of them, with the help of torch
saw a man inside the recovery shed
and challenged him three times. But
the man did not answer the challenge
and instead he growled at him threat-
eningly and threw burnt fuze at the
sentry. The sentry escaped a direct
hit. At this stage, the sentry shot
at the man who later expired.

The Orderly Officer immediately
arrived at the scene and took charge
of the situation. He found the man
unconscious and sent him to the Can-
tonment General Hospital Dehu im-
mediately and informed the Police
Inspector Dehu: The police Sub-
Inspector identified the man in the
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hospital as a person who had thirty-
two previous convictions,

(¢) Does not arise.

(d) Government is not aware of
any such complaints.

‘arfaear |t arer fasie wrE

1671. » &N o°T FgA: AT
sfawen w47 a7 T A FA T\
fr -

(%) a1 7z 799 § fF SouRodo
FFog, R & 0 sHA 7 @
fraeaor o wuawr 2 faad i &
TE HF F AT qiEEE-aE ST

£
o

(@) 71 =z ot 7= g 5 350
St FT ATH AT JF AT ATH qT

() afz &f, A1 38 9= w1 A9
‘qiffEa 91E BUETd & R/T FIR
FoH.

(9) ¥¥7 wafe & favg wn wrd-
I FT T £ 7

srfaert /=Y (oY amErara W)
(%) o 7@€t 77 fAgan o=@ awwg
F 0 FHIT F WIE A oyamr a1, famd

faafas =afsaai w1 gase] =
arer 12 sAfaadi &, 39 FAAT FT A9
A1 framr w2 ’

(=) == =T 7% A7 F 7
T O qEOT A@T 2

(7)) Tar (9). FEATG F fawg
T THATE! AET HT AT HFAT AT, FAHH
ST 3IAIRIFeT 39 & 9rE g A@Ar §
I A3 F 39 AR ¥ 0 FAIT
F T AT g

Launching of a Weather Rocket

1672. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether it js a fact that India
has launched another weather rocket
to collect data regarding wind condi-
tions in the upper atmosphere;

(b) if so, the extent of success
achieved; and

(c) what is the total expenditure
incurred in this behalf?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). Yes. A Judi-
Dart meteorological rocket with chaff
payload wag successtully launched on
December 5, 1964, from the Thumba
Equatorial Rocket Launching Station.
The performance of both the rocket
and the chaff payload was satisfac-
tory. The chaff was tracked by
radar. Detailed scientific results will
be available later,

(c) The rocket was purchased from
a grant made by the United Nations
Specia] Fund to the India Meteoro-
logical Department. The chaff pay-
load was provided by the United
States.

A¥q AAT WaA

1672A. = fagmaaame @ w0
F3foe-wrd A 7 T F T FT
fF -

(%) W ¥ daw g7 waw fraa
T wEi-wel €

(@) ¥ W AT FEE
LU

(7) A ¥ T FF T WA
F1 FHQ A far @ g W
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(%) wreg § 6 q%w Y@L WaT & |
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TS AE WA weS) o
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9 & 72 T =T A FafE #Y ol
g1 37 ST T FEW ARG IR
S TdE 9 ¥ 19 qrepfan a9
&1 7T & AR 9% {9 T Tg0 F @RI
&1 s wnr feer § A aresfas
FEATAT FT AEET FQ@ 8

(w) *§ =EE A o
g1

() =1 A vFAT

12.13 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SERIOUS FOOD SITUATION IN
GUJARAT

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Food and Agriculture to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“Reported serious food situation
in Gujarat arising out of inade-
quate supply of foodgrains by the
Centre”,

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The pro-
duction of foodgrains in Gujarat
during 1963-64 has been quite satis-
factory. Against the production of
24.02 lakh tonnes in 1961-62 and 22-94
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lakh tonnes in 1962-63, the production
of foodgrains in 1963-64 was 2524
lakh tonnes, or 2:3 lakh tonnes more
as compared to the previous year.
The supply of foodgrains from other
States through trade channels, how-
ever, declined owing to certain restric-
tions imposed by those States. Keep-
ing that in view the Government of
India stepped up the supply of wheat
and rice to Gujagat from Central
stocks. During the 11 months, Janu-
ary to November, 1964, 418 lakhs
tonnes of wheat was supplied to
Gujarat from Centra] stocks as
against 1-05 lakhs tonnes supplied
last year. During the same period
81,000 tonnes of rice was supplicd
as against 74,000 tonnes supplied in
1963. For December, 49,000 tonnes of
wheat was originally allotted to
Gujarat, but keeping in view the
difficulties of Gujarat their quota of
wheat has been enhanced by 10,000
tonnes. Similarly, additional 8,000
tonnes of rice has been allotted to
Gujarat. Since then, yesterday, I have
allotted another 5,000 tonnes of wheat
and 5,000 tonnes of rice.

5908

Action has also been taken to
arrange supply of coarse grains from
other States. The Government of
Rajasthan have already agreed to
release 3,000 tonnes of gram and 1,000
tonnes of jowar. They have promised
that after the market arrivals improve,
they will make available some suitable
additional quantity of coarse grains
also to Gujarat. Similarly, some
sizable quantity of jowar will become

available from Madhya Pradesh
the next month or so.
A close watch on the supplies of

foodgrains to Gujarat is maintained.
During 1965 also, large quantities of
wheat and rice will be supplied from
Central stocks and supplies of coarse

grains will be arranged from the
principal coarse grain-producing
States,
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Shri S. M. Banerjee: May I know
whether the attention of the Minister
has been drawn to the letter sent to
the Prime Minister by Shri Indulal
Yajnik saying that he would go on
hunger-strike from 25th of this month,
because the prices prevailing in
Gujarat, specially in Ahmedabad and
other places, are much more than the
prices of even coarse grains elsewhere
arnd if so, what steps Government
contemplate to take to see that the
distribution machinery is properly
geared up there and the prices do not
touch the highest level, as is happen-
ing now?

Shri C. Subramaniam: As far as we
are concerned, we are stepping up the
supply of wheat and rice and also we
are trying to get coarse grains supplied
from other States, wherever they are
available. I am sure the Gujarat
Government will take all possible
steps to see that these quantities are
distributeq in the proper manner to
keep the prices down,

Shri Nambiar (Tiruchirapalli): May
I know whether it is a fact that the
price of edible oils in Gujarat has
gone so high that it never happenéd in
the history of that State and a lot of
stocks of edible oil which were there
have been made to go underground...

Mr. Speaker: The calling attention
notice is about foodgrains and not
edible oils. -

Shri Nambiar: The letter of Mr.
Yajnik to the Prime Minister refers
to this also. T

Mr, Speaker: That is a different
thing. We are confining ourselves to
the calling attention notice.

Shri Nambijar: If the Minister is
awsre of it, he may be in a position
to give an answer. -

Mr. Speaker:
the question,

Bhri Hari Vishnu Kamath (Hos-
hangabad): On a point of order, Sir.
In the Prevention of Food Adultera-
tion Bill which was passed by the

We cannot get out of
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House, 1 believe the word ‘food’ has
been defined so as to include ‘drink’
also. So, foodgrains may include
edible oils as well.

Mr. Speaker: That definition does
not apply to the calling attention
notice, .

Shri Nambiar: I bow to your ruling,
Sir. May I know whether it is a fact
that there is so much scarcity of rice
in Gujarat, that there are long queues
there and it has created a law-and-
order situation there?

Shri C. Subramaniam: In Gujarat,
this is the harvest season for rice.
The Government of Gujarat have
evolved a procurement  system.
Because of that, I am told, the entire
rice has gone underground and that
has created some difficulties there. I
am told the position has recently im-
proved.

Y WY (sreere ) : #9T ag @ §
fa ora § @ ST G TAAT WAFT
g s § f agi ¥ &0 W gu T T
qig a% @@ a1 aq & ?

Shri C. Subramaniam: I am not
aware of that.

=Y goae fag (fTer) ¢ @@
78 w8t & {5 aw 9T A 7§ ¥ @I
Tq &, 99 FT O@T AT qF qIfAArHE F
gt g, o9 5 qoaw F qATETET
38 T BT TE A 9@ § I &
/R IFA gAY TG 9 §IA /A AR
qAEETy F & ?

Shri C. Subramaniam: No, Sir; this
has nothing to do with that increase.

ot wfiew qew (weE)
T AT §B T°9 FT T §, T8 Mg
T & Agge & 1w A wERw ®
STETd § fF o & war d ST d
T SUTRT W @ W agt F A
forft W o wa A faw @ € 7

Shri C. Subramaniam: Distribution
to the extent possible is being arrang-

5908
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{Shri C. Subramaniam]
ed in the rural areas also wherever
there is distress. I am sure, with the
quantities available now, the Gujarat
Government will take care to make it
available in the distress areas.

Shri Maurya: On a point of order,
Sir. I am sure the hon. Minister
could not understand the language of
my question.

Mr. Speaker: He has very well
understood it and a reply to that has
also been given.

N A & Arq ) I & g
T g fF & Yz tar ¢ 1 7 a-
FTET g |

TR WEAW . GG §I
J|r gun AR a8 &% W g, afeq
T a9 W T fafaeey aa ¥
TR, A IR E | 39 H AT
T 47T WE S | W WA
W qg frd fr &x dmr g, v
fafreex amga 71 fogr 1 R ferwa
fagst

it avrt (fgame) : swerer @,

TETR WERA AT gEL WA
3T Y AT § |

Shri Himmatsinhji (Kutch): This
vear’s crop of bajra and other coarse
grains has gone out of the State, as a
result of which all these hardships
have been caused to the people. Has
the attention of the Minister been
drawn to the serious situation which is
likely to arise there?

Shri C. Subramaniam: I do not know
about the movement of coarse grains
out of Gujarat because Gujarat also,
if I remember right, have imposed a
ban on the movement of coarse grains
out of that State. But I am aware of
the difficult situation in Gujarat and
that is why T am making all arrange-
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ments to make available from the
central stocks as much of rice and
wheat as possible.

Shri Narendra Singh Mahida
(Anand): The Government of Guja-
rat has introduced a system of
levy and the Government is receiving
this levy in a voluntary way. But I
learn that because of the levy on
rice and other products the amount is
not being paid in cash immediately.
May I know what advice has this Gov-
ernment given to the State Govern-
ment in this matter?

Shri C. Subramaniam: I would like
to have notice. I am not aware of
that.

Shri P. H. Bheel (Dohad): Sir, I
know what steps the Government
have taken to create a buffer-stock of
jowar, bajra, maize and rice in order
to avoid starvation of poor people in
the State of Gujarat?

Shri C. Subramaniam: 1 think I
mentioned all the steps which I have
taken, and I do not think I can add
to the information which I have
already given.

Shri P. H. Bheel: The poor people
there are not getting anything.

Mr. Speaker: That may be right.
He may pass on the information.

1 av fag (FeiR) : e
FTHTC F FAE007 & F7ETL 9T fovgy o=
Y @ A & AR AT g §
foaa oo a& sgwr gfa #r 3 7

Shri C. Subramaniam: As far as
wheat and rice is concerned, I think
the supply position from the central
stocks is satisfactory. The main diffi-
culty is with regard to coarse grains
and the Central Government does not
possess any stock of coarse grains.
It will have to come from the neigh-
bouring States. That is why I have
taken up the matter with the Rajas-
than Government and Madhya Pra-
desh Government, and I am trying to
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move as much of coarse grains as
possible from Madhya Pradesh and
Rajasthan.

Shri Ranga (Chittoor): Sir, his ques-
tion was different. He wanted to
know how much has been asked by
the Government of Gujarat and how
much has been supplied by the Union
Government,

Shri C. Subramaniam: 1 gave the
figures. As far as wheat is concerned
40,000 tons was the original allotment.
10,000 tons more have been given and
another 5000 tons I allotted yesterday.
Therefore, it comes to 55,000 tons,

Mr. Speaker: How much has been
asked by that Government?

Shri C. Subramaniam: The Gujarat
Government do not want more of
wheat and rice. They want coarse
grains. There is no quantity indicat-
ed, because however much is available
they are prepared to take up.

At IR . AT OF sgAeqT FT
g% & | & Tmgar § oA e &
FgT 91 fF It vo7 Fray 9 SEET A9
T IO F | 99 QO g9 Ay fam
STaT @ @ ATT w1 gurd fewraa FAT
Ifgd AR AT & FT BT & | T
OF AT @ge A ger fr e
TER ¥ F07 a@R ¥ fFay 7w
F AW F G AR FET G@ERL T
fre gz aF Set qfc &7 &, SoT
AT TN qF AL AT & | FA
SART §, 3@ a@ A7 W At
varg 2 fgar Jmar & @ g9y wfeard
937 gt & | aga "W e T war
g1 FfF g

TEAR AENIA : AT F4ATF ALY far
Tt a1, ag I qe famr g

12.25 hrs.
RE: CALLING ATTENTION NOTICE
(Query)

Shri Dinen Bhattacharya (Seram-

1959 (Ai) LSD—4.
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Member

pore): Sir, I have got a submissiom.

Last Friday I gave a Calling Attem-

tion Notice.

Mr. Speaker: Order. order; 1 am
not going to answer that now.
Shri Dinen Bhattacharya: My sub-

mission is this. I want to know what
problems or what issues are of
national importance or of urgent im-
portance. The train service was dis-
located for nine hours at Howrah.
But my Calling Attention Notice has
not been admitted.

Mr. Speaker: Order, order. The
hon. Member may resume his seat. I
cannot allow a discussion in that
manner.

Shri Dinen Bhattacharya: I am not
entering into any discussion. I am
only pointing that there is a lock-out

and 10,000 workers are out of em-
ployment.
Mr. Speaker: Order, order. Will

the leader of his Group ask him to
resume his seat?

An Hon, Member: There is no
leader.

Shri Dinen Bhattacharya: There is
strike at TELCO. Two groups of the
INTUC are quarrelling and the
workers are suffering.

Mr. Speaker: If he is not prepared
to resume his seat......

Shri Dinen Bhattacharya: I always
obey you, Sir.

Mr. Speaker: Then he should resume
his seat and not behave in that
manner. That is very objectionable.

12.26 hrs.

SUSPENSION OF MEMBER
(Dr. Ram Manohar Lohia)

To TR wAIET Mfgur (wearars):

weqw WEREW AL 1Ed, IN
SACILE LA UR UL U

o TR wANET Wifgar : § 97 AraT
B 3Tt £ 5 frawt $1 @A gu Aw wwT
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[s10 wmw wveR wirfean]
3 forg fi 28 w2 Y HTRETE AT FTAT
gt |

IqF FATIT FIE T TgF AT AGY
W I9 aF 6 TgE A F AN
I W] QA AT AT qEIE I qGT
agg T8 g1 I | qafee F A9 ¥ o
FET fF 98 Jeara 7y |

IqH FATAT F9 AT & fr qwg
w4 AT FT .. L.

e WEWAW : TTHEY q1ga Afay,
frawt & are & oq # A I
IEFAME I EATFTEGF T & 5
S HY TIY AE HISAX W G ;G
q¥ H I AT faer W qEOT™ A OIS
F 1 g Sfar adi &\ W qF gaE
e fo W A1 & ¥w Fav 5 g9
FarAg ) AT AT ORI F AL 7,
IJFA AR Y T AT G L,

. uw WAAG |3 : F1E Jia9a
& gs !

T REIIW | qH TIAT AL | TS
F A | AfFT I AW F FT AT
T oofTe frarar | aEfgarag | L .
(gzT=iwr)

TTo W wATgT g : & wngar g
fesuz g st oo | L .

TN WERY I IE § ;AT
I519 TE I FHS § | A AT wgrE
o 9 I W@ T a1 ¥ J g6 sy
T faar 91 71 3@ §F < w3 faar
g7 | g B fvw q@ § & 9N 2
goaT § 5 w9 39 ag § FE W
FBT F | TE HWAT 39 AE q T
ISIT AT FHAT 8 |

o TW ANFT AT : g7 T7T
ag FTEATE faeger ACATE AR )
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T2q § 5 & grow £ Farg a8 g
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HEAA WG © UEA AH T FT
77 Qfey, ¥ 95 9127 |

= auTEl ¢ § IAT A7 97 smadr
FT Y9 ISMAT AEATE ATHAT FY M7
TTo Aifzar F1 & 1

Heqw WD @ H W9 qgEH §
IR AR gee ¥ #Fm 5 oo 5w
A ¥ TTLETE I GEAr § AT T
HIY I FFATE | W EH TEF
THEE (AT AW AT ST FT A
ST A5 I aFAT | 74T ag feArRAr
g S AT ¥ 2 5 wFrae T o
A FATE T F90 O 917, A F 59 F7
ST AE X HFAT | STHEX 4R,
T S FTETE W g 2 W 99 AT
TS, AT AT I A THTGE ST 8 |

To TW WY Afgar . wegqer
AR, & #T9F ek 1 TEHTET AR |
& quwar § 5 w8t Fraar § s
EAITE T T @& T A aEA
FTETE FT F=S qXg § FAWT ATEAT
g1 & fued o™ & Fifew w w@E,
H A Y g9 faar 9n, §Eg F wT
Ay quq fearar |y AA F AR A
I I AT | I F FIC TgE gNT
N A AT QAR E | IWF AR
W 5o qF g e W @ £ R
T AR AT A1 W AT S, A AR
e A g & T E AT E )
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TFTET AT |

o TH wAET difgar : & =y
1A ITAAT T3 AAAT |

TEAR MGV : 7 T w4 A L

STo T wEWET Afgwr - 7w
AR T | A K A ¥ w
AT g 5 5 ¥ are Y Frans ¥ qrgera
T A At § o aw fe
9 gt 92 fay 1% q=at &7 g Ay
FEE@ | TqF AAET B W a7 A@7
faege foser & s

qeqy wERT  F oqele F oagy
ST STEAT, W9 ¥ FE f6 oW zw
FTETS F1 TG To 37 =08 1

Tl AW AAGT AMfgaT: o719
TV & R AT TAAT W1 T g
=M |

Y TW JIF A1 © qeqed wRied,
¥ A9 ¥ CF OEET g g

Shri Kapur Singh (Ludhiana): Sir,
may I say a word? How the proceed-
ings of this House ought to be con-
ducted and what consequences should
follow if the proceedings are not per-
mitted to be conducteq in that manner
are matters for you to decide. But
when, as has apparently happened
here, an attack is mounted against
you, Sir, personally, it is an attack
on the Chair, it is an attack on the
dignity of the whole House which
could not be condoned. It is an attack
on our own dignity and it is an attack
on the dignity of the whole nation.
So, we object to it very strongly.

= wq fowg : geaer gy, AT
78 f735 & 5 o9 7 sowm Aag-e
A R, g e A e g
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WEAY RELT | HG 93 AEY |
e AT, E vy fm s g 5
1 AV AT FIEIE | 2197 7 0 47 FA
A9 I § T 99 I |

o TW KA Afgar : & sa &
@ o ¥ w19 o Fan g oA
R & a9 ¥ Wi ¥ A e | u
AT AT Frars g€ §), 99 AW
WY WY T TS AHTHAT 990

o WEE : fqar s d AW 99
w1 90 TG @ At ) foeer dfe-
e & % g% av fean, fooet o
QFERIET T g6AT 9T @7 | H9 S9
NEH T IR & AR IS 78
FT gaT faar 79 & f 99 ¥ qge o
& fog =g, o 7g v & fr @ @
W | qg AR AN Y fasreast §,
g AFAIT G580 AR A F) [N
FLQR E 1 I I I A T W
fear fF a8 @ §&1 A FRAE W@
99 & | 79 78 el e &
R g9 & A & fF ag wx |
quET AW FET § |

Shri Vidya Charan Shukla
‘(Mahasamud): I beg to move:

“That Dr. Lohia be suspended
from the service of the House for
the remainder of the session.”

Shri S. M, Banerjee (Kanpur): Who
18 he to move this motion?

Mr. Speaker: That is for him to
decide. I have to put it to the vote
of the House.

Some hon, Members Tose—

Mr. Speaker:
discussion.

There cannot be any

Shri S. M. Banerjee:
submission to make,

Mr. Speaker: Order, order. I have
said that there cannot be any discus-
sion.

Sir, I have a
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To W AR Rifgat : g v
@ S 9T w7 wiF fay o & @
I 9T AT AT § |

Nt UH {9% QET . TH TG
& it 3& To AEAE |

TEqY WEIIT : HF 3A 7 (TEA
FT AT AGY &1 7T 5F A AT A FET
9= feeFa g AT € | W agi <
AT § R I AW AV geE F gen
@ N |

7 gew w2 g (39W) ¢
qeqer AZRY, W TEA(E @ AT g,
# 99 ¥ gF" ¥ §O FEAT AEATE
AT 858 ¥ g7 9X W09 @r §
5 9 afaqmm & T o ¥ &
BT 0 TH FAIEX ANfgan #1 faprer v
a | Fom o fadw F@r g 0 ¥
WY ¥ Faw qg fA9eq $ET I_A §
fFamasifom e awas s
for 9 #1 frafea e w9, @8
i § | B

=

qEqe WEIRT . AMAT §EE A
R g A fF SR a8 F77 fE 9w
A A I |

o TR WAGT Mfgar : weasw
wEEA, § 79 SEATE 9L AT AGATE

qeqw  WEWE : G, Gl |

Shri S. M. Banerjee: I am not con-
cerned with the motion that has been
moved by Shri V. C. Shukla or the
stand that you are going to take on
that. I am npt concerned with it. I
only pleag with you that of late as
the House very well knows, Dr. Lohia
has been raising this issue from time
to time. Is the Minister of Parliamen-
tary Affairs prepared to have a dis-
cussion or not is the crux of the
problem. You may send Dr. Lohia
out of the House for the remaining
period. ... (Interruptions).
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Mr. Speaker: Order, order. Now
the motion before the House is....

$To TW AAGR Afgar : weme
wRRT, 9 A9 q@ fre @ g ar
TR g T & % qF 59 | A
g ar famr s

Shri Nath Pai (Rajapur): May I
have a word before you proceed with
the motion moved against Dr. Lohia.
There is not the slightest doubt that
the House patiently waited for this
discussion and yet the Minister of
Parliamentary Affairs was remiss. ...
(Interruptions). Only one sentence.
He gave some assurances. The first
assurance was that since the motion
was admitted by you, he would take
it up after the Prime Minister’s
return and, the second one, that he
would place it before the Business
Advisory Committee. I am very
sorry to say that the Minister dig not
carry out either of these two promises.
I know that today he is confined to
bed with flu, but he must know the
sense of the House. I do not agree
with Dr. Lohia when he says that he
must obstruct your work or challenge
your authority. At the same time, the
issues must be known to all. Of
course, no hon. Member should chal-
lenge the authority of the Chair.

Shri Vidya Charan Shukla: That is
the only question.

Shri Nath Pai: That is not the only
question.

ST AL AT gAY, TH ST A |
Whbmmaow g fFgrga &
@ T T & s A aww a0
Fa A m d e I § g
ag st st anfed fr &€ feelt ¥ g
e Sy & fiv awt & aefa dromy
A A o YL,

Mr. Speaker: It is a serious matter.

Shri Nath Pai: While I do not agree
with the hon. Dr. Lohia in his obstruc
tionist policy, I woulq yet plead with
D SENEERRET Nl . .
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the House that we should be given an
opportunity to have “a discussion om
that motion.

Shri H. N, Mukerjee (Calcutta—
Central): It has put us in a very
embarrassing position by the turn of
events. It has taken this turn perhaps
because this House does seem to be
without anybody who can be given
the designation of being the Acting
Leader of the House. You, Sir, conti-
nued to have your conversation with
the hon. Members over there and it
went on perhaps because you consider-
ed that there might conceivably have
been some substance in the complaint
which has accumulated in his mind,
and that is why you went on arguing
with them, while when perhaps some
other member like Shri Dinen Bhatta-
charyya, for instance, raised some
point you took short shrift. In this
case, you gave him a lot of rope
because there must have been some
substance in what he was trying to
put forward. I could not quite follow
the proceedings but I could guess you
were having that king of tussle with
the hon. Member, who is so Tormid-
able. But there is a Government here,
there is a Leader of the House, there
must be an Acting Leader of the
House; the Government says nothing
and a very ordinary member of the
Government party says something to
the effect that he must be suspended
for. ... (Iterruptions).

oY W 7 FHAT : I §Y 65
F AT WA Y FEWNT FAY @
Y fados s gom av qw aft
I F TvErw ¥ T qg T T
@ g7 W] a9 Y IR A
g { AW @ o, fe e 1 8
[aX & ot &t 3 weqmg <@y @1, W
TR A W ad weE A & s
g e R I m A T &
v o TET 1w Ty A A AT
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oW WEEY gw § A g
8 &1 & W9 § T AR g AR
ot qFA F1 HET F g o L L

N gFEIR mest : HeAF gy
TR A Ifaq aag AV FqF fAe |
78 &g | Fu W faar 3, w0 A
o g AEF T

megst wgtaw ;. ® Fwe F1 Tar
FA afew I g wawe g fF St a8
g f5 & aard 7 T g Sw
9T R F1E TFn 7 foram v 9%, 1%
EIE AT %, T qF F1E QAN GL .

=N 7y fomw e wEw, &
TF 9T FgAT ARATE . . .

weos WEWA : qF T g A,
A ofY THRTIAT TENY FT AT E |

+t FEREI ARAT © JqeqeT WZET,
foe w&ma 9x w9 faog J% a1 @ €
FANR 7g 9ga TR g § WR W
% forg w3 X AR Ay ar wEw ¥
w1 foar s @ aga @vwa g fF
FS THT TEITHT FT SR G 77 |
I 7w 48 & oo s Afgar &
Zq I A A ISTAT 4T @ =W
I AT AT FEAT IS ¥ 5 oy
N AqE T TCAZN AT Y AF I\
FTE AT ITH! HUAY TIT FZT HT HIGT
g% wgias & gwweqm@r .. .
‘(Intenuptions? qq ;aﬁ}z’m w &
e AEEY § FE QUE

werR AEAA ¢ "G FE |

o FETAR WA : AT Hq9AT
HIAH T TFR FT 8 FF A dug-
FT4 Tt o qeA ¥ R 4T Tgvy gy

agi g1 O Oy feafar T At e

Tt Y wree yvaw fafaaw qeag
FAET &1 A &, I9F AW 7% w9
gragravva & 5 ag +9Y qw @
F E@FR F A 5 @ v By
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afer gas fad awma™ @ @war o
o TH HAIET Afear 41 a0 AT AT H
T | WA F@aT F & g & ag
1T 1 2T § 7 ATS | A7 FdS 4|
£ fr o 2o Mfgar AT T A TR A
g1 § AR} gwae v fafoe oe-
AT FHE FY FE frviw FT A 4,
9 MY 39 R B frorg

oeqe HFEA: Y T 3T qFT FI-
ar€ arg FTZ | W FT AEAE 6 W
T THF I FT TISH FL & | AT HT
T I76T § |

=t JETIET ATERN : FrHT FTATS
T T |

wegw  WEEA ¢ To  wifedr
At % & i ag wreant T o 3
A =19 g § o ==t W
(Interruptions) 51T ¥4 45 SEA

& 3@ FEAT AT |
2o TW AAET Afgar = weqer

Mr. Speaker: There is one No-
Confidence motion. If notice of it is
given, that must get priority and
immediately a decision has to be taken
when it is to be discussed within a
specified period. There is another
which is only a censure for a parti-
cular act. There is no other” provision
except that it is to be enumerated in
the category of ‘No-Date-Yet-Named’
nwotion. It has recently happened in
England also. There was a motion
against Mr. Wilson. That has not beea
discussed. He has not allowed time
for that. What my duty or responsi-
bility is, that should be distinguished
from the one that the Government
has. I have only to see whether prima
facie it is to be admitted or rejected.
That everyone kmows and I made it
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[Mr. Speaker]

olear that I have admitted it. Then, it
ig for the Government to find time for
all these motions. We have a sub-
eommittee that goes into these things
and according to the information of
Mr. Prakash Vir Shastri that is meet-
ing today at 3-30 P.M. It might give
priority or might not give priority, I
do not know. Even after it has given
the priority, what the reaction of the
Government might be, that also I can-
not say. But where do I come into
the picture that the proceedings of the
House should be stopped and that he
will not allow the House to proceed?

What I said was that if he had writ-
ten to me, I would have replied to
hizn. The hon. Members of this
House—they might be of hig Party—
did approach me and I tried to ex-
plain to them the whole position. I
told them that he might go and attend
the meeting of the sub-committee; it
might be possible to persuade them
to give priority to this resolution. That
was the only course. But now when a
Member stands up and says that he
will not allow the proceedings to be
conducted inside the House, there is
the end of democracy. Nobody ecan
function here. These two things must
be distinguished from each other.
‘What we have hera is the attitude of
the Member and that is. he openly
says he will not allow any proceed-
ings to take place inside the House.
‘Whether he can have other remedy
that the Government should do some-
thing is a different thing altogether.
I might give him every support. That
is also possible. But that cannot be
said in this manner. When he flouts
the authority of the Speaker and
determinedly asserts that he will not
allow any work to be conducted here
unless his motion is taken first, how
can that be allowed? The hon.
Minister,

The Minister of Home Affairs (Shri
Nanda): Mr. Speaker, Sir.... (Inter-
Tuption),
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it 7 fema - weT A, fafrex
e B L F @ § ¢F a9 TG

oo WERA ¢ IS, A1 | A
fafaeex arga 1 gaT faar &

Shkri Nanda: Sir, you have put the
position very clearly. Nothing more
is to be added to it. But I would like
to emphasize this aspect. The issues
are very clear and distinct. If there
s a grievance on the part of a Mem-
ber, there are ways to have the matter
dealth with. The other day, the
Minister for Parliamentary Affairs had
stated the position that there was a
motion and the question of fixing a
date was going to be considered.
Whatever the position is......

M OWAAE WA : IFA AT
fear qr, a=+ faar g1, ..

WEIW WEAW WS, WET | A
HEET 8367 g9 |

Shri Nanda: Whether any more
urgent business is going to be dealt
with, whether a place could be given
to it today or tomorrow or day after,
are the things which are to be discus-
sed separately. This question of the
conduct of the proceedings inside the
House is an issue to be considered
separately. May I submit that this
has been going on too far. You have
very kindly given the utmost consi-
deration to the Members and enough
latitude is being permitted. I think
it is trespassing the tolerance of the
House and yourself. I think the
motion should be proceeded with.

Mr. Speaker: The question is:

“That Dr. Ram Manohar Lohia
be suspended......

To T wtge Mifgar :  weer
ST W § AT I I IR § OF TG FEA
T A JYFT 7Y & ?
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Mr. Speaker: Now( the question is:

‘That Dr. Ram Manohar Lohia
be suspendeq from the service of
the House for the remainder of the
session.”

Those in favour may say, ‘Aye’.
Several Hon. Members: Aye.
Mr, Speaker: Those against may say,
‘No'.
Sume Hon. Members: No.
Mr. Speaker The ‘Ayes’ have it...

Shri Nath Pai: In view of what Mr.
Prckash Vir Shastri  has saig just
now—I do not know what Dr. Lohia is
intending to do—I think the proper
course would be....(Interruptions).

F ot ara a1 : sremer wiRw, & w9
AT § HEW G AGT AqT

HeqW WERT : WL F qg FEAl
e € f5 & 9 ufas a7 s awara
SR ERICCIEF

st arg arf ;Y q FH A
frr g afm am o g,

weqw WEYEW AN g FFT 9T
"I TTo WA 7 W w7 a7 fF F7
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feam @ foar o fog a0 @09
7% TYRE FIAT AT AT IS A grav
W a1 79 3q& 18 7L § 7wA g2
FATE AT SEA T AT 7

=t A% qid : IFgIY a8 TG Fa .
(Interruption). 1 have a way out.

We may proceed to the next business.
(Interruption). Why not?
Mr, Speaker: How can I when he:
will cot allow it?
The question is:
“That Dr. Ram Manohar Lohia
be suspended from the service of

the House for the remainder of
session.”

o TR AR Mfgat : 1§ qar 7
I FEEE | T 9 WE qeA
AT
Mr. Speaker: Let the Lobbies be
cleared.

The Lok Sabha divided:

Shri Basumatari (Goalpara): 1
wanted to to vote for ‘Ayes’.

Shri Tulshidas Jadhav (Nanded): I
wanted to vote for ‘Ayes’.

Mr. Speaker: These observations
would be recorded.

Division No. 10,

Abdul Rashid, Bakshi
Achuthan, Shri
Alagesan, Shri

Alva, ShriA. s,

Aney, Dr. M. S.
Ankineedu, Shri
Anthony, Shri Frank
Babunath Singh, Shri
Bal Krishna Singh, Shri
Balmiki, Shri

Barman Shri P. C,
Barrow, Shri

Barupal, Shri P. L.
Basumatari, Shri
Bhagat, Shri B. R.
Bhagvati, Shri
Bhattacharyya, Shri C. K.
Bheel, Shri P. H.

Bist, Shri J. B. S.
Barooah, Shri P. C.

Brij Raj Singh-Kotah, Shri

AYES

Chandsk, Shri
Chandrabhan Singh, Shri
Chandriki, Sbri
Chaturvedi, Shri S.N.
Chaudhuri, Shrimati Kamala
Daljft Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.

Desai, Shri Morarji
Dighe, Shri

Dinesh Singh, Shri
Moren, Shri Kasinatha
Bubey, ShriR. G.
Dwivedi, Shri M. L.
Ering, Shri D.

Gaekwad, Shri Fatehsinhrao
Ganapati Ram, Shri
Gandhi, Shri V. B.
Gupta, Shri Shiv Charan
Hansda, Shri Subodh
Harvani, Shri Ansar
Hazarika, Shri J. Ne

[12.50 hrs.

Hem Raj, Shri
Himatsingka, Shri
Himmatsinhiji, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
agjiven Ram, Shri
Jair, Shri A. P.
Jamir, Shri S. C.
Jsmunadevi Shrimati

Jyotishi, Shri J. P.
Kamble, Shri
Kanungo, Shri
Kappen, Shri

Kapur Singh, Shri
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri
Khanna, Shri Mehr Chand
Kobor, Shri

Kotoki, Shri Liladhar



5929 Suspension

7 njalgi, Shri H. V.

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakshmikantahamma, Shrimati
Lalit Sen, Shri

Lonikar, Shri

Mahananda, Shri

Mabhatab, Shri

Mabhida, Shri Narendra Singh
Majithia, Shri

Malaichami, Shri
Molhotra, Shri Inder J.
Mantri, Shri

Maruthith, Shri

Masani, Shri M. R.
Matcharaju, Shri

Mebta, Shri Jashvant®
Mengi, Shri Gopal Dutt
Mirza, Shri Bakar Ali
Mishra, Shri  Bjbbutj
Miera, Shri Shyam Dhar
-Mohanty, Shri Gokulananda
.Mohsin, Shri

Morarka, Shri

More, Shri K. L.
.Mukerjee, Shrimati Sharda
Munzni, Shri David
‘Nanda, Shri

Nasker, Shri P. S.
Niranjen Lal, Shri

Oza, Shri

Pande, Shri K. N.

Pandey, ShriR. S.

Panna Lal, Shri

Pant, Shri K. C.
Parmasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,

Alvares, Shri

Bagri, Shri

Banerjee, Shri S. M.
Barua, Shri Hem
Basumatari, Shri

Berwa, Shri Onkar Lal
Bhattacharys, Shri Dinen
Biren Dutta, Shri

Brij Raj Singh, Shri
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Patel, Shri P. R.
Patel, Shri Rejeshwar
Patil, Shri S. B.
Patnaik Shri B. C.
Pallai, Shri Nataraja «
Raghuramaish, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Raja, Shri C. R.
Rajdeo Singh, Shri
Raju, D,
Raju, Shri D. B.
Ram, Shri T.
Ram Sewak, Shri .
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramanathan Chettiar, Shri
Rameswamy, Shri S. V.
Ramdhani Das, Shri
Rane, Shri
Ranga, Shri

of Member

Shree Narayan Das, Sh
Shukls, Shri Vidya Charan
Shyamkumari Devi, Shrimati
Siddenanjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri K. K.

Singha, Shri Y. N.

Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri
Subbaraman, Shri
Subramanyam, Shri C.
Subrananyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.

Ranga Rsao, Shri Tombi, Shri

Rao, Shri Jaganatha Uikey, Shri

Rao, Shri Krish hy Upadh Shri Shiva Dutt
Rao, Shri Rajagpoala Vaishya, Shri M. B.

Rao, Shri Ramapathi Valvi, Shri

Rawandale, Shri Varma, Shri Ravindra h
Reddy, Shrimati Yashoda Veerappa, Shri

Roy, Shri Bishwanath Venkatasubbaiah, Shri P.
Sans, Dr, S. K.

Sahu Shri Rameshwar
Saments, Shri S. C.

S graf, Shri Sham Lal
Satysbhama Devi, Shrimati
Sen, Shri P. G.

Shakuntgala Devi, Shrimati
Sharma, Shri A. P.

Sharma, Shri K. C.

Shashi Ranjan, Shri

Sheo Narain, Shri

NOES

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shankar
Kunhan, Shri P.

Limaye, Shri Madhu

Lohiya, Dr. Ram Manohar
Mahato, Shri Bhajhari

Nambiar, Shri

Nath Pai, Shri

Pattnayak, Shri Kishen

Shri

Dwivedy, Shri § d: th
Gupta, Shri Kashi Ram
Jha, Shri Yogendra

Mr. Speaker:
division is as follows:

Ayes: 179;

The result of the

Roy, Dr. Saradish
Shastri, Shri Prakash Vi

Noes: 32

Vidyalankar, Shri A. N.
Vijaya Raje, Shrimati
Virbhadra, Singh Shri
Wadiwa, Shri

‘Wasnik, Shri Balkrishna
Yadava, Shri B. Py

Shinkre, Shri M. P.
Singh, Shri A. P,
Singh, Shri, Y. D.

Swamy, Shri M. V.

Swamy, Shri Sivamurthi
Venkaiah, Shri Kolla
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

The motion was adopted,
(Dr. Ram Manohar Lohia

left the
Howuse.)
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o} THAAE qEA 1) AT G
fer U T *T HAGAAT 9 AT FTH
aga & freta & T SAEed F 91T
fadm ¥ 2 1 3o f@eTs e §aw
AT qTH FATIE FQ € |

(Shri Ram Sewak Yadav left the
House)

N frm weATaw (FEEeYR)
7% A% T FT TG &, T

(Shri Kishen Pattnayak left the
House)

Mr. Speaker: Now, Papers to be

laid on the Table.

=t 7y fama : weomey WA .

weaw A ¢ W w4 A s
7 =TT | T W AT AT
LY |

st vy foma cgmsm@E

STeTet WETT A T A AT E |
H O w1 QF & awar |

st 7 fowq : & gaar & FEAl
=gar g fo a= W g mav & 7wt
(Shri Madhu Limaye left the House)

Mr. Speaker: Now, Papers to be Laid
on the Table,

12.52 hrs.

PAPERS LAID ON THE TABLE

REPORT OF INDIAN DELEGATION 10 48TH
SessioN oF ILO

The Deputy Minister in the Ministry
of Labour and Employment (Shri R. K.
Malviya): On behalf of Shri D.
Sanjivayya, I beg to lay on the Table
a copy of Report of the Indian Dele-
gation to the 48th Session of the Inter-
national Labour Conference helg at
Geneva from 17th June to Sth
July, 1964. [Placed in Library. See
No. LT-3679/64].
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Laid on the 45932
Table
(SECOND AMENDMENT)

RuLEs

The Minister of Planning (Shri B. R.
Bhagat): I beg to lay on the Table a
copy of the Public Debt (Second
Amendment) Rules, 1964, published in
Notification No. GSR, 1614 dateq the
7th November, 1964, under sub-section
(3) of section 28 of the Public Debt.
Act, 1944. [Placed in Library. See
No. LT-3680/64].

RePoRT OF TEA FiNnaNncE COMMITTEE

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Ramaswamy):
I beg to lay on the Table a copy of
Report of the Tea Finance Committee.
[Placed in Library. See No. LT-3681/
64).

NOTIFICATIONS UNDER ESSENTIAL CoOM-
MODITIES ACT

The Deputy Minister in the Ministry
of Defence (Dr. D. S Raju): On
behalf of Shri D. R. Chavan, I beg te
lay on the Table a copy each of the
following Notifications under sub-
section (6) of section 3 of the Essential
Commodities Ate, 1955:—

(i) The Madras Coarse Grains (Ex-
port Control) Order, 1964, pub-
lished in Notification No. GSR,
1741 dated the 7th December,
1964.

GSR. 1742 dated the 7th Decem-
ber, 1964, rescinding the Rajas-
than Gram and Gram Products
(Removal of Control) Order,
1953, published in Notification
No. SRO 278 dated the 5th Feb-
ruary, 1953 and the Coarse
Grains (Removal of Control)
Order, 1954, published in Notifi-
cation No. SRO 55 dated the 1st
January, 1964. [Placed in Libra-
Y. See No. LT-3682/64].

NOTIFICATION UNDER EXTRADITION AcCT

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): I beg to lay on the Table a
copy of Notification No. GSR. 1739
dated the 1st December, 1964, under
section 35 of the Exradition Act, 1963.
[Placed in Library. See No. LT-3683/
64].
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(Shri Bagri left the House)

12.54 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to infrom the Lok Sabha
that the Rajya Sabha, at its sit-
ting held om the 17th
December, 1964, agreed without
any amendment to the Prevention
of Food Adulteration (Amend-
ment) Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 26th November, 1964..

(ii) ‘In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busi-
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ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 17th December, 1964,
agreed without any amendment to
the Essential Commodities
(Amendment) Bill, 1964, which
was passed by the Lok Sabha at
its sitting held on the 9th Decem-
ber, 1964.".

PRESIDENT’S ASSENT TO BILL

Secretary: I lay on the Table the
Indian Trade Unions (Amendment)
Bill, 1964, passed by the Houses of
Parliament during the current Session
and assented to by the President since
a report’ was last made to the House
on the 17th November, 1964.

12.55 hrs.

STATEMENT RE: INDUSTRIAL DIS-
PUTE IN INDIAN TELEPHONE
INDUSTRIES, BANGALORE

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): On behalf of Shri Satya
Narayan Sinha. 1 bag to make the
following statement:

“On the 4th December, 1964, I had
made a statement in this House in
response to a Calling Attention Notice
by Sarvashri Nath Pai and Yashpal
Singh regarding strike in the Indian
Telephone Industries Limited, Banga-
lore. I had mentioned therein that the
conciliation proceedings initiated by
the Government of Mysore to resolve
the dispute between the Management
and the employees of the Indian Tele-
phone Industries Ltd., over the Charter
of Demands submitted by the Em-
ployees’ Union had failed.

2. After this the workers decided to
2o on a toolsdown stay-in strike with
effect from the 12th December, 1964.

3. The situation arising out of the
strike was discussed between the
Management and the workers’ repre-
sentatives and the assistance of the
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Mysore Government was also sought.
At the suggestion of the Labour
Minister, Government of Mysore, I
have agreed to act as the arbitrator
in the disputes between the Manage-
ment of the Indian Telephone Indus-
tries Ltd. and their workmen. This
has been welcomed by the workers
who agreed to give up the strike with
effect from 15th December. It has
been agreed that the arbitration will
be limited to the following two issues:

(1) the quantum of interim relief

to be paid to the workmen;
and

(2) House Rent Allowance to-
workmen.

Nothing will be paid to the workers
by way of interim relief pending the
award of the arbitrator.”

Shri S. M. Banerjee (Kanpur): After
the statement was made by the hon.
Minister of Communications, Shri
Satya Narayan Sinha, some of the =
Members like Shri Yashpal Singh, my-
self and others got a lot of telegrams
that the version of the hon. Minister
was not based on any definite or cer-
tain facts. I would like to know what
the condition today is. Are the
workers satisfied with the adjudication
and arbitration proposal, or is there
still some trouble going on?

Shri Bhagavati: The workers are
satisfied that the disputes have been
sent for arbitration by the hon. Minis-
ter of Communications. They are
satisfied as to that.

12.57 hrs.

STATEMENT RE: DELAY IN LAYING
STATEMENT SHOWING ACTION
TAKEN ON CONVENTIONS AND
RECOMMENDATIONS of INTER-
NATIONAL LABOUR CONFER-
ENCE
The Deputy Minister in the Minis-

try of Labour ang Employment (Shri

R. K. Malviya): The hon. Members

woulg recall that on December 7, I

had laid on the Table of this House a
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Statement indicating the action takem
or proposed to be taken by the Gov-
ernment of India on the Conventiom
and Recommendations adopted by the
International Labour Conference at its
47th Session held in Geneva in June
1963. Some of the members had
referred to the delay in the laying of
the above Statement and I had pro-
mised that I would verify and inform
the House of the position.

The procedure concerning examina-
tion of ILO Conventions and Recom-
mendations involves consultation with
the State Governments, the employing
Ministries concerned and workers’ and
employers’ organisations ectc. before a
Statement on the action taken or pro-
posed to be taken by Government in
respect of these instruments is drawn
up and placed, after approval by "the
Union Cabinet, before Parliament.
These steps usually take time and it
is precisely for this reason that the
ILO Constitution permits in the case
of countries like India, the time-limit
of 18 months for completing these
steps. So far as the Convention and
Recommendations adopted at the 47th
Session held in June 1963 are concern-
ed. this time-limit would expire on
December 26. 1964. It would thus be
seen that the Statement has been
placed before Parliament a couple of
weeks in advance of the permissible
time-limit.

12.58. hrs.

COMPANIES (SECOND AMEND-

MENT) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion to refer the Companies (Se-
cond Amendment) Bill to a Joint
Committee.

Out of 4 hours allotted, 3 hours
have been spent already, and 1 hour
remains,

Shri M. R. Masani (Rajkot): Perhaps
you would be good enough to indicate
when you propose to call the hon.
Minister to reply to the debate.
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Mr, Speaker: How long is the hon.
Minister likely to take?

The Minister of Finanee (Shri T. T.
Krishnamaehari): 1 shall take about
half an hour.

Mr. Speaker: I shall call the hon.
Minister at 13.30 hours.

Shrimati Lakshmikanthamma
(Khammam): In general, the people
of this country are law-abiding and
honest, but it is only a few selfish
people who out of their own personal
interest disobey the laws and acquire
unjustified wealth. The Vivian Bose
Commission of Inquiry on the adminis-
tration of the Dalmia-Jain companies
made certain recommendations to
amend the Companies Act with a view
to prevent the malpractices of the
nature observed and to ensure due and
proper administration of the funds and
assets of the companies in the interests
of the investing public. The Daphtary-
Sastri Committee also recommended
that the Companies Act should be
amended. The Bill seeks to imple-
ment these recommendations of the
Vivian Bose Commission as well as
the Daphtary-Sastri Committee, The

Bill also strengthens, as has been
stated by the Finance Minister, the
provisions relating to investigation

into the affairs of the companies to
provide for more effective audit in
cases of dishonesty and fraud in the
corporate sector and to simplify some
of the procedural requirements which
were at present burdensome to the
companies.

Clause 13 of the Bill seeks to impose
restrictions on the period of the cur-
rency of blank transfers, by providing
in the Clause as under:

“(1A) Every
transfer—

instrument of

(a) shall be in the prescribeq form
obtainable from the prescribed
authority wheo shall stamp or
otherwise thereon the date on
which it is issued, and

(b) shall be delivered to the com-
pany—

) in the case of shares dealt in

or quoted on a recognised
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stock exchange within six
months from such date,

(ii) in any other case, within two
months from that date.”.

13 hrs.

Now, let us examine what this blank
transfer is. As the name implies, a
blank transfer is a transfer deed
carrying only the signature of the
transferer and delivered along with
the share certificate; it peither con-
tains the name of the transferee, i.e.,
the buyer of the shares, nor is it dated.

|t gEw T vgEE (W)

AT FFAYW T A Y Y, TN H,
T FITT JY AT AR |

Mr. Speaker: The bell is being rung.
....Now there is quorum.

Shrimati Lakshmikanthamma: Thus
the blank transfer can change hands
swiftly and would enable the holder
to sell the shares without getting his
name registered in the books of the
company concerned.

The system of blank transfers pro-
vides scope for malpractices such as
concealment of the identity of the real
beneficial owners behind their nomi-
nees, evasion of tax by suppression of
secret profits invested in shares on
blank transfers, and windo-dressing of’
company balance-sheets by reshuffling
all shares held on blank transfers.
between companies in the same group:
with the object of substituting inter-
company loans and advances at the
time of the closing of accounts by in-
vestments, The proposed restriction
is designed to curb these malpractices.

The arguments advanced ggainst the-
proposed restriction are, firstly, that
there are various other ways in which
secret profits can be invested, for
example in currency notes, jewellery,
precious stones, Government securities
etc. even if blank transfers are res-
tricted. The fact that there are other
ways of evading certain provisions of’
law is no justification for not taking
action to prevent the abuses inherent
in blank transfers,
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Another argument advanced is that
blank transfers are freely permitted
in USA and continental countries.
Therefore, why should we impose res-
trictions on its currency in India. The
example of USA is not relevant to
conditions in India. In India, blank
transfers are used mainly by big
operators for making quick gains,
while in the USA it is meant to pro-
tect the interests of small investors.
I have gone through American cases
relating to company law, and I may
quote a court judgment in an Ameri-
can case which says as follows:

“All courts will agree that
manipulation of corporate assets or
the elimination of the dividend
will, when intended to mislead
shareholders and induce them to
sell shares, constitute actionable
fraud.”

The American law specially lays
down that directors have no right to
make use of the confidence reposed
in them to make private gains.

| gEW T FEATT ; HeAeT AT
A AGY & | A WAL qBH & FHA

FILH JT T@AT AT |
Mr. Speaker: The bell is being
rung.....Now there is quorum.
Shrimati - Lakshmikanthamma:

Again, in Ameriea, the directors are
accountable for profits or losses made
in dealing with the shares of their
companies. Any secret profit made by
a director at the expense of the share-
holders belongs to all the shareholders.
The right of action to recover losses
resulting from a director’s negligence
belongs to all shareholders.

In spite of the arguments of some
of the Members who oppose this Bill,
we know how many restrictions there
are in countries like America and
continental countries. The vast majo-
rity of the companies in USA are re-
ported to be declaring dividends quar-
terly, and that is an indirect check on
the currency of blank transfers in that
country. There are also far more rig-
orous controls on the stock exchanges
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in USA than in India. I may alse-

point out that Clause 13 of the Bill
does not seek to prohibit blank trans-
fers, but only to restrict the period of
their currency.

Coming to Clause 46, the existing:
section 370 prohibits a company from
making any loan or giving any gua-
rantee for a loan to another company
under the same management, unless
the transaction has been previously
appraved by a special resolution of
the lending company. As will be ob-
served from the Report of the Vivian:
Bose Commission, numerous cases
came to its notice where loans were
made by a company to another com-
pany far in excess of the paid-up-
capital, and even the authorised capi-
tal, which was clearly to the detriment
of the lending company. It appeared’
as if the funds of the lending company
were meant for the use of the other-
companies. In the present conditions,
it is not very difficult to obtain the-
sanction of the shareholders by a spe-
cial resolution. Therefore, in order to
prevent the diversion of the funds of’
one company to another company, and
to allow the said funds to be utilised
for the proper growth of industries, a
proper check is considered necessary.
Accordingly, as recommended by the-
Vivian Bose Commission and the
Daphtary-Sastri Colnmittee, Clause 46
seeks to impose certain restrictions on
loans given by a company to another,
even if both are not under the same-
Apart from the require-
ment of passing a special resolution,
it provides for prior approval of the
Central Government before loans in-
excess of certain limits are sanction-
ed. It is presumed that whenever a
company has sufficient reasons to jus-
tify a loan to another company, Gov-
ernment will accord its sanction.

Clause 21 provides that in respect of
companies engaged in production, pro-
cessing, manufacturing and mining ac-
tivities, which may be specified by a
notification issued by the Central Gov-
ernment, proper records relating to-
utilisation of materials and labour:
should be kept. A general complaint
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has been made that the efficiency of a
company is not properly reflected in
its audited accounts. It is also a fact
that in the absence of this knowledge,
the investment-worthiness of a com-
~pany cannot be fully judged. It will
be noticed that the requirement in the
Clause does not apply suo motu to all
companies, but will be made appli-
cable only whenever considered neces-
sary by Government.

It has also been said that auditors
have failed to detect some of the mal-
practices because of the fact that the
Act at present does not specifically
Tequire them to look into certain
transactions. Some of the malprac-
tices brought to light by the Vivian
Bose Commission are as under. Loans
and advances were made without se-
curity and at low interest or no inter-
est to private companies controlled by
certain individuals, or to the indivi-
duals themselves, to the detriment of
the public company. Sometimes faci-
lity was provided for repayment in
‘many instalments spread over a long
period without interest. Payments for
purchases and sales were shown as
made in cash although in reality only
book entries had been made in the
respective. accounts.. Manipulations
were made in t}}e purchase price or
sale price of shares held by public
companies in order fictitiously to
create a loss, and the individuals in
control of the concerns in which they
were interested enjoyed the benefit.

It is, therefore, considered necessary
that certain duties of the auditors
should be specifically provided for in
the Act itself, so that they should look
into the transactions which are likely
to be abused.

Along with these restrictions and
special powers given to check mal-
practices in the working of companies,
there are also provisions for simplifi-
cation and liberalisation.

More than twenty clauses which
come in the category of simplification
.of the existing provisiong of the Act,
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seek to simplify and relax some of
the irritant provisions of the Act.
Clauses 32, 33, 34, 41 and 57 are cal-
culated to eliminate or reduce the
periodicity of some of the returns re-
quired to be filed by companies and
their directors with registrarg of the
companies.

Mr. Speaker: The hon.
should try to conclude.

Member

Shrimati Lakshmikanthamma: I
shall conclude in one or two minutes.
Most of the time has beer taken by
the quorum Bell.

At present there are 49 categories
of relatives specified in schedule IA
to the Act, it is now proposed to re-
duce this to 22 to include only near
relatives. This is a welcome measure
and will remove hardships and incon-
venience to the company management.
The varying time-limits for submis-
sion of different documents to the re-
gistrar is removed by clause 62 which
provides a uniform timelimit of 30
days in respect of various documents
to be filed with the registrar of com-
panies. The prescribed time-limit of
42 days for annual returns is extend-
ed to 60 days. Different periods for
different documents was annoying
many companies before. Sir, this Bill
is a welcome measure and when im-
plemented properly will remove many
of the evils and will create a healthy
atmosphere in the corporate sector.

Shri Kashi Ram Gupta (Alwar):
Mr. Speaker, while speaking on this
Bill the hon. Finance Minister has said
that this Bill has been necessitated be-
cause of the rapid changing conditions.
Are they changing rapidly due to
Government or some other factors?
That has to be seen. In my opinion,
the main consideration is this. There
is the wrong thinking of the Govern-
ment so far as socialism is concerned.
They are experimenting with socialism
in a peculiar way in this country. Om
the one side they are allowing big
monopolists to continue; on the other
side they are trying to apply the same
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Jaws to small-sized, medium-sized and
large-sized industries and companies.
It ig the root cause of the whole trou-
ble and it is not remedied, things will
not improve.

Some of the provisions in this Bill
are to be welcomed but there are some
which may lead to much harassment
of the concerned managements. We
say that the managing agency system
should go. But we ghould not forget
the way in which the directors and
otherg have to function when there are
so many complexities of the law these
days. 1t is these that lead them to
take to malpractices in certain circum-
stances. To plug these loopholes and
malpractices, we have to see to these
things. In the present context of
things, small companies and medium
size companies must be treated in a
very lenient way. About the large-
size companieg also, I think we should
see whether the present law seeks to
put things in a logical manner or not.
When we see their remuneration or
something else to be paid to the mana-
gers or directors of companies, we
should see the way in which they have
to function and then only come to any
decision.

I want to bring to the notice of the
hon. Minister a few points. By clauses
21 and 24, the hon. Minister has pro-
vided for audit and cost accounting.
Government may as a practical mea-
sure think of certain companies only
where these will take these measures.
But law itself should make it clear
that this does not apply to medium or
small companies. Perhaps the main
purpose of this provision is to plug
the evasion of tax. But the remedy is
more of a harassing nature. Indian
companies upto this date have not been
able to come to that standard where
the cost accountancy can be applied in
a very rigid way. That is why I say
there should be lenience in respect of
small and medium companies. But
there are certain aspects which even
these cost accountants or auditors will
not be able to overcome. There may
be certain scarce commodities. The
management of mills which produce

1959 (Ai) LSD—S5.
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them will then take to corrupt prac-
tices. Cost accountancy or audit will
not be able to check these things.
Manufactured goods will be billed for
a certain amount but they will be sold
for a higher price. I do not know how
the present law can rectify these
things.

5944

a There is another thing. Until and
unless Government itself removes the
cdnfusion about the private sector and
its future, things will go from bad to
worse. For instance, the Prime Min-
ister has said more than once that in
future the textile industry should be in
the public sector also. There are vari-
oug designs, and qualities now because
there is open competition. Govern-
ment-owned mills cannot stand so
many designs and types of products
as in so many private mills. So, they
have to take the whole of the textile
industry; otherwise, they will put
themselves into great trouble. So also
with regard to sugar industry. Gov-
ernment hag taken to the co-operative
pattern. So, I do not think there is
any need for public sector in sugar
'mills. I have to mention all these
points because government declara-
tions lead to confusion.

Now, I come to page 11, clause 26
where it says that the books can be
seized by an.inspector. There is no
time-limit to return the books and so’
it meang for any period as the officer
deems fit. This is a lamentable pro-
vision. I request the hon. Minister to
see that there is some time-limit. It
may be said that they will be return-
ed after the investigation. But in
practical experience we see that in-
vestigation goes on over a number of
years. The provision for certified
copies may be there; then certified
copies of entries can be taken. But I
say that certified copies of the whole
book cannot be taken; only those which
are required for enquiry purposes can
Hence this clause creates
difficultieg to that extent.

Then I come to page 15, clause 40.
It is stated in that clause that if the
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question is determined earlier, com-
pensation will be paid to the manag-
ing agents, that is, an extra amount.
But a technical question hag now aris-
en whether such compensation is to be
treated ag capital expenditure or re-
venue expenditure. There will be a
great effect of this on this decision. If
the expenditure is taken as capital ex-
penditure, then the person shall have
to lose much. But if it is taken as
revenue expenditure, then justice will
be done to him. Therefore, it is very
necessary that it is clearly defined,
namely, the compensation will not be
charged as capital expenditure.

13.21 hrs.
[MR, DepUTY-SPEARER in the Chair]

Then 1 come to the question of the
director’'s age. I am rather surprised
whether men of such an old age as 75
years, which has been provided for
now, can work so efficiently as direc-
tors. My hon. friend Shri Himatsingka
may be knowing much better. But in
my opinion, when a high court judge
or a Supreme Court judge cannot work
beyond 65 years of age, it is better
that the age of the director ig not
put at 75. There is also another as-
pect to this question. After a certain
age, a man has to bend his energies
towards some other side than to the
business side. That hag been the
philosophy at least of the Hindus.
Therefore, in my opinion, raising of
the age-limit is neither conducive to
the directors nor to the company nor
to any other aspect of this matter. The
clause prescribing the age as 65 must
remain as it is.

Lastly, I have to emphasise one
point. So far as the working of the
companies is concerned, a comprehen-
sive study shall have to be made in the
near future, because the present Bill
has been brought only on the basis of
the Vivian Bose Commission and the
report of the Daphtary-Sastri Commit-
tee and it has been based mainly on
one company’s doings, Therefore, a
comprehensive study shall have to be
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made, and in my opinion, there should
be a definite policy regarding the
small entrepreneurs and the small
companies. They must be encouraged;
the medium-size companies must be
encouraged. So far as the ‘large-size
companies are concerned, if socialism
is to prevail, then the Government
should take a share in them and a
definite policy for the future must be

_ laid down according to the capital of

the company and the working of the
company.

Shri M, L. Jadhav (Malegaon): Mr.
Deputy-Speaker, Sir, I support the
measure before the House. The Vivian
Bose Commission report was delayed
by a number of years. If you look into
the Vivian Bose Commission report,
you will finq that the report was
delayed and the enquiry was delayed
because a number of books, account-
books, papers, etc., were not made
available to the Commission. There-
fore, the Commission had to proceed
with the work against heavy odds
because of the difficulties put forth by
the company directors and manage-
ment. Therefore, in order to see that
the companies work on proper lines,
it is very desirable and necessary
that some audit check and inspection
are resorted to in these matters. We
find that the Vivian Bose Commission’s
work was delayed, and in order to see
that the work of inspecting authorities
is not delayed, the measures brought
forward in this Bill are very necessary
in the interests of the public and of
the shareholders. and in the larger in-
terests of the people.

T fing that there hags been some
criticism that Messrs. Sastri and
Daphtary are not industrialists, not
businessmen ang that they know

nothing of business. But we must
at least admit that they are eminent
jurists who have dealt with cases of a
number of companies and are men of
legal acumen who are not likely to do
any injustice to anbody because of
any ignorance, and they are porsons
who are expected to study the
matter and come to conclusions.
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Mr. Deputy-Speaker: The bell is
being rung. Yes, now there is quo-
rum. The hon. Member may proceed,

Shri M. L. Jadhav: So, we can ex-
pect these two jurists to have studied
the matter ang after proper study, and
going into the Vivian Bose Commis-
sion report, they have placed certain
recommendations which Government
has been pleased to accept. We will
find that these recommendations find a
place in the measure before this
House

Then, I may point out that in this
Bill there is no effort to curb the pri-
vate sector, I think it is the desire
and also the policy of the Government
to have the public sector and private
sector work hand to hand and that
they should both help in the progress
of tae nation. In the light of that. I
think that mention may be made of
certain aspects. I think that the same
concern, Dalmia-Jain is again in the
picture. I find also that in Bombay,
enquiry is being made into the affairs
of Bennett-Coleman and Co. I know
that the matter is sub-judice. But we
find that matter is lingering for a
number of days. We also find that the
directors are from the same
family. Some directors are
practically dummy directors who are
not at all dealing with the affairs of
the particular firm, .and somehow,
some outsiders, some persons who are
pulling the wires from behind the cur-
tain, are conducting the affairs of this
company and such fictitious dealings
and cheating of the shareholders are
going on in such big firmg as Bennet-
Coleman & Co.

I find that the measure that is before
the House is helping the Registrar to
have a better audit and inspection. We
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note that in these companies undesir-
able practices are going on. Therefore,
it is very necessary that the Registrar
should be given wide powers in
order that he may be able to check
and mend matters and do certain
desirable things at the proper time.
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Then we find that a provision is
made to the effect that the Registrar
can inspect and audit without notice
the accounts or books of any company
and if he finds that a document is very
important or necessary or if some
manipulations are being carried on,
then, in that case, that document can
be had and the matter proceeded with.
Again, in some companies, dubious
practices are being followed. So, some
provision is made in this Bill to find
out that things that are prejudicial to
the interests of the company and to
the interests of the shareholders are
not being done. The books are kept
in such a way that the actual balan-
ces and other things which should find
a place in the books are found there;
the shares and the debentures do
show the proper price of those shares
and also the shares are sold or trans-
ferred at a price which is equitable
and not to the detriment of the inter-
ests of the companies.

- -

Moreover, certain things found in
this measure do put a check on the
transfer of shares or change of busi-
ness. A company may change business
and take to some other business with-
out the permission of the shareholders.
In that case, the Bill provides that the
company has to obtain the permission
of the shareholders and then alone it
can take to some other business. Some
criticism has been levelled against
companies working in the public sec-
tor. In the public sector. The
management is in the hands of
Government and there is absolutely no
scope for malpractices. We cannot
guarantee that in the case of private
companies. Therefore, the amend-
ment that the company cannot take to
some other business without the pre-
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vious consent of the shareholders is a
healthy one.

Taking into consideration all these
things, I find that these checks and
counter-checks are very necessary in
the interests of the public, of the na-
tion and of the shareholders. There-
fore, 1 support the measure that is
before the House.

Shri T. T. Krishnamachari: Mr.
Deputy-Speaker, Sir, I have listened
with attention and care to what fell
from the hon. Members who have in-
tervened in this debate. I have no
doubt that many of the criticisms that
have been levelled against the parti-
cular provisions of this Bill would be
gone into carefully by the Joint Com-
mittee, which is to be constituted if
this House approves of the motion. If
you look at the Members representing
this House on this committee, it is a
fairly long list of people with experi-
ence and Government will place all
the facts that they have in regard to
the reasons for our making these
.changes in the Companies Act before
the Joint Committee.

Even so, I would probably have to
refer to some of the criticisms made
here. Naturally, the first place in re-
gard to the consideration of criticisms
made hag to go to the hon. Member
opposite, representing the Swatantra
.Party. 1 should be grateful, perhaps,
to him for his criticism which was not
as strong as usual, excepting in a gene-
ral sort of way that, of course, Gov-
ernment goes on meddling in the
affairs of private people and private
companies; there is no justification for
this Bill and so on. But it is a mat-
ter of judgment undoubtedly. In fact,
if we can leave peaple free to do as
they like, with thig assurance that peo-
ple will do them in the proper way, 1
think that would be an ideal state.
Unfortunately, Utopia has never been
a fact and governments have to rule
and have to provide defences against
mis-deeds and against what 1 said
some time back, namely. the acquisi-
tive instinct in man.
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The very reason why we provide
these regulationg in the Companies Act
is to give him freedom subject to
those regulations. Naturally, nobody
who is doing nothing wrong has any
reason to be afraid. I agree with one
thing that this Companies Act has to
control companies. And, companies
are what you may call normally joint-
stock enterprise. That ig controlled.
Unless somebody comes forward to
collect money from people and people
are willing to subscribe money, and
he starts a business, the Companies
Act would not be called upon at all
to interfere in his activity. In regard
to certain actg that a person does by
getting money from other people, na-
turally it is the duty of the Govern-
ment to see that those monies are
properly spent and companies are pro-
perly managed. So, it is something
which is certainly a logical conse-
quence of that freedom given to the
people to use the company method of
running business.

It is a matter of valued judgment
whether that freedom should be un-
restrained or restrained subject to
good behaviour. That is probably
where the hon. Member opposite and
I differ. In fact, it is not intended to
kill the companies. If it is intended
to kill the companies, we can say,
there can be no companies and each
person must act individually.

Shri M. R. Masani: The intention
may not be that, but the result will
be that.

Shri T. T. Krishnamachari: As 1
said, it is a 'matter of valued judg-
ment. His ideas and our ideas must
necessarily be different. Otherwise, he
would be on this side of the House.
It is because of the mere fact that he
differs from ug that he has taken all
the trouble- of getting elected and
come prepared to attack the Govern-
ment and hold it up to ridicule or
condemnation as the case may be. This
is normal parliamentary warfare, if
you would call it, and I have no quar-
rel at all with the hon. Member for
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objecting or even to some extent put-
ting a check on whatever Government
wants to do. But where I differ from
him is in his representation of facts
as being otherwise than what they are,
and also importing certain intentions.

Shri M. R. Masani: That is also a

matter of opinion.

Shri T. T. Krishnamachari: This
question whether the Companies Act
is good enough ag it is or it should be
amended to make it less restrictive is
again a matter on which there is con-
siderable difference of opinion. I re-
member in 1955-56 when this Act was
being enacted by this House, these
matters were constantly mentioned. I
do noet know if the hon. Member oppo-
site was here at that time; possibly
not. An hon. Member, who is an ex-
tremely competent authority on com-
pany law and company management,
referred to the Jenkins Committee re-
port. Even at the time when the ini-
tial report was made about the opera-
tion of company law—the 1913 Act—
in India by a committee presided over
by Mr. Bhabha, they had made a de-
parture from the British practice. I
remember the law ag it existed in
1948 after the committee went into it
in Great Britain. There, the British
Committee felt that all they have to do
is merely to publicise every act done
by a company. In fact, the Bhabha
Committee itself did not take that
view. The amendment of the 1913 Act
which was undertaken in 1955-56 cer-
tainly departed from the view as held
by people in Great Britain and one
should recognise that the Jenkins
Committee could only report on what
was an accepted fact in Great Britain
and not on what was a law in India.
There may be some analogy; I do not
say analogies are completely ruled
out. But the approach to the prob-
jem is completely different. It may
be that you have an enlightened body
of shareholders who are active and all
that needs to be done is to have some-
thing like the UK. law here, namely,
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allow for the maximum amount of
publicity and leave the rest in the
hands of the sharehoiders. Unfortu-
nately, the presumption here is the
other way about. The shareholders
are usually dumb and there should be
somebody to speak for them.
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I do not mind confessing that the
only time I owned shares in any joint-
stock concern was when I wag a party
to go and attend an annual meeting.
I had qualifying shares for that pur-
pose. Having attended that single
meeting I lost interest in it. I do not
own any shares nor do I have interest
in any company. It is possible that a
person may buy a share and attend a
meeting probably to do something
right or to create trouble. But that
kind of aberration does not normally
occur. We have heard of people at-
tending a meeting and giving trouble.
But normally most of the companies
are not subject to this kind of scru-
tiny.

Therefore, the approach as to how
a company should be administered,
how far the company administration
should be a matter of scrutiny and
what kind of scrutiny should be made
is something in which we have com-
pletely departed from the UK. tradi-
tion, and the Act as it stands today,
the amendments that have been made
to it from time to time and the amend-
ment that is now sought to be im-
ported into this Act are motivated
by considerations slightly different. It
is that there is need for a check be-
cause the shareholders are not in a
position to look after their interests.
Apart from the shareholders’ interest,
there are certain things which a com-
pany can do and which will have an
anti-social effect. Therefore, there is
a little more in regard to the inten-
tions behind this Companies Act and
its various amendhents than what can
be found in the law as it stands in the
United Kingdom. That, Sir, is my
justification for coming here with an
amendment of the Companies Act and
also for reference of this measure to
the Joint Committee.
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Of course, the point raised by the
hon. Member opposite was that you
cannot quote the Vivian Bose Com-
mittee’s report or the sequel to it—
the Daphtary-Sastri Committee’s re-
port as an authority for the reason
that the first report was made on cer-
tain facts which came ino being before
the Companies Act was amended in
1956. Of course you cannot say the
same thing in regard to Daphtary-
Sastri Committee’s report; excepting,
a sort of, to say that there is no need
for the report. As I said, it is a per-
fectly legitimate argument to put
forward, but that does not mean that
the mere fact that the Vivian Bose
Committee found that the law as it
stood in 1956 provided certain safe-
guards against occurences prior to that
law being amended shows that the
law need not be amended further if
need be. Certain positions which were
appreciated by the Vivian Bose Com-
mittee Report might have been dealt
with if the law had been amended
earlier. But since the law was amen-
ded later there are also certain things
which could not be wholly dealt with
by the amended law, and that is the
justification for further amendments.

Sir, while I cannot say I feel asham-
ed of bringing forward these amend-
ments. ... (Interruption). No matter
whether an eminent lawyer, who hap-
pens to be also a friend of mine, has
said that we bring forward two
amendments every year, which of
course is somewhat of an exaggeration
which is permitted when people speak
in public; I think every amendment
that we brought forward is something
which is necessary. In fact, it gives
me no pleasure just to bring forward
amendments for bringing amendments
alone unless some necessity is pointed

out. fl .

The hon. Member opposite mention-
ed certain matters about which I refer-
red in a meeting of the regional com-
pany law officials. It was not a public
meeting, but it may be that somebody
reported it. I do not deny it. I was
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speaking to people who are in charge
of the administration of company law.
1 was also speaking to people who
were making some research in that
administration. In fact, what I said to
them in regard to managing agents is
not an obiter, because there is an obli-
gation so far as Government is con-
cerned that in August 1965 certain
things will happen. If those things
should not happen as the law indicates
that it would or it should happen, well,
we have to find out whether we should
have an amendment, whether that
amendment should be that some of the
companies might have managing
agents and others may not, whether
some new companies might have them
and others need not and whether cer-
tain industries which are developed to
some extent need the support of the
managing agents and others do «not.
Therefore, it is not intended to scare
anybody because the market can be
scared by the law ag it stands today.
The law says that on a particular day
in the year 1965, unless otherwise in-
dicated, the managing agents will have
to go.

Shri M. R. Masani: That is not what
it says. It says that there should be
a committee to study the matter.

Shri T. T. Krishnamachari: Yes,
there should be a committee of in-
quiry if necessary, if these things have
got to be phased out. I thought if I
had taken note of something that is
to happen, it was not to scare people
but it was something about which
everybody knew. People who are
functioning as managing agents know
that in 1960 the Act was amended,
otherwise this would have come into
being in 1960. Therefore, I felt I was
probably doing a service to ask these
people who are in charge of the ad-
ministration of company law to pre-
pare a paper that may be necessary
for the purpose of consideration of the
whole issue, undoubtedly by a com-
mittee. It may be that that committee
might invite evidence or it might take
a narrow view of the situation—what
it would do I do not know. But I think
what I did is perfectly right, perfect-
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ly logical, perfectly within the limits
of whatever powers that I have and
something that is also necessary. It is
not something which I just mentioned
merely for the sake of mentioning.
Naturally, some decision w!il have to
be taken by Government and every-
body knows about it. There is no
threat at all. The hon. Member may
feel assured that the Government is
not threatening anybody; certain facts
will happen and the people have to
be prepared for that.

The other thing he mentioned was—
of course it has no relation to the
companies’ affairs at all—that I did
something in 1957 and that wag drop-
ped. He asked whether something on
those lines would be needed. Yes, it
is true. I feel that there are certain
companies which we do not allow to
expand for the reason that they have
reached the limits of expansion or
that individual companies cannot ex-
pand for sorne reason or another. What
shall we do about it, or what shall we
do about their resources? Either you
permit them to invest in other com-
panies—cross-investment as you call
it—or you advise some other method
by which that money can be used. In
fact, if I could only share my thoughts
with the hon. Member, probably the
hon. Member might applaud me and
that will be objected to by other peo-
ple. That is why I do not go further
into the matter. The only point I want
to mention is that while the hon.
Member is perfectly right in holding
up Government to ransom for any-
thing that they may have said in mat-
ters not wholly germane but distantly,
remotely related, I feel that that by
itself—my having said a few things in
other circumstances—need not make
the House take a decision that this
should not jo before a Joint Commit-
tee.

Mueh was made by the hon. Member
about blank transfers. I would like
the hon. Member to read again what
I said in my opening remarks. While
the amendment has been tabled in
regard to blank trensfers, I said that
there are two points of view. One
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condemns the move that we have made
and the other condemns the somewhat
halting action' which we have taken
and says that blank transfers should
only be made in the case of deposit-
ing shares of certain recognised or-
phan institutions and not otherwise. So
it is a matter in which I would like
the Joint Committee to take a view.
Personally, there is no denial of the
fact that blank transfers, whatever
may be the benefit that might accrue in
the matter of convenience, is certainly
a method of abuse. Blank transfers
are virtually like bearer bonds. I have
been told very often that if Govern-
ment is persuaded ‘o issue bearer
bonds all the money that is secreted
would come out. ~ do not know. But
it is something which we do not relish,
for one reason, a man who is honest
1s mulcted by taxation and a dis-
honest map is allowed to bring back
into circulation his money in the form
of bonds and earn some interest there-
on. I think the question of bearer
bonds is on all fours with blank trans-
fers. A transfer has to take place and
you @#not know who gets the money
and then you make a blank transfer.
My hon. friend, who is certainly an
expert on company management,
knows that this question of bond-
washing which has been the fashion in
certain sections of our own economy,
is something which deprives the ex-
chequer a considerable amount of
money. I do not believe for one mo-
ment, whatever might be my hon.
friend’s differences with Government,
he wants people who really cheat the
exchequer of its dues to be encourag-
ed. I think he is one with everybody
else in the country that everybody
should pay tax so that the honest
man’s burden will be a little less. I
should like him to look at it from that
point of view, thig question of bond-
washing. I can single out parties—of
course, I should not mention them in
this House—who hold enormous
amounts in stocks and shares but do
not pay any tax thereon, because the
dividends are drawn by somebody else;
so, they do not come within the clut-
ches of the law. It may be I have
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been foolish in allowing a little more
concession in prior taxation of divi-
dends last year. I should go back to
the old idea that we should get the
maximum tax first and then let the
person come and make a claim for re-
fund. That is one way at any rate of
mitigating the benefits that a bond-
washer gets. So long as these prac-
tices are followed, we have to devise
some checks, and every check is an
inconvenience. But there is no other
way of doing it.

Shri Nambiar (Tiruchirapalli): What

is the objection to banning blank-
transfers?

Shri T. T. Krishnamachari: As I said
earlier, there is a limitation to it. I
would refer the hon. Member again to
my opening remarks namely, that in
regard to financial institutions blank
transfers would be necessary. If you
are going tu pledge your shares with
a financial Institution, then you have
to transfer your share to that institu-
tion or give them a blank trasfer.
Because, that is one of the methods by
which people raise money and you
cannot put people under restraint. Be-
cause, every person who owns shares
would like to make some money there-
by if he has some difficulty. So, we
cannot altogether ban it. I have posed
the question whether we should im-
pose a little more restrictions. I leave
it as it is.

One other question raised by my
hon. friend, Shri Morarka, was the
question of the commencement of
business. Well, it looked as though
our action could be held to ridicule.
It is not so bad as that. I am quite
prepared to consider any amendment
that ‘may be suggested. It is a fact
that notwithstanding the very liberal
powers given under the articles of
association to any company, the share-
holder would like to know what is
being done after the first meeting. Any
further exphnsional activities, even
though pernitted according to the
articles of association, he would like
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to know about them. I am quite open
to have this matter examined by the
Joint Committee and if we could per-
haps narrow it down by getting either
a special resolution or even a general
resolution in regard to any departure
from the known activities of the com-
pany, the initial activities of the com-

pany, I am quite prepared to consider
the matter.

But my hon. friend, Shri Morarka
would not, I hope, object to my point-
ing out to the House that he made the
Government look very ridiculous by
reading from the articles of association
of Government companies.

Shri Morarka (Jhunjhunu): No, _
did not want the Government to look
ridiculous. I said that the general
scheme of this clause has proved very
effective and that it has the making
of historical expericnce. So, it cannot
be abused like this. Even though the
House of Lords had criticised it, they
also recognised the effectiveness of it.
That is what I said.

Shri T. T. Krishnamachari: I am glad
that he has corrected my own under-
standing. The only thing I would
like to mention is, so far as Govern-
ment companies are concerned, if you
say how or why a steel company .
should start restaurants or go into the
timber trade, I suppose i: is a question
of taking power for doing everything
that is necessary. Of course, sieel
companies da run restaurants, and I
am told that in more civilised coun-
tries big steel companies do several
other business besides those which
are mentioned in the articles of as-
sociation. Anyhow, I am glad for
the correction. '

Shri Morarka: My objection was to
the usage of the term “doing business
of’ for the main object if ancillary
things are done, that is a diffcrent
But here you say ‘“company
shall engage in the business of run--
ning a canteen”. That is what 1 was



Companies

5959

Shri T. T. Krishnamachari: As a
matter of fact, I have done a litile
research in a field about which I have
been singulariy ignorant, namely, the
question of memorandum of associa-
tion of various companies and I have
got with me here the memorandum
of association and other documents of
seven private companies. So, I say that
the Government iz in very good com-
pany. If we have been stupid, we have
been stupid like other people; if we
have been wise, we have been wise
like other people. I agree that Gov-
ernment cannot claim any originality
in this matter. For example, I find
Usha Refrigeration - industry want to
do working of ore business, spinners
and dyers. I do not know whether
refrigeration also wants to do dying.
T merely want to say that if Govern-
ment errs, it errs in very good com-
pany.

Shri Nambiar: The Usha sewing
machine requires thread. Therefore,
they are spinning threads

Shri T. T. Krishnamachari: I was
referring to Usha Refrigeration,—not
Usha sewing machine—putting people
in cold storage.

In fact, I have been telling the peo-
ple who are in charge of this adminis-
tration that we should try, as far as
possible, even if necessary by an
amendment of the Act, to get most
of the information that we require
from these companies put in the an-
nual report. Even now they are going
to the registrar of companies, but
when they are sent to the regional
registrars sometimes they get lost and
we have to go to the research depart-
ment to get at them; so it is much
better that we get once a year as much
information as possible in the annual
report.

The other point which was objected
to is the question of cost audit. Well,
1 think we coulq probably take care
to see that that information is not
normally passed on to a competi-
tor; unless it is absolutely necessary
for the purpase of takimg action
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against an erring company, the infar-
mation need not be passed on to a
compeiliur. 1 ug 40U KOOW, Decause
spylng seems to be so common even
1 government circles, I am perfectly
sure that a competing company is
able to get all the information that
it wants from the other companies
through perhaps the people who work
there. Even so, I think some kind
of safeguard could be there that un-
less penal action is called for the re-
ports should be kept confidential. That
is a matter which the Joint Committee
might consider.
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Another matter which wag mention-
ed was about the chambers of com-
merce being consulted. I would only
mention this, This Bill was introduced
in the last session. It was before the
public, and the chambers of commerce
are extremely alert about these mat-
ters; they have their research sections
and they have many eminent perso-
nalities. They have been studying it
and I think they have also sent a
memorandum for the consideration of
the Joint Committee. It is not some-
thing which we are rushing through.
It is not as if it was introduced day
before yesterday, passed today and
becomes law day after tomorrow. We
are doing it in a very leisurely sort of
way and so we should meet with the
approval and even the approbation of
the chambers of commerce.

14 hrs.

Then, my hon. friend Mr. Banerjee
who is not here raised certain matters
of individual companies. I think that
does not fall part of this. I thirnk the
work of those individual companies
neither justifies the passing of this
Bill nor can it stand against the pas-
sing of the Bill. Some of these mat-
ters, I think, were also raised by him
before and he has got answers by
way of answers to his questions. 1
should not refer to them now. The
only thing is this. If any matter
comes before the Company Law Board
or the Commission that it has, natural-
ly it is being dealt with in a proper
way. Sometimes, I agree, it may be-
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a rather restricted view taken about
it. But if it ever comes before the
Minister, we try to put a sort of
check on people taking an
unduly restricted view. I for one
would agree if my hon. friend Mr.
Masani says, “By what yardstick do

you judge that a particular person
should be paid Rs. 2500 and not
Rs. 4000?” 1 quite recognise this.

These things change. We should not
take an unduly restricted view on
‘these matters unless it be that some-
body in going to pay something for
nothing. That is where we are
asked to intervene. 1 do feel and
I have told my officers frequently
that we are not in a position to say
‘that a man is only worth Rs. 4000 and
not Rs. 5000 and whether paying
Rs. 4000 more per month is going to
make the company lose. These are
all necessary in the case of smali com-
panies and very many small com-
panies are private companies with
which we do not interfere at all.
1 quite agree that there is room
for considerable liberality in inter-
preting the sections of the Act.
I for my part, so long as I am here,
-would urge on my officers to take a
more liberal view of this aspect of
their powers.

A mention was made about inter-
company loans. Again, it is a matter
which the Joint Committee will go
into. But broadly, as regards inter-
company loans—of course, my hon.
friend Shri Morarka mentioned this
question of loans by managing agenc-
jes—I do not think private companies
would be affected by that.

Shri Morarka: Also public limited
companies.

Shri T. T. Krishnamachari: I do not
know whether the public limited com-
pany managing agencies wil] remain
after August, 1965. But in a way it
may be that in certain cases we should
know what is happening. This ques-
tion of using funds for lending even
for short-termg is there. Sometimes it
happens that they lend for a period
of time and if you say, “All right,
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let us see the annual assessment”,
he might perhaps repay it on the 31st
March so that there will be no debit.
So, some kind of scrutiny is neces-
sary in regard to these inter-company
loans unless specifically permitted.

My hon. friend, Shri Morarka, men-
tioned an obvious anomaly of the Com-
pany Law doing something which is
directly the opposite of what the fiscal
device does. It does happen. By way
of fiscal device, we give certain con-
cessions in regard to inter-corporate
investment. On the other hand, the
the Company Law does not encour-
age it. 1 quite see there is room for
rationalising this attitude somehow or
other and, maybe, as 1 said, some
other methods might be devised by
which inter-corporate  ‘investment
could be made through an agency.
This is what I have in mind.
I did not want to re-introduce my
somewhat half-baked measures, as my
hon. friend, Mr. Masani, put it, that
I had in mind in 1957 which them-
selves were leading to something else.
This question of inter-corporate in-
vestment cannot be regularised
through some channel. I would like
Mr. Masani to consider it and maybe
we might be able to help. But this
shou'd be known. Therefore, I fesl
that the present amendment is justi-
fiable. If the Joint Committee has
something to say about it, naturally
Government will certainly give a lot
of thought to it.

Then, my hon. friend, Mr. Dwivedy's
support was solid and T am very grate-
ful to him. He mentioned one fact

saying, “It is all right, you can pass
laws but you should implement
them”. That is the intention. Other-

wise, why should I take all this
trouble if I had no intention of im-
plementing them? Maybe somebody
else later on, some years hence, may
not do so.

Dr. M. S. Aney (Nagpur): I hope
that will not happen.

Shri T. T. Krishnamachari: We had
some powerful support from some of
the Jady Members of the House.
(Laughter). Tt is not a matter for
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laughter. It merely shows that the
fair sex thinks in advance of us. Cer-
tainly, I have found that on one or
two other mecasures -also I got support
from them because they are more pro-
gressive ang the acquisitive tendency,
I believe, is less in a woman than, I
think, in a man. I am very grateful
for the support I got from Shrimati
Renuka Ray, Shrimati Mukerjee and
the hon. Member from Andhra on this
matter.

My hon. friend, Mr. Gandhi, and
the hon. Member opposite spoke about
the various provisions. I will have all
these placed before the Joint Com-
mittee.

far as the point of teeth is con-
cerned, there is only one thing, that
my hon. friend Mr. Nambiar made a
slight error. You might say, these are
worn-out teeth which probably I have
but they are certainly not milk teeth
because nobody even in 3 second
childhood does get milk teeth. The
teeth may not be strong enough, they
may not bite, there may be loopholes
somewhere, but they are teeth never-
theless.

Shri Nambiar: If they are old. they
should have been used in biting
earlier. There was no occasion to do
so. That is why I said they must be
child’s teeth.

Shri T. T. Krishnamachari: My hon.
friend knows we gulp our food. It is
only later on we are told that we
should chew our food and masticate
it and then eat it. That kind of wis-
dom comes a little later in life and
it might come to '‘me just now,

Sir, I am very grateful to the hon.
Members who have made many sug-
gestiong and I shall have these sug-
gestions tabulateq and put before the
Joint Committee. I do hope that when
the Bill comes back to this House, it
would p~rhaps be modified in such a
manner as would satisfy the desires
of the majority of the hon. Members
of this House.

Mr. Deputy-Speaker: The question
is:
“That the Bil] further to amend
the Companies Act, 1956, be refer-
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redq to a Joint Committee of the

Houses consisting of 45 membe:s.

30 from this House, namely:

Shri S. V. Krishnamurthy

Rao; Seth Achal Singh; Shri
A. Shanker Alva; Shri Ram-
chandra Vithal Bade; Shri
Rajendranath  Barwa; Shri
Bali Ram Bhagat; Shri Dinen
Bhattacharya; Shri N. C.
Chatterjee; Shri Sachindra

Chaudhuri; Shri N. Dandekar;
Raja P. C. Deo Bhanj; Shri
Bhaskar Narayan Dighe; Shri
G. N. Dixit; Shri Gajraj Singh
Rao; Shri Prabhu Dayal
Himatsingka; Shri Cherian J.
Kappen; Shri R. N. Yadav
Lonikar; Shri Madhu Limayz;
Shri Ghanshyamial Oza; Shri
Shivram Rango Rane; Shri J.
Ramapathi Rao; Shri R. V.
Reddiar; Shri Era Sezhiyan;
Swami Ramanand Shastri;
Shri Digvijaya Narain Singh;
Shri Sivamurthi Swami; Shri
Radhelal Vyas; Shri K. K.
Warior; Shri Nagendra Prasad
Yadav ang Shri T. T. Krishna-
machari;

and 15 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
tota] number of members of the
Joint Committee;

that the Commiitee shall make
a report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House rela-
ting to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha dn
join the said Joint Committee and
communicate to this House the
names of 15 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.
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14.09 hrs.

INDIAN TARIFF (AMENDMENT)
BILL

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): Mr. Deputy-Speaker, Sir, I
beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

This Bill mainly seeks to amend
the First Schedule to the Indian Tariff
Act, 1934, in order to give effect to
Government’s decisions on certain re-
commendations of the Tariff Commis-
sion. Hon. Members will have ob-
served from the Statement of Objects
and Reasong attached to the Bill that
the Bill seeks—

(a) to continue protection be-
yond the 31st December,
1964, in the case of Alumi-
nium and Dyestuff Industries;
and

(b) to discontinue protection with
effect from the 1st January,
1965, in the case of soda ash,
calcium carbide, caustic soda
and titanium dioxide indus-

tries.
Copies of the Tariff Commission’s re-
ports on all these industries and of
Government’s Resolutions issued on
these Reports have already been laid
on the table of the House and notes
on each of these industries have also
been circulated for the information of
Members of this House. The notes
circulated to the Members contain the
gist of the Tariff Commission’s re-
commendations for the continuance of
protection in each case. Hon. Mem-
bers will no doubt have gone through
the documents and I shall not, there-
fore, take much time of the House by
going into the details of these
industries. The House is also aware
of the composition and functions of
the Tariff Commission. A review of
the work of the Commission has been
circulated to hon. Members already.

1 shall first deal with the industries
in respect of which protection is pro-
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posed to be continued beyond the
current year. I take up the case of the
aluminium industry first. In 1949, the
protection was granted to this indus-
try, and the period of protection was
extended from time to time ang is
due to expire on the 31lst December,
1964. In 1960, that is, at the time of
the last inquiry, there were two units
of the industry and now the industry
consists of three units. The ingot
capacity of these three units increas-
ed from 17,800 tonnes in 1960 to 53,800
tonnes in 1964. Licences have been
issued for an aggregate capacity of
60,000 tonnes including 10,000 tonnes
to a new unit, Madras Aluminium Co.
(Salem Plant) which is expected to
go into production by early next ycar.
Another unit, Tandulkar Industries
(Private) Ltd. which was licensed
for a capacity of 20,000 tonnes could
not make any progress and its licence
had to be revoked. With the esta-
blishment of the additional capacities,
the total ingot capacity of the indus-
try would be of the order of 113,800
tonnes by the end of 1967.
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Besides two units namely the Alu-
minium Corporation of India and
India Aluminium Co., nine other units
fabricate rolled products other than
wire rods. The combined capacity of
these 11 unitg increased from 19,000
tonnes in 1960 to 27,100 tonnes at pre-
sent. This expansion was contributed
by two units mentioned above, capa-
cities of which rose by 300 and 7,800
tonnes per annum respectively.
Lricences have been granted for
expansion of capacity to other units.

it g = g (3 )
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Mr. Deputy-Speaker: The quorum
bell is being rung—Now, there is
quorum. The hon. Minister may

continue his speech.

Shri S. V. Ramaswamy: When all
these licences are implemented., the
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rolling capacity would rise from the
present 27,100 tonnes to 56.960 tonnes.
Moreover, there are a number of sma‘ll
units whose combined capacity is esti-
mateq by the Non-Ferrous Metals
Manufacturers’ Association at 6,000
tonnes and by-the Development Com-
missioner, Small-scale Industries, at
8,000 tonnes per year.

Licences have also been granted to
‘certain firms to manufacture foils.
When all these expansion schemes
materialise, the capacity for foils in-
cluding container sheets will increase
to 8.400 tonnes by 1967.

The aluminium industry has become
quality-conscious and the quality of
indigenous aluminium ingots is stated
to be comparable to that of the im-
ported ones. The quality of fabri-
cated products and alloys has also
attained a high standard.

Taking into account all the consi-
derations the Commission recommend.-
ed continuance of protection to the in-
dustry for a further period of four
vears ending 31st December, 1968, at
the existing rate of duty exclusive of
surcharge and the countervailing ex-
cise duty. Government have accepted
the recommendations.

+ff gFR 9T FFIAW  : IUTEA
aZET, TS W fEr Frew agi 1

T WERT |

W geR T2 TG AW fra
sifwg | a7 st R e adi g

Mr, Deputy-Speaker: The quorum
bell is being rung—Now, there is
quorum. The hon. Minister may
continue his speech.

It is a reflection that within five
minutes, the quorum bell had to be
rung for a secong time. I would re-
quest hon. Members to remain in their
seats and maintain quorum in the
House.

Shri S. V. Ramaswamy: I shall now
turn to the dyestuff industry, a section
of which was first protected in 1955
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for a period of ten years. The Tariff
Commission, on the basis of its earlier
recommendation, reviewed the indus-
try in 1962 but no change either in
the existing ad valorem duty or the
existing period of protection was
recommended by the Commission.
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At the time of the first inquiry in
1954, there were only seven units in
the industry anqg at the time of review
of the industry in 1962, the number
had gone up to 18 in the organised
sector and 86 in the small-scale sector.
At present, there are 21 units in the
organised or large-scale sector and
120 units in the small-scale sector. 12
of the organised units are producing
protected andlor non-protected dyes
and the remaining 9 only non-protect-
ed dyes. The capacity of both the
sectors has increased from 2022 tonnes
in 1954 to 13,628 tonnes in 1962 and
22,892 tonnes in 1964. The increase
is due mainly to the small-scale sector
whose capacity has gone up from 3979
tonnes in 1962 to 11.722 tonnes at pre-
sent,

I may add here that all the assen-
tial inorganic chemicals except sodium
nitrite and caustic potash are indi-
genously available but bulk of the
requirements of intermediates (pri-
mary and (complex) for the manufac-
ture of dyestuff is met from imports.
There is a scheme to manufacture 47
intermediates in the public sector
proposed to be set up at Panvel
near Bombay. In addition, some
units in the private sector have
been licensed to manufacture the
majority of intermediates. For en-
suring easy imports of intermediates
not being produced in the country,
the Tariff Commission has recom-
mended up to the 31st December, 1967
concessional duty of 10 per cent ad
valorem (standard) and nil (preferen-
tial) on thirty specific intermediates
including 19 intermediates which are
already enjoying duty concession up
to the 31st December, 1964.

The quality of the dyestuffs manu-
factured in the country by most of
the producers is, by and large, found
to be satisfactory though there is a
a scope for further improvement.
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On the basis of the comparison of
fair ex-works prices with landed costs
ex-duty of imported intermediates and
the dyes, the Commission has recom-
mended protective duties up to 31st
December, 1967, on the following
articles at the rates mentioned in the
Bill, namely 2-amino-anthraquinone,
benzanthrone, and beta-oxy-naphthoic
acid (B.O.N. Acid). The three items
are mentioned in the Bill.

As regards dyestuffs, the Commis-
sion has recommended continuance of
protection to dyestuffs covered by
I.C.T. item Nos. 30(15) and 30(16) for
a period of three years ending 31-12-
1967 at the existing rates of duty (viz.
20 per cent ad valorem). The Tariff
Commission also recommended pro-
tection to the following till 31-12-1967:

(a) Naphthols at the existing rate
of duty of 50 per cent ad
valorem.

(b) Fast colour bases at 100 per
cent ad valorem.

Government have accepted the recom-
mendation of the Tariff Commission
so far as continuance of protection to
the industry is concerned. As regards
the rates of duty on fast colour bases,
benzanthrone and Beta-oxy-naphthoic
Acid (B.O.N. Acid), Government con-
sider that standard protective rates
should not exceed 75 per cent ad
valorem, and accordingly it has been
decided that the following protective
duty may be levied on the articles
mentioned against each. The names
of these several items and the rates
of duty are mentioned in the Bill.
The rates of duty mentioned above
have been brought into force with
effect from 14-12-1964 by notifications
published separately in the Gazette
of India, dated the 14th December,
1964.

I shall now deal with the industr-
ies which are proposed to be depro-
tected from 1-1-1965. They are soda
ash, caleium carbide, caustic soda and
titanium  dioxide industries. The
Tariff Commission recommended con-
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tinuance of protection in regard to
these four industries also and the de-
tails thereof are given in the notes

already circulated to the Members of
the House.

Under the shelter of protection,
these four industries have made good
progress and the consumers are gene-
rally satisfied with the quality of in-
digenous products. The Tariff Com-
mission’s recommendations for conti-
nuance of protection to these indus-
tries for some more years have been
considered carefully by Government,
and, having regard to the progress the
industries have made so far and the
fact that in the present circumstances
there is no likelihood of any un-
healthy competition from imports,
Government consider that tariff pro-
tection to these industries need not be
continued beyond 31-12-1964. Gov-
ernment, however, propose to conti-
nue the present rates of duty on soda
ash, calcium carbide, caustic soda and
titanium dioxide on deprotection. As
the current prices of caustic soda had
revealed an upward trend, the tariff
value on caustic soda has been abo-
lished with effect from 1st December,
1964.  Simultaneously, caustic soda
has been exempted from payment of
so much of customs duty leviable
thereon under the tariff as is in
excess of 40 per cent ad valorem (pre-
ferential) and 50 per cent ad valorem
(standard). This has been done as
caustic soda is an important raw
material, and the industry may not
have to bear higher duty on aboli-
tion of tariff value on caustic soda,

T move,
Shri Solanki (Kaira): I welcome
this Bill. Looking at the report of

the Tariff Commission, I also appre-
ciate the splendid work that the Tariff
Commission has done.

The items which have been depro-
tected by this amendment are soda
ash, calcium carbide, caustic soda and
titanium dioxide. All the four items
were recommended for continued
protection by the Tariff Commission.



5971

However, not regarding the advice of
the Tariff Commission, they are dis-
continuing further protection.

In the case of soda ash, I think it
was reasonable to discontinue the
protection, but the other three items
have not enjoyed the same period of
protection as soda ash. In their re-
port, the Tarif Commission have
clearly mentioned the shortage of
titanium dioxide. This means that
we might have to face shortage in this
item which is being deprotected. I
would request the Minister to con-
sider giving a further period of pro-
tection for this item. Since we are
not sure that imports will not have
to be made, this item should be pro-
tected.

The other two items, calcium car-
bide and caustic soda, also need at
least protection for as long as was
given to soda ash, because, in al] these
items, the prices, as the Minister him-
self stated, are varying to some ex-
tent, and since we are not confident
enough to control their prices and
assure supplies, they should have been
given _continued protection for some
time.

The reasons for deprotection given
in all these items are more or less
the same, almost in a parrot-like
fashion, namely that since they do
not have any unhealthy competition
from imports and since there is no
need of imports, these items have
been deprotected. But, I think the
Ministry should have taken care to
consider these items one by one on
their own merits and then decided
on continuation or discontinuation,
particularly as the Tariff Commission
has recommended continuation, pcint-
ing out the anticipated shortage in
items like titanium dioxide.

I have nothing more to add.

Shri S. V. Ramaswamy: I have
nothing more to add to what I have
said already. The whole thing was
considered. There is one firm manu-
facturing titanium dioxide, and that
is in Kerala. The reasons have been
given as to why discontinuance has
been decided upon. Government
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have given careful consideration,

and feel that in the present circum-
stances there is no likelihood of any
unhealthy competition from imports,
a point which the hon. Member is
stressing. In view of this. there is
no need to continue protection.

Shri Solanki: May I ask one ques-
tion? The Tariff Commission, while
dwelling on the availability of the
protected commodities, have clearly
mentioned short supply of titanium
dioxide. Would the Minister clarify
the position as to what would be the
supply position in future? When
we find that there is a shortage, what
are we going to do? And, therefore,
why this item is deprotected?

Shri S. V., Ramaswamy: There
will be time enough, to consider the
position. As at present, there is no
shortage of this material, and there is
no fear of any unhealthy competition
from imports. If there is any new
development, there will be time en-
ough to review the position.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question:
is:

“That Clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Mr, Deputy-Speaker: The question

is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted,
Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri S. V. Ramaswamy: I beg to:
move;

“That the Bill be passed.”
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Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

14.29 hrs,

‘OFFICIAL  TRUSTEES

MENT) BILL

(AMEND-

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
On behalf of Shri A. K. Sen, I beg
to move:

“That the Bill further to amend
the Official Trustees Act, 1913, as
passed by Rajya Sabha, be taken
into consideration.”

This Bill seeks to give effect to the
recommendations of the Law Com-
mission in its Sixteenth Report. India
was the first country to appoint a
public trustee in 1864. Thereafter,
in 1913 the Official Trustees Act came
into existence. This Act has been in
force for over 45 years. The Law
‘Commission examineq the working
of the Act, and in its Sixteenth Report
observed, and I quote;

“It is on the whole a compre-
hensive and well-drafted piece of
legislation, and it does not re-
quire any substantial changes.”

No difficulties have been felt in the
interpretation of the various sections
of the Act, and therefore, they say
‘they are of the gopinion that the Act
does not require any substantijal
changes. However, the Law Com-
mission suggested some formal
.amendments. In pursuance of those
recommendations this Bill was intro-
duced in the Rajya Sabha and was
passed by the Rajya Sabha.

Clause 2 of the Bill seeks to omit
the preamble in the parent Act. The
present practice is not to have pream-
bles in the Acts. To bring it in
conformity with the present practice
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the preamble in the original Act is
now sought to be omitted.
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In clause 3 of the Bill, clause (2)
of section 2 ef the Act is sought to
be omitted. Clause (2) of section 2
defines “High Court”. “High Court”
is already defined in the General
Clauses Act of 1897. Therefore the
definition in this Act is superfluous,
and so its deletion is sought.

Clause 4 of the Bill seeks to re-
introduce section 3 of the original
Act which was omitted by the-Adap-
tation of Laws Order, 1956. In prac-
tice, difficulty was found that where
the properties which were being ad-
ministered by an Official Trustee
were situated in various parts of the
State we had to approach various
District Courts. Therefore, the juris-
diction of the High Court is now
sought to be provided, and at the
same time the jurisdiction of the
District Court is retained.

Clause 5 is an important clause
which seeks to prescribe minimum
qualifications for an Official Trustee.
This clause would be on a par with
the similar section, section 3, in the
Administrators-General Act, 1963.
This qualification is required to be
fixed, because in many States the
same person is Administrator-Gene-
ral and also Official Trustee. Under
that Act the qualifications of the
Administrator-General are fixed. So
also, similar qualifications are now
being prescribed for a person to be
appointed as Official Trustee,

Clause 6 refers to the qualifications
of a Deputy Official Trustee. This,
again, would be on a par with the
qualifications  prescribed for the
Deputy Administrator-General in the
‘Administrators-General Act of 1963.

The other clauses are merely for-
mal. In clause 13 it is now sought
to delete the word “interest” and
substitute it by the word “income”,
because income is more comprehen-
sive than interest.
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Clause 14 is the usual clause where-
in it is said that the rules framed
by the Central Government have to
e laid on the Table of the House.

This in brief is the substance of
the Bill.

Sir, move.

Dr. M. S, Aney (Nagpur): The
whole Bill, as a matter of fact.

Mr. Deputy-Speaker: Motion

moved:

“That the Bill further to amend
the Official Trustees Act, 1913, as
passed by Rajya Sabha, be taken
into consideration.”

One hour is the time allotted.

Shri Solanki (Kaira): Sir, while
welcoming this Bill, I would like to
sk the hon. Minister for one clarifica-
tion.

Here, in the qualifications for ap-
pointment as a Deputy Official
Trustee, a certain period of experi-
ence ag advocate has been laid down,
as has also been done in the case of
the Official Trustee himself. And if
the Deputy Official Trustee has to
qualify for the office of the Official
Trustee, he has to put in five years
experience. besides the usual quali-
fications as an advocate. That is to
say, if the Deputy Official Trustee is
appointed to the post of Official Trus-
tee, he has to put in this five years
experience in addition to the period
of three years practice as an advo-
cate. This would make it rather
difficult as he is putting 8 years ex-
perience, a year more than others
who are not even attached to this
department. Generally an advocate
has to put in seven years practice to
become an Official Trustee. But if
this gentleman has remained in posi-
tion for five years as a Deputy Offi-
cial Trustee—and he has already had
three years practice as an advocate—
that makes it eight years for him.
On that point T would like to have a
clarification from the hon. Minister
8s to why he has to put in an extra
year to qualify for this post.

1959 (Ai) LSD—6.

AGRAHAYANA 30, 1886 (SAKA)

Trustees 5976
(Amendment) Bill

Secondly, in clauses 5 and 6 it is
provided that appointments to these
posts can also be of High Court Judges
and from the judicial service of a
State. In regard to this I would like
to point out that no advocate or
attorney who is connected with a
political party or who has any lean-
ings towards any political ideology
should be appointed to such a posi-
tion, because it is liable to affect the
work that we have before us. There-
fore I would like to suggest that ap-
pointment which is made to this post
should be observed in this light that
no person or authority, judge, advo-
cate or attorney who has any lean-
ings towards a political ideology
should be appointed to this post.

Shri Ranga (Chittoor): Hear, hear.

Shri Solanki: And finally, as re-
gards the accounts which are submit-
ted by the Official Trustees, there is
a delay in it. And I think it is
necessary that some efficiency should
be introduced in this Department, so
that there is ng mismanagement or
misuse of the position of Official
Trustee or the Trust as a whole,

Dr. M. S. Aney: May I ask one
question of my hon. friend, whether
he means to say that any person who
is going to be appointed, if he hap-
pens to be a member of any political
party, should be debarred from such
appointment? Is that what he
wants?

Shri Solanki: That is right.

Dr. M. S. Aney: That, after such
appointment, he should have no con-
nection with any political party, is
a different thing.

Shri Solanki; That is what I would
suggest.

Dr. M. S. Aney: That is a different
thing.

Shri M. P. Swamy (Tenkasi): As
has been pointed out by the previous
speaker, in the qualifications for ap-
pointment ag Official Trustee there is
some anomaly. For instance, if a
person is directly recruited to that
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post, only seven years’ standing at
the Bar is necessary. But if a Deputy
Official Trustee is to be appointed as
Official Trustee, he has to put in a
service of five years as Deputy Offi-
cial Trustee and a period of three
years’ practice at the Bar. That
means eight years. So, as compared
to the man who comes by direct rec-
ruitment, the man who comes by
promotion from the service has to
put in one year more. The hon.
Minister will kindly throw some
light on this matter and explain this
position.

The other matters in the Bill are
merely consequential. Clause 14
makes a new rule here. According
to the parent Act, as soon as a rule
was published in the Official Gazette
it became a part of the law and it
came into force. But now, Parlia-
ment is given the power to scrutinise
the rules framed under the Act and
given power to make miodifications,
so that we can check the activities of
these persons.

With these observations I support
the BilL

Shri Jaganatha Rao: Sir, the hon.
Members wanted some clarification. I
may submit at the outset that under
the principal Act of 1913 there is no
provision for a Deputy Official Trus-
tee being promoted as Official
Trustee. Now we are giving him an
opportunity to be promoted. Now,
minimum qualifications are laid down
for the post of Officia] Trustee and
for the post of Deputy Official
Trustee. If a person is appointed as
a Deputy Official Trustee he has to
put in a minimum of five years ser-
vice in that post to be promoted as
Official Trustee. So it may so
happen that a person who is quali-
fied, who has got three years’ stand-
ing at the Bar, if he chooses to apply
for the post of Deputy Official Trus-
tee and he is appointed, has to take
the consequences; whereas a person
who is directly appointed has that
advantage over him. For instance,
a graduate becomes an IAS officer
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direct, and another joins the Secre-
tariat service and he has to wait for
promotions. That difficulty or hard-
ship is there.

There is another point. A person
belonging to the State Judicial Ser-
vice has to put in a minimum ser-
vice of ten years to qualify as Official
Trustee, whereas the Deputy Official
Trustee will have to put in only eight
years—three years at the Bar initial-
ly and five years experience as
Deputy Official Trustee; the total is
eight years. Therefore, the condition
in this clause is not more onerous
than that in clause 5. Therefore
there is no hardship to a person who
is appointed as Deputy Official Trus-
tee. There is no difficulty in that.

Regarding the political affiliations
of a person to be appointed as Official
Trustee or Deputy Official Trustee,
may I submit that in respect of any
person who enters government ser-
vice his antecedents are taken into
account before he is appointed.
Therefore, political affiliations cannot
come into play where a person is
appointed in government service.

Mr. Deputy-Speaker:
is:

The question

“That the Bill further to amend
the Official Trustees Act, 1913, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question

“That Clauses 2 to 14 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 14 were added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Jaganatha Rao: Sir, I move:
“That the Bill be passed.”
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Mr. Deputy-Speaker: The Bell is
rung—now there iz quorum. I must
again the remind the House that this
is the third time that the Bell is being
rung in the last 40 minutes. The
question is:

“That the Bill be passed.”

The motion was adopted.
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14.4 hrs.
REPEALING AND AMENDING BILL

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): Mr.
Deputy-Speaker, on behalf of Mr. A.
K. Sen, I beg to move:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into con-
sideration.”

Sir, this is a formal measure which
is periodically brought before the
House to bring the statute book up-
todate because some of the enact-
ments have spent themselves vut and
are no longer required. The enact-
ments which are proposed to be
amended are enumerated in the
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Second Schedule while the enact-
ments sought to be repealed are in
the first Schedule. The enacts sought
to be repealed have ceased to be in
force or have become obsolete or
their retention has become unneces-
sary. The notes on the Schedules
give the reasons why certain legisia-
tion is sought to be repealed or why
certain laws are sought to be amend-
ed. The amendments that are sought
to be made are merely of a formal
nature and they do not go to the
root of any matter. This a routine
measure and I move.

Mr. Deputy-Speaker:
moved:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into con-
sideration.”

Shri Seolanki (Kaira): Mr. Deputy
Speaker, I only want some clarifica-
tions on this Bill. On page 9, line 9
on the Second Schedule they want
the figure 225 to be substituted for
the figure 226. I had correspond-
ence with the Chartered Account-
ants Association and they wrote to
me that figure 224 was to be put
there. I would like to know whe-
ther it is a mistake on the part of
the Government that for 224 they
have put here 226. Because the item
224 is again missing from this Bill.

ot foaqfa aww  (FfcT) -
IUTERe WgIed, 39 Frdifae uoe mafsy
feer & ar3 # qF Faw ag fadzq T
2 fv g alx ax Sawaar ot &9 &
qYETq TgT § QF FAAT AR T AT
5 ga gowT g% AR sfawd
fgars o & It foder 33 & far
aeEe UvE favty % fagag #X ot
fove g&1 @ wte F ey 7g A9
gy F FW g F AfF 0@ AV
ety e fvd o g% | AF
e ¢ Q¥ aga & wavie g9
29z g3 & § N fF gt wImied

Motion
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15T F faars o € 7 9 9
¥ oo afafa 1 g @ 9T J@ar
rfgw |

IR * fag & gg9 F1 FO_ET
arear g 5 fFfaae S F §
107 AT § IGH B Foq wiweRe
Fqag A F AR W frmrgmr g g9
i #§ fedmme wfawe w68
afsedz @ wmar § A< SR A W
F7A ¥ UF AGEAAI0T Y IT F FIH
&7 FoTaT & | wg Frfe< & 5 Twr 107
# o1 a9 fad o Afaege w6 Fow
F1 €Y TE 2 a8 TTAG T TH AZHALTL
IR FEAT € AY THE X wHa dar
ZW § AT T gAR a8 AT g AT
f¥ 39 @ ¥ qEE_I g 107 &
dag forar war M IFAGT 5-6 WT-
frdi ¥ we™ew UgEw # g
FIF 3 AT qF qq A €T 94T
ag <9 faege a7 FAT & Wi a8 39
fadtag ¥ werded TEEd F fawmw
o1 @ & | gafan § A wERT ¥ 07
gzHIT qfT w8 5 3 7@ fag ar
a1 oF faqw w3 fagaa #X ar &
FH ¥ 77 F g Ferdee 91 9 f
98 39 <19 &1 ¥ fF oA
AE IR F qIE AT FGT F AFA
gFeg & W< fomat fF dgw Qaeq &
Fqw FEAT & IAFT T fmam S
Tga IS § | MG IR 3§ IQ F -
oactcy &1 fodie fean war  g9r &
Taqq F7A g0 Far f& Y g@enar
7% FHfaas TSN F12 %7 IHT 107
&7 AT W faar IwE w A g@d
7T FFEg Z 3 A fadiorg
Iz TeIq F fawrs @ & ar
Gz TFA T FAT FW AL A a9 F
X T @A FOZ, I | 79 qF FIAT
EETC I (i
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Shri Jaganatha Rao: Mr. Deputy-
Speaker, Sir as the House knows, the
Law Commission has gone through
various enactments and suggested
amendments; it has published 26 re-
ports it is now examining the Civil
Procedure Code and the Criminal
Procedure Code. We are always ready
to introduce necessary amendments
suggested by thé Law Commission.
The working of the Criminal Proce-
dure Code is a matter for the State
Governments because it relates to the
law and order and the Government of
India has nothing to do with it. Re-
garding the point raised by my hon.
friend, may I refer him to the notes
on clauses. He referred to section 226
of the Companies Act. The notes on
clauses explain that this amendment
seeks to rectify the mistake. By mis-
take section 226 had been mentioned
and we are now trying to correct that
mistake.

Mr. Deputy-Speaker: The question
is:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That Clause 2 to 5, Schedule
I and Schedule II stand part of the
Bill.”

The motion was adopted.

Clauses 2 to 5, Schedule 1 and Sche-
dule II were added to the Bill.

Clause I, the Enacting Formula and
the Title were added to the Bill.
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Shri Jaganatha Rao:
“That the Bill be

Sir, I move:
passed.”

Mr. Deputy-Speaker:
is:

The question

“That the Bill be passed.”

The motion was

adopted.

14°50 hrs,
GOLD (CONTROL) BILL

The Minister of Finance (Shri T. T.
Krishnamachari) : Mr. Deputy-
Speaker, Sir, I beg to move:

“That the Bill to provide, in
the economic and financial inter-
ests of the community, for the
control of the production, supply,
distribution, use and possession
of, and business in, gold and orna-
ments and other articles of gold
and for matters connected there-
with, as reported by the Joint
Committee, be taken into consi-
deration.”

1 have on several occasions and
also when I moved the Bill for refer-
ence to the Joint Committee, dealt
with the circumstances under which
Gold Control had been introduced and
what its principal objectives were. I
have also, for the information of the
Members of the House, circulated a
brief note on the subject and there-
fore it is not necessary to repeat what
has already been said about the basic
objectives of this measure,

On the 5th June, 1964, this Sabha
adopted a motion referring the Gold
(Control) Bill, 1963 to a Joint Com-
mittee,. The Rajya Sabha concurred
in that motion on the 6th June, 1964.
The Joint Committee held thirteen sit-
tings in all. Having regard to the
importance of the subject and the
interest taken by the public, the Com-
mittee decided to hear evidence of
associations and others desirous of
presenting their views or suggestions
and for this purpose issued a Press
Communique  inviting memoranda.
1,99,678 memoranda and representa-
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tions were received by the Committee
from various associations and indivi-
duals. The Committee gave an oppor-
iunity to 47 associations as well as a
Member of Parliament to give oral
evidence before it. Certain officials
were also examined,

The Joint Committee has presented
its report to this Sabha. That report
fully explains the reasons for the
change made by it and I would not like
to take the time of the Sabha by re-
peating them. However, it is neces-
sary to comment on the main points
raised in the various minutes of Dis-
sent and to touch upon some of the
more important changes made by the
Committee,

In most of the minutes of dissent,
the 14 carat rule has been singled out
for strong criticism, Apart from its
unpopularity, it has been argued that
once people start taking to 14 carat
ornaments, they will be buying more
gold ornaments than before because
their intention would be to possess a
certain pre-determined quantity in
terms of pure gold content. Conse-
quently, the object of reducing the
demand for gold will be defeated. On
these grounds, some Honourable Mem-
bers have urged that instead of quality
control, there may be quantity con-
trol, While accepting the need for
controlling the price and distribution
of gold, some members have suggest-
ed that a statutory body like the State
Trading Corporation or the Khadi
Gramodyog Commission should be en-
trusted with the monopoly of buving
and selling of gold in the country.

The object of the 14 carat rule is to
make the existing supply of gold go
round to a greater extent than be-
fore. Generally, when people go if
for ornaments, they do not have the
intention of acquiring a pre-determin.
ed quantity of gold. They are guided
by the existing social customs and go
in for, say, a set consisting of bangles,
necklace and ear-rings, Obviously,
for making this set, much less gold
will be required if the ornaments are
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of 14 carat than 22 carat. If the i+
carat rule is abrogated, there would
be no reduction in the demand for
gold and the position would be the
same ag without gold control. When
14 carat ornaments become acceptable
as a rule to the people it will not lead
to any increase in the demand for
gold, If a larger number of ornaments
are purchased, there is a correspond-
ing extra making charge which will
be a waste at the time of resale. Fur-
ther, there will be no desire, at least
for those in the lower and middle in-
come groups, to have more than, say,
one full set or ornaments. It has also
to be noted that there is an aversion
to 14 carat ornaments as such. All
this will militate against an individual
holding a larger quantity of orna-
mentg in 14 carat gold than in the
past,

The alternatives of quantity con-
trol, either by limiting the weight of
individual ornaments or the total
holdings by an individual, have been
suggested. If only the weight of in-
dividual ornaments is restricted, then
the acquisitive instincts for gold orna-
ments will be in full play and there
will be no reduction in the demand
for gold as is the purpose behind the
Bill. Imposition of a ceiling on total
holdings by an individual bristles with
administrative difficulties and will lead
to possible harassment to individuals.
In fact even the limitation for which
power has been taken is so wide of the
mark of what normally individuals
will have. Nor will the suggestion to
set up a statutory corporation for con-
trolling prices and distribution be
practicable at present. Manufacture
of ornaments will have to be entrust-
ed to a large number of scattered
goldsmiths and dealers and, with a
chronic shortage of gold, malpractices
will abound and the corporation will
find itself ineffective. It has to be
recognised that in present conditions
Jewellers and other dealers in gold
trade can only be permitted to func-
tion on the basis of their dealing in
an identifiable quality of gold as
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apart from those that are smuggled.
The consequence of dropping the qua-
lity control on gold would be that the
dealers and jewellers in gold will
have to give up dealing in gold alto-
gether.

The investment aspect of gold as
a motivation for the villager and the
peasant has been stressedq in some
Minutes of Dissent, According to
them, our rural banking system being
next to nothing, the villager always
hopes to raise some loan by pledging
his ornaments. Some people say that
the present food situation has been
accentuated by the restrictions on
gold trade because the farmer being
prevented from converting the sale
proceeds of his grain into gold, clings
on to his surplus grain. I am afraid
this view is not correct, In recent
years, there has been 3 great expan-
sion of banking facilities. In 1958,
there were 4,605 branches of banks.
At the end of 1963, the number had
risen to 5573, The number of post-
offices with savings bank facilities was
15,618 in 1958. Since then, there has
been a phenomenal rise and there are
now 42,594 Post-offices, spread
throughout the country, which pro-
vide savings bank facilities, In this
context, it would be incorrect to say
that our rura] banking system is next
to nothing. Furthermore, there are
vastly increased and enlarged facilities
for the purchase of small savings cer-
tificates, unit trusts, and for taking
life insurance policies, Times and
attitudes of people have changed and
in these times, we should not think
of primitive and dead investment. It
is of paramount importance that peo-
ple’s savings should be progressingly
channelised in productive investments
designed for national development.
The theory of a connection between
gold control and high food prices is
obviously incorrect. Long before
gold control, there have been instances
of grain prices spurting up,

Certain Hon’ble Members have voic-
ed an apprehension that the gold-
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smith’s craftsmanship which is highly
sophisticated art may be lost like the
art of manufacturing muslin. They
have naturally urged that it is not
only essential that this art should be
preserved at all cost to provide em-
Ployment to the skilled artisans but
should be exploited to earn foreign
exchange through exports. According
to them, rehabilitation of the artisans
in other trades and industry will not
be in the best national interests and
would mean sacrificing this traditional
skill,

Government are fully aware of this
aspect of the problem and have al-
ready taken suitable measures. To
ensure that traditional skills are utiliz-
ed for exports, facilities have been
given in two ways. Certain dealers
are authorised to manufacture jewel-
lery ‘in bond’ by obtaining gold from
their clients abroad. Others have been
authorised to manufacture jewellery
out of gold available within the coun-
try, including ornaments of over 14
carat purity, for purposes of export.
All facilities have been given for the
export of Indian jewellery which has
a demand abroad and the Ministry of
Commerce have also made provision
for export incentives. Furthermore,
nearly 2,00,000 goldsmiths and 12,000
dealers are employed in the remaking
of ornaments and in the manufacture
of 14 carat jewellery. Thus, there is
no need for apprehension that tradi-
tional skills will be lost. But if there
is a surplus of working population
among goldsmiths, it is but natural
that other avenues of employment
should be found for them.

Reference has been made to the high
cost of enforcement of the provisions
of the Bill. Certain members have
stated that 3 huge amount of
Rs. 28,84,000 is being spent “on the
cadre of a new class of officers” which
is going to be created for popularising
14 carat jewellery, This is obviously
based on a misunderstanding of the
provisions. As will be evident from
the financial statement attached to the
Bill, the expenditure of Rs. 28,84,000
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includes the staff employed for the
rehabilitation of goldsmiths as well
as the enforcement staff. It is not
proposed to create any cadre of offi-
cers for popularising 14 carat jewel-
lery. Any restrictive legislation will
call for administrative expenses. Hav-
ing regard to the vital stakes, the en-
forcement cost is indeed extremely
reasonable, The estimated expendi-
ture on rehabilitation of goldsmiths,
the bulk of which consists of recover-
able loans, is in the nature of a pro-
ductive investment, Highly exagger-
ated figures of alleged loss of income-
tax revenues have been mentioned by
some members. Government do not
consider that there will be any appre-
ciable loss at all.

Some of the Hon’ble Members have
objected to the powers conferred on
the Gold Control Administrator. It
may be pointed out that these powers
are nothing extraordinary and are the
minimum necessary for enforcement
of the provisions. There is no ques-
tion of these powers being exercm‘ed
arbitrarily because there are remedies
of appeals, revisions and other legal
means always open to the aggrieved

paily.

Shri Masani has objected to the
very principle of the Bill. His point
is that people would invest their sav-
ings in assets other than gold if
adequate incentives, sense of security
etc., are provided. He has referred
to the threat of nationalisation net-
work of controls and “Vindictiveness
often underlying Government'’s policy
towards people’s enterprises”. What-
ever may be one’s view in regard to
these and Shri Masani has certainly
distorted the picture by over-stating
his case—no one can deny that the
sort of security which Shri Masani is
looking for is available in investment
in small savings scheme. If an indi-
vidual had invested his savings, say,
in the 12-year National Savings Cer-
tificates in 1950, he would have got,
for every Rs. 100 of investment, Rs. 150
by 1962. If he reinvested this sum in
the 12-year National Plan Certificates,
he would get Rs, 247 by 1974. Even
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if he encashes his certificates now, his
original investment of 1950 would have
grown to about Rs. 160-00 by 1964.
Over the period 1950 to 1962, gold
prices have increased from Rs, 97'70
to Rs. 119'59 for 10 grammes—an in-
crease of hardly 22 per cent, and if
1964 prices are taken, the increase is,
lower, being only 18 per cent. as
against 50 per cent. or 60 per cent.
increase respectively by investment in
small savings, It is clear, therefore,
that investment in gold does not yield
as attractive a return as is available
from small savings schemes, the return
from which has moreover been tax
free. The annual return and the capi-
tal appreciation of the original invest-
ment would be even higher if an indi-
vidual had chosen to invest in some of
the growing industries of India,

The fact of the matter is that those
who choose to invest in gold in a big
way are not interested in obtaining
return on their investment, but to
hide their wealth. One hopes it is
not Shri Masani’s plea that these indi-
viduals should be given free reign to
conceal their ill-gotten gains in gold
by permitting imports of gold,

One agrees with Shri Masanj that
it is necessary to take strong measures
to right inflation. The entire progress
of the economy depends on maintain-
ing a reasonable stability of prices,
and Government have been taking,
and will in future take, suitable steps
to check inflation. 1t is difficult, how-
ever, to agree with Shri Masani that
this requires giving up, or postponing
development of industries—including
heavy industries,

The suggestion that we should im-
port gold is clearly impracticable.
Equally, there cannot be any question
of our continuing to depend on import-
ed machinery., While price stability
is an objective in itself we also must
balance our external accounts and
there is no prospect of doing so un-
less we invest enough now in machine
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making instead of frittering away
foreign exchange in importing gold.

Shri Masani has also alleged tha!
the Bill seeks to create a near mono-
poly in gold in the hands of Govern-
ment and it will make people {feei
that the Government which gives them
such sermons about the uselessness of
gold is itself trying to lay its hand on
all the gold in the country, I do not
know how he has come to the con-
clusion that Government intends to
have a monopoly in Gold. The Bilt
does not at all make any provision for
taking over private holdings of gold
ornaments. People have the fullest
freedom to hold on to whatever orna-
ments as well as bullion they may
have and the only condition is that in
so far as bullion is concerned they
should have made the prescribed dec-
laration if the quantity owned by
them exceeded a certain limit, There
is no provision in the Bill for the ex-
propriation or the taking over of gold
from private individuals.

Another point raised by Shri Masani
is that during the 15 months of the
operation of the Gold Control Rules,
there has been no evidence that the
lure of gold has diminished or that the
gap between the indigenous and world
price has narrowed or that smuggling
has decreased. I may, however, men-.
tion for the information of the House
that there are indications that the de-
mand for gold has fallen. The num-
ber of dealers and refiners in gold has
come down from about 27,000 in the
pre-control days to about 12,000 at
present. A recent survey has shown
that the turnover of dealers is con-
siderably less than that in the pre-
contro]l days. The quantity of gold
used for industrial purposes has been
brought down to about 50 per cent. of
that prior to the imposition of gold
control, Another fact that has acted
as a disincentive for the demand for.
gold 'is that scheduled banks, loans
against security of gold has dropped
from the level of Rs. 42 crores in
October 1962 to about Rs. 16 crores
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in September, 1963, and is being main-
tained at the level of Rs. 17 to 18
crores since then. On the price front
also, some success has been achieved.
While in former years, gold prices in
India used to rise by about 4-5 per
cent. per annum, after the introduc-
tion of gold control, prices have been
ruling almost consistently at lower
levels as compared to the levels of
1962, Although there was an up-ward
trend in prices in April—August, 1964,
the maximum reached even during this
period was only Rs. 126:71 per 10
grams of 24 carat gold compared to
the price of Rs. 129:90 in August,
1962. Subsequent to August, 1964,
there has been a drop in prices and
the current quotations are of the order
of Rs, 112. The fact that the price
level of gold is still lower than that
of 1962 is particularly significant be-
cause the intervening period of two
years has witnessed a nearly 20 per
cent rise in the price level in general
and about 25 per cent rise in food arti-
cle prices in particular. However, in
so far as smuggling is concerned, it is
too early to draw definite conclusions.
Nevertheless, the provisions of the
Bill, which seek to impose an absolute
ban on transactions in primary gold
between private individuals and re-
quires proper accounting of the gold
already held, coupled with the intend-
ed reduction in the overall demand,
is a step in' the direction of putting
down smuggling.

In certain minutes of dissent, re-
ference has been made to the need
for rehabilitation of goldsmiths, Gov-
ernment are fully alive to the problem.
In representations made on behalf of
goldsmiths, the magnitude of the pro-
blem has been vastly exaggerated by
giving inflated figures of the number
of goldsmiths in the country, Accord-
ing to the 1961 census, there were
some 4,51,000 goldsmiths, silversmiths,
gold dealers and others associated
with the profession of gold, silver and
precious stones in the country, It is
only the goldsmiths and not silver-
smiths that have been affected by
Gold Control. Separate figures of
goldsmiths were not available, With
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the concessions announced in Parlia-
ment on the 21st September, 1963, to
assist goldsmiths, it hagmbeen possible
to make some estimate regarding their
number. They now either continue in
the profession or have socught rehabi-
litation assistance, From these appli-
cations, it appears that the total num-
ber of goldsmiths are in the neighbour-
bood of 2,70,000.

About 2,15,000 have applied for cer-
tificates to work as self-employed
goldsmiths and are carrying on their
business. They are also eligible to
seek rehabilitation assistance, The
scheme of rehabilitation is very com-
prehensive and covers various spheres.
It makes provision for educational as-
sistance to children of goldsmiths on
the same lines as members of back-
ward communities, Technical train-
ing facilities are made available to
children of goldsmiths as well as to
the younger generation of goldsmiths.
While the expenditure on educational
assistance is met by the Centre wholly
asagrant, thaton training is shared
between the Centre and the States in
the ratio of 60:40. To enable goldsmiths
to take up other professions, they have
been accorded priority in getting em-
ployment in services and also relaxa-
tion in age limit, educational qualifi-
cations etc., to the extent possible.
Loan assistance has been provided for
settlement in agriculture, industry and
other productive purposes, Loans for
comparatively smaller amounts can
be taken, without security, on per-
sonal bonds. The terms are extremely
libera] in various ways—the period of
repayment is gpread over 10 years and
the rate of interest varies from 21 per
cent for co-operative industrial un-
dertakings to 3 per cent for indivi-
duals setting up industries and 4 per
cent for other purposes. The Centre
has agreed to meet 50 per cent of the
loss on account of non-recovery and
also administrative expenditure upto
1} per cent. So far, a total sum of
Rs. 65 crores has been advanced as
loans to State Governments, The
State Governments in turn have made
advances amounting to over Rs. 4
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crores benefiting over 35,000 gold-
smiths, Other measures for alterna-
tive employment, fair price shops etc.
have rehabilitated over 18,500. Al-
together, nearly 55,000 goldsmiths, or
about 20 per cent of those affected,
have been rehabilitated so far.

15 hrs.

The Joint Committee has made
several improvements in the Bill. Cer-
tified goldsmiths had an apprehension
that they would not be entitled to
manufacture ornamentg of lower
purity but had to confine their acti-
vities to higher purity ornaments only.
It has now been made absolutely clear
that they could accept ornaments of
any purity for remaking ornaments.
The original provision for stamping
of primary gold was considered to0
onerous. Agccordingly, this obliga-
tion has been withdrawn from pri-
vate individuals who occasionally sell
one or two pieces, Under the provi-
sions of the Defence of India Rules,
goldsmiths could apply for the issue
of certificates only upto the 3l1st
March, 1964. To meet exceptional
cases, the Administrator has now been
empowered to accept fresh applica-
tions for the issue of certificates.
While facilitieg for re-making of new
ornaments from old ornaments given
to the goldsmiths will continue, it has
now been provided that the Central
Government may prescribe, if and
when it considers necessary, limits on
the weight and purity of the new
ornaments so manufactured. The pro-
visions relating to places of public re-
ligious worship have been amended to
make it clear that there will be no
restriction as to the purity or form
of gold which they may receive as
offering. There was some apprehen-
sion about the scope of the enabling
provision for calling for declaration
of ornaments, This clause has now
been amended to exempt a person or
family from making a declaration as
to the gold ornaments owned by such
pereon or family if in the case of an
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individual the value of such ornaments
does not exceed Rs. 25,000 and in the
case of a family Rs, 50,000. The pro-
visions relating to adjudication have
been elaborated in order to ensure full
compliance with the requirements of
natura] justice, namely, issue of show-
cause notice, grant of reasonable op-
portunity for personal hearing etc.
The clause relating to penalty has
been amended so as to confer on
Courts the power to award punish-
ment of imprisonment for a period
less than the minimum period of six
months, if for special and adequate
reasons to be recorded the Courts
consider it necessary to do so.

It has been suggested that the form
of accounts at present prescribed for
go'dsmiths should be simplified. It
has also been suggested that the pre-
sent limit of 100 grammes of primary
gold with which a goldsmith can work
at g time in the manufacture of orna-
ments, should be raised in order to
facilitate the re-manufscture of arna-
ments from old ornaments given tc
the goldsmiths. Another suggestion
has been made that people who have
small quantities of primary gold which
are below the limits prescribed for
a declaration may have easier facili-
ties for the sale or hypothecation of
that gold.

I have considered these suggestions
and am prepared to accept them. I
will be moving formal amendments
wherever necessary,

I need hardly emphasise the extent
of havoc which smuggling can do to
the economy of the country, particu-

* larly in a period of development, when

we require all our foreign exchange
resources for nation building activie
ties. Shri Masani has suggested that
a certain amount of gold should be
allowed to be imported into the coun.
try to meet indigenous needs. I am
sure the House will realise the im-
practicability of this suggestion.
When we are seeking loans and other
assistance from friendly countries and
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internationa] organisations to import
the most essential goods, the diversion
of any of our foreign exchange re-
sources for the import of gold is
bound to have an adverse reaction ia
international circles and thus endan-
ger our developmental efforts. In
this context, it is vital that gold smug-
gling should be combated on all fronts.
We must also greatly reduce the use
of gold for non-essential purposes,
including ornament making. The ban
on the import of gold, on the one hand
and absence of control on transactionsy
in and use of gold within the country
on the other will be self-contradictory.
1t is for this purpose that gold control
has been designed.

Mr. Motion
moved:

Deputy-Speaker:

“That the Bill to provide, in the
economic and financial interests
of the community, for the con-
trol of the production, supply,
distribution, use and possession
of, and business in, gold and orna-
ments and other articles of gold
and for matters connected there-
with, as reported by the Joint
Committee, be taken into con-
sideration.”

Shri S. M. Banerjee (Kanpur): Sir,
1 rise to a point of order. I would
request you, Sir, to see Rule 307(1),
(2) and (3) of the Rules of Proce-
dure. 1 would like to remind this
House that there are two petitions,
one presented by me signed by about
a crore of goldsmiths and other people
supporting their demand, and another
presented by Shri Surendranath
Dwivedy on a subsequent date. Now,
taking into account the fact that the
Committee on Petitions is seized of
the matter, I am relying on Rule
307(1) and (3). It says:

“(1) The Committee  shall
examine every petition referred to
it, and if the petition complies
with these rules, the Committee
may direct that it be circulated.”
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It was circulated and I have no grouse
on that account. Rule 307(3) says:

“It shall also be the duty of
the Committee to report to the
House on specific complaints
made in the petition referred to
it after taking such evidence as
it deenis fit and to suggest reme-
dial measures either in a concrete
form applicable to the case under
review or to prevent such cases
in future.”

Sir, I rely on the observations made
by the then Speaker, Shri Anantha-
sayanam Ayyangar. You remember,
Sir, that on 6th May 1963 when this
House was going to discuss the Report
of the Vivian Bose Commission a point
of order was raised by my hon. friend,
Shri Sonavane, He also relied on this
rule. He said:

~Sir, I rise to a point of order.
A petition has been presented to
the Committee on Petitions by
Shri Shanti Prasad Jain, and it
was circulated to us on the 4th of
this month. I would like, in this
connection, to invite your atten-
tion to sub-rule (3) of rule 307
of the Rules of Procedure which

Then then hon. Speaker, on this point
of - order, observed:

“This is only limited to the
specific complaints that are made
in certain individual cases whether
they have to go into that. There
is already the Report of the Com-
mission before us. That is to be
discussed. In relation to the
observations made by that Com-
mission, the petition had laid its
own point of view. Therefore, it
is not necessary in this case for
the committee to make any
enquiry, go into everything and
then make a separate recommen-
dation.”

Then the discussion was allowed.
Then he said:

“It is only for those specific
petitions that relate to any indivi-
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[Shri S, M. Banerjee]

dual matters or when any parti-
cular individual sends any griev-
ance that he has that the com-
mittee goes into that. Therefore,
1 cannot agree with him. We will
start with :the discussion.”

This petition is a specific petition
demanding that the Gold Control Bill
should be dropped. That was a dis-
cussion on a Report. Nothing was
going to be enacted then. No decision
was going to be taken. Here the

petition is specific. Both the petitions
says:

“The petitioners pray that the
Gold Control Bill, 1963 as reported
by the Joint Committee be drop-
ped.”

I am expecting another petition
tomorrow. So the then Speaker said
that it is only for these specific peti-
tions that relate to any individual
matter or when any particular indivi-
dual sends any grievance that he has
that the committee goes into that.
This is a specific petition making a
specific prayer. I therefore plead that
this cannot be discussed and I beg to
move that this should be deferred to
the next session.

Mr. Deputy-Speaker: Rules 306 and
307 refer to the Committee on Peti-
tions and not to Bills. That Com-
mittee can take any action it likes,
but we are governed by the provi-
sions concerning Bills. The Bill has
come back from the Joint Committee
and it has to be taken into considera-
tion. There is no point of order.

Shri S. M. Banerjee: I am not talk-
ing of the petition. What is the
prayer in the petitions? The prayer
is about the Gold Control Bill.

Mr. Deputy-Speaker: Have you any
authority to show that when a peti-
tion is made to the Committee on
Petitions regarding a Bill that Bill
cannot be proceeded with? If you can

show me that authority I will con-
sider it.

DECEMBER 21, 1964

(Control) Bill 5993

Shri S. M. Banerjee: My point is
this. There are two specific petitions
on this Gold Control Bill as reported
by the Joint Committee. Even when
this was referred to the Joint Com-
mittee

Mr. Deputy-Speaker: 1 want to
know if there is any decision that a
Bill which has gone to a Select Com-
mittee or a Bill that is before the
House cannot be proceeded with if
any question about that has been
referred to the Committee on Peti-
tions.

Shri S. M. Banerjee: I rely on Rule
307 and 1 am relying on the observa-

tions of the hon. Speaker, Shri
Ayyangar.
Mr. Deputy-Speaker: Is it regard-

ing a Bill?

Shri S. M. Banerjee: Regarding a
discussion. He said that it was a dis-
cussion on a Report and therefore the
discussion could go on. That was not
a specific thing. Now the Gold Con-
trol Bill as reported by the Joint
Committee is under discussion. My
submission is that there are two peti-
tions accepted by this House and
circulated to all Members. According
to Rule 307(3) proper action should
be taken on them.

Mr. Deputy-Speaker: Proper action
should be taken by the Committee on

Petitions. They are free to take any
action.

Shri S. M. Banerjee: Then the
whole matter is defeated. I want

your ruling on this. There is no pre-
cedent, but is not.this House capable
of creating precedents? If not. I
move that this discussion may be
postponed.

Shri Nambiar (Tiruchirapalli):
Sir, I want to make one submission.
If after some time the Committee on
Petitions makes a recommendation,
by that time the Bill would have been
passed, it would have become an Act
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and proceedings would have gone on
under the Act. Thereby the whole
yurpose of the petition signed by more
than a crore of people would be
gefeated. The point is whether this
<discussion cannot be postponed till
the next session so that proper action
<ould be taken by the Committee on
Petitions. Then the advice of that
Committee will also be available to
the House and this House can con-
sider the Bill in the light of their
recommendations. That will help us
‘to consider the Bill in all its aspects
after the receipt of the report of
that Committee.

Shri P. R. Patel (Patan): Mr.
Deputy-Speaker, before you give your
ruling, I want to submit that two
petitions have been presented to the
House and they have been referred
to the Petitions Committee. The
Petitions Committee has to consider
them and then report to the House.
Suppose the Petitions Committee
comes to the conclusion that the Bill
should be dropped, what would be
the position? So, my submission is
that the Petitions Committee must be
asked to finish its work as early as
possible and then we should consider
this Bill. Otherwise, a difficulty may
arise. When the matter is seized by
the Petitions Committee, it will have
to give thought to it; if in the mean-
while we consider the Bill and pass
it, what will be the functions of the
Petitions Committee? And how can
its report be given effect to if we have
passed the Bill and then its report
comes that the Bill should be dropped.
So. the matter is not so simple as
that and we have to give serious con-
sideration to it.

Shri T. T. Krishnamachari: It is an -

¢xtremely novel suggestion for post-
woning the consideration of a Bill. In
February I shall be moving the
Finance Bill; I hope to do so anyway.
1f 1 do so., if some petition that the
Finance Bill should be dropped could
be referred to the Committee on Peti-
tions, according to this reason, the
Finance Bill cannot be considered
intil the Petitions Committee has
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given its report on that petition. It
the hon. Member feels that we should
not consider this Bill, it is open to
him and the other hon. Members to
vote it down and then the Bill will
be dropped. What the hon. Member
has referred to about a petition is a
different matter. On a reference that
has been made to the consideration of
a report on which no action was to
Ige taken, except mere consideration,
maybe that certain additional facts
are going to be submitted to the House
and they should consider them; maybe
that the hon. Speaker had that in
mind. But I have never heard in the
history of parliamentary democracy
that a Bill which had the approval
of the House for the purpose of con-
sideration by the Joint Committee
should not be reconsidered by the
House merely because some petition
has been referred to the Petitions
Committee and some decision has to
be taken on those petitions by the
Petitions Committee, which is sub-
ordinate to the House. I think the
whole objection is frivolous.

Shri S. M. Banerjee: The heavens
are not going to fall if you postpone
the consideration of the Bill.

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, I have to
make certain observations on the
point of order raised by Shri Banerjee.
In accordance with rule 307 of the
Rules of Procedure certain privileges
and powers are given to the Petitions
Committee. Now, two petitions have
been received by us, which have been
referred to the Petitions Committee
and which are being scrutinised by
that Committee. If we now proceed
with the present legislation it will
mean that we are negativing or ignor-
ing the privileges which have been
given to the Petitions Committee. It

will also mean a negation of the

democratic set-up. Certain privileges
are given to the various parliamen-
tary committees and they are as good
as the privileges of the House.

Mr. Deputy-Speaker:
quote . a precedent where

Could he
the con-
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[Mr, Deputy-Speaker]
sideration of a Bill could not be pro-
ceeded with because a petition had
been presented to the Petitions Com-
mittee and the report of the Com-
mittee was awaited?

Shri Gauri Shankar Kakkar: I say
that this is a mandatory provision by
which certain powers and privileges
are given to the Petitions Committee.
Suppose we proceed with the Bill
here and now and the Committee
afterwards comes with a report that
the Bill should be withdrawn, what
will be the effect of the report of the
Committee? If we proceed with this
legislation now it will mean that we
are negativing the powers and privi-
leges given to the Petitions Committee.

Shri Sivamurthi Swamy (Koppal):
The Petitions Committee has been
constituted by this sovereign Parlia-
ment and this matter has been seized
of by that Committee in the form of
two petitions. Here we must remem-
ber that in the history of Parliament
this is the first time when more than
one crore of people, the voters on
whose consent we are here in this
sovereign Parliament, have signed a
petition and submitted it to Parlia-
ment. So, we have to view this pro-
blem from that context. It is not
merely one crore of people. If the
Petitions Committee takes the trouble
of inviting the witnesses to give evi-
dence, it will find that the Bill is
opposed not only by one crore of
people but by many times that num-
ber. Perhaps, except the Finance
Minister, nobody likes this Bill.
Therefore, Sir, I would request you
to consider this point from that larger
point of view and give your ruling.
Unfortunately, under our parliamen-
tary system, though there is direct
representation there is no provision
for recall from Parliament. If that
power is given to the voters, I have
no doubt that the hon. Finance Minis-
ter will be the first person to be re-
called from this House.

Shri Kapur Singh (Ludhiana): I
am inclined to agree with the conten-
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tion which has been raised by my
hon. friend, Shri Banerjee, for the
reasons which have been explained
here by hon. Members of the House.
I am persuaded that if we proceed
with this Bill now, while at the same
time the petitions are under the con-
sideration of the Members of this
House in the Petitions Committee, it
would be tantamount to reducing the
provisions and procedures relating to
petitions to a mockery. The only
argument which has been advanced
against it by my hon. friend, the
Finance Minister, if I have understood
him correctly—I say that with a great
deal of hesitation, knowing his views
about the intellectual capacity of the
people from the North—the only argu-
ment which he has advanced against
the point of order raised by Shri
Banerjee is, because it is easy to pro-
cure petitions of this kind, therefore.
they need not be taken too seriously.
If one were to counter this argument
by saying that it is easy for the
Treasury Benches, or for the hon.
Finance Minister, to have a Bill
drafted, have it introduced here and
passed in Parliament by the sheer
force of the brute majority of his
party, would that be a valid argu-
ment? So, his own argument against
the validity of the objection or the
seriousness of the objection against
consideration to which it is entitled,
is not an argument which requires
any serious consideration. With these
words, I support Shri Banerjee.

Shri Sinhasan Singh (Gorakhpur):
After hearing the hon. Finance Minis-
ter, I think two points arise. Sir, you
were pleased to ask the hon. Member
to quote any precedent in support of
his contention. The occasion envisag-
ed by the point of order is one for
which there cannot be any precedent.
Here what is the position? A Bill has
been referred to the Joint Committee
by this august House. The Joint Com-
mittee has referred it back to the
House after making some changes.
On that very Bill, certain petitions
have been presenied to this very
House, this very sovereign House—no
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other House—for consideration. Now,
there are two ways open to the House.
The House could outright reject or
accept the petition or refer it to the
Petitions Committee. In this case,
the House referred the petitions to
the Petitions Committee. There are
two Committees in the picture—a
Select Committee and the Petitions
Committee. One Committee, the
Select Committee, has recommended
the consideration of the Bill. The
other Committee, the Petitions Com-
mittee is yet to make its recommen-
dation. Of course, this House is, as
the hon. Finance Minister stated,
sovereign and it can accept or reject
anything. But this House has not
rejected those petitions. They have
been referred to the Petitions Com-
mittee, whose report is awaited. And
those petitions relate to no other
matter but this very matter. So, if
we now go ahead with the considera-
tion of the Bill, it would amount to
prejudging the report or recommen-
dation of that Committee. This House
can abolish that Committee today.
This House can pass a resolution on
the motion of the hon. Minister that
this Committee may be abolished.
This House is sovereign and it can
consider this way or that way. He is
not moving a motion that the matters
referred to the Petitions Committee
be withdrawn and sent back as not
considered. Unless he takes that posi-
tion, this can't be done. That ques-
tion being there, the only course open
for this House is this. Under section
10 of the Civil Procedure Code, when
the matter is technically referred to
the court, the other matter will be
stayed. This matter has come later.
So, it must be stayed under general
provisions of law of the Civil Proce-
dure Code. If one view is taken by
the House that the matter is referred
to the Petitions Committee for its
consideration, the other matter must
be automatically stayed. There is no
question about that. We can hurry
up that matter. We can ask this Com-
mittee to report very early. The
Committee may report this way or
that way. The House may reject it
or accept it. If the House accepts the
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recommendation that it be dropped,
then no consideration arises on this
Gold Control Bill. That is my sub-
mission. There may not be an earlier
precedent like that but we have to
create this precedent here.

Mr. Deputy-Speaker: Dr. Aney.

The Minister of Rehabilitation (Shri
Tyagi): May I also make a submis-
sion on this question?

An hon, Meml;er: It is not a matter
of rehabilitation. (Interruption).

Dr. M. S, Aney (Nagpur): Sir, the
Petitions Committee has come into
existence on account of this sovereign
body. Under the Constitution itself,
the appointment of this Committee is
obligatory. When the Constitution
provides that a certain committee
should be appointed and the House
has acted upon that advice, it becomes
the duty of the House to see that that
committee does the work which has
been entrusted to it.

Shri Nambiar: And wait.

Dr. M. S. Aney: This has been
referred to the Petitions Committee.
It is under consideration there. The
Speaker represents the House. He
referred it to the Committee and it
means that this House has referred
that petition to that Committee.
Having taken that stand, it is a matter
of equity, fairness and constitutional
propriety that this House ought to
wait for the report of the Committee.
It is also open to the House not to
accept that report for consideration.
The only question is whether the
body that you have created and
created for a purpose is allowed to
function properly or not. If you do
not do that, I think, it is a serious
matter.

Shri Narendra Singh Mahida
(Anand): I propose that the Petitions
Committee should meet tomorrow and
till then this debate may be postpon-
ed. (Interruptions).

Mr. Deputy-Speaker: Order, order.
I have heard all the Members. I have
heard the arguments they have put
forward. I learn there are no peti-
tions pending before the House Com-
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[Mr. Deputy-Speaker]

mittee. The two petitions referred to
have been considered by the Com-
mittee and they have been circulated.

Shri S. M. Banerjee: No, Sir. 1
have got it here. Kindly hear me.

Mr. Deputy-Speaker: This was
circulated on the 14th December.

Shri S. M. Banerjee: I have got it.
Kindly hear me.

Mr. Deputy-Speaker: Order, order.
Please sit down. Even if there are
any petitions pending, I hold it is no
ground to postpone the consideration
of a report of the Joint Committee
where nearly 2 lakhs petitions were
received by the Committee. None of
the Members has shown any decision
‘or ruling of the Chair that when a
petition is pending before the Peti-
tions Committee, the consideration of
the Bill should be postponed. The
rules regarding the consideration of
the Bills are very clear and I hold
that there is no point of order and
the consideration of this Bill will pro-
ceed. Are you moving your amend-
"ment?

Shri S. M. Banerjee:
mission to make.

Mr. Deputy-Speaker: Nothing now
regarding this point. I have given the
ruling.

I have a sub-

Shri S. M. Banerjee: Kindly hear
me for a minute. Nothing is going

to be lost.

Mr. Dputy-Speaker: You move
your amendment? Yes. Shri Tan-
Singh.

Shri S. M. Banerjee: Yes, I move.
Sir, T move:

“That the debate on the Bill be
adjourned to the next session.”

I have the right to move that.

Mr. Deputy-Speaker: There is no
such motion before the House.

Shri S. M. Banerjee: Sir, I can
quote you a ruling. On 6th May, 1963,
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when Mr, Sonavane’s point of order
was not accepted by the House, he
was allowed by the Speaker to move
a motion and it was negatived.

Mr. Deputy-Speaker:
motion before me.
your amendment?

Shri S. M. Banerjee: I am moving
the motion.

Mr. Deputy-Speaker: You must give
previous notice. You cannot spring
a surprise.

There is no
Are you moving

Shri S. M. Banerjee: I am quoting
the ruling given on an earlier occa-
sion: .

“Mr. Speaker: I do not think
that the House agrees with it.
The sense of the House is that
this must be discussed in this
session. He may make a motion
and I will put it to the House.

Shri Sonavane: I beg to move:

‘That the debate on the Report
of the Commission of - Inquiry
appointed to investigate into the
administration of certain Dalmia-
Jain Companies laid on the Table
of the House on the 23rd January,
1963, be adjeurned to the next
session.’

Mr. Speaker: The question is:

“That the debate on the Report
of the Commission of Inquiry
appointed to investigate into the
administration of certain Dalmia-
Jain Companies laid on the Table
of the House on the 23rd January,
1963, be adjourned to the next
session.’

The motion was negatived.”

There is a precedent.”

Mr. Deputy-Speaker:
garding a Bill?

Shri S. M. Banerjee: There is a
precedent in this House. I should not
be deprived of my pivilege.

Mr. Deputy-Speaker:
ing the Bill?

Shri S. M. Banerjee: I have the
right to do it. Let them vote it down.

It is not re-

Is it regard-
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Shri Gauri Shankar Kakkar: It has
no different character. When the Bill
is introduced, it is a motion.

Mr. Deputy-Speaker: This is the
ruling on a motion for adjournment
of the debate. Here we have to take
up the consideration of the report of
the Joint Committee.

Shri S. M. Banerjee: Perhaps, no-
body has gone through the whole
thing. Kindly hear me. Nothing is
going to be lost. My point is only
this. I know there is a division in-
side the Cabinet also. That is the
whole thing. I have relied on Rule
307. You said that the petition has
been circulated. I know it has been
circulated. I have relied not only on
Rule 307(1) but also on 307(3). It
says: .

“It shall also be the duty of the
Committee to report to the House
on specific complaints made in
the petition referred to it....”

Mr. Deputy-Speaker: That is over.
You need not go into that. You come
to the motion to adjourn the debate.
I have given the ruling on that.

Shri S. M. Banerjee:

lost my mother.
come for this.

Sir, T have
I have specially
Kindly hear me....

Mr. Deputy-Speaker: I have read
it in the news. I am very sorry for
that. Please accept my sincere
condoler:ces.

Shri S. M. Banerjee: Kindly hear
me. You are relying only on Rule
307(1) which says:

“The Committee shall examine
every petition referred to it, and

Divistoh No 11.]

Alvares, Shri
Aney, Dr.M. S.
Banerjee, Shri S. M.
Berwa, Shri Onkar Lal
Bhattacharya, Shri Dinen
?Inwani, Shri Lakhmu
‘Birén Dutts, Shri
Dangeker, Shri N.

1959 (Ai) LSD—T.

Kspur Singh, Shri

Ktohan, Shri P.
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Dasaratha Deb, Shri

Dwivedy, Shri Surendranath
Gupta, Shri Kashi Ram
Himmatsinhji, Shri

Kachhavaiya, Shri Hukam Chand

'K:ishnnpg! Singh, Shri
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if the petition complies with these
rules, the Committee may direct
that it be circulated....”

It has been done. I have no grouse
against that. But what about 307(3)?
About the ruling that I quoted, the
point was whether the Vivian Bose
Commission’s report should be con-
sidered or not.

Mr. Deputy-Speaker: Are you dis-
cussing my ruling or this ruling?

Shri S. M. Banerjee: You wanted a
specific ruling on that. 1 have quoted
that ruling.

Mr. Deputy-Speaker: This is about
the motion for the adjournment of
debate. Are you not moving your
amendment? First you move that
and then ask for the adjournment of
the debate.

Shri S, M. Banerjee: Sir, I move:

“That the Bill, as reported by
the Joint Committee, be circulated
for the purpose of eliciting
opinion thereon by the 1st Feb-
ruary, 1965.” (70).

Mr. Deputy-Speaker: Then you
move for the adjournment of the
debate.

ghri S. M. Banerjee: Sir, I move:

“That the debate on the Bill
be adjourned to the next session.”

Mr.
moved:

“That the debate on the Bill
be adjourned to the next v'session.”
Let the Lobbies be cleared.

The Lok Sabha divided:

Deputy-Speaker: Motion

[15:43 hrs.

Mahida, Shri Narendra Sirigh
Manoharan, Shri

Masani, Shri M. R.

Murmu, Shri Sarkar
Nambisr, Shri

Ramabadran, Shri

Reddy, Sl}ti Nl_{uimh:

Roy, Dr. Saradish



6009 ' Gold

Sezhiyan, Shri
Siddhanti, Shri Jagdev Singh
Sivasankaran, Shri

- =
Alva, Shri A. S.

Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

‘Basumatari, Shri

Besra, Shri

Bhanu Prakash Singh, Shri
‘Bhattacharyya, Shri C. K.
Boroosh, Shri P. C.
Brajeshwar Prasad, Shri
Brij Rej Singh-Kotsh, Shri
Chaturvedi, Shri S. N.

Chaudhry, Shri Chandramanj Lal

Chuni Lal, Shri

Daljit Singh, Shri
Dorai, Shri Kasinatha
Dubey, ShriR. G.
Gandhi, Shri V. B.
Hanumanthaiys, Shri
Harvani, Shri Ansar
Himatsingka, Shri
Jamunadevi, Shrimati
Keishing, Shri Rishang
Koujalgi, Shri H. V.
Krishnamechari, Shri T. T.
Lakhan Das, Shri

Lakshmikanthamma, Shrimati

Lalit Sen, Shri
Mahishi, Shrimati Sarojini
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Solanki, Shri
Swamy, Shri M. N.
Swamy, Shri Sivamurthi

NOES

Marandi, Shri
Maruthiah, Shri

Mishra, Shri Bibhuti
Mishra, Shri Mahesh Dutta
More, Shri S. S.
Mukerjee, Shrimati Sharda
Musafir, Shri G. S.
Naik, Shri D. J.

Oza, Shri

Pandey, ShriR.S.

Panna Lal, Shri
Paramasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel , Shri Rajeshwar
Prabhakar, Shri Naval
Puri, Shri D. D.

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Raju, Dr. D. S.

Raju, Shri D. B.

Ram Sewak, Shri

Ram Swarup, Shrj
Ramanathan Chettiar, Shri R.
Ranpe, Shri

Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
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Venkaiah, Shri KoHa
Yashpal Singh, Shri

Samanta, Sbri S. C.
Sanji Rupji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimat
Sen, ShriP. G.
Shakuntala Devi, Shrimati
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Shree Narayan Das, Shij
Siddananjappa, Shri
Singh, Shri D. N.
Singh, Shri, K. K.
Singh, Shri R, P.

Soy, Shri H. C.
Subbaraman, Shri
Sumat Prasad, Shri
Sunder Lal, Shri
Swamy, Shri M. P.
Tantia, Shri Rameshway
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Uikey, Shri

Veerappa, Shri
Venkatasubbaiah, Shri P.
Vyas, Shri Radhelal
‘Wasnik, Shri Balkrishna
Yadava, Shri B. P.

4 g i rat (m) . Eﬁ Shri Solanki (Kaira): Shame!

dre weE T g £ 0§ A ¥ am
qE

Shri Tyagi: I have voted from a
wrong seat.

Shri Gauri Shankar Kakkar: I want
to vote for ‘Ayes’.

Mr. Deputy-Speaker: In the case
of Shri Lahtan Chaudhuri, his vote
will be added to the ‘Noes’, beacuse
he was sworn in only today, and he
has not been allotted any seat yet.
In the case of the others, their obser-
vations will be recorded:

The result of the division is as
follows:

Ayes: 32! Noes: 93

The motion was negatived.

Mr. Deputy-Speaker: 6 hours is the
time allotted for the discussion of this
Bill. We have to fix some time for
the consideration stage and some time
for the clause-by-clause consideration
also because there are a number of
amendments.

Shri Nambiar: There are about 200
amendments and there are about- 43
clauses. Therefore, 6 hours may not
be sufficient, ' = -

o\ SiETT T 7@ (FeT): 7w
Wz I =fEy |

Shri Nambis:: We discussed this
point also in the Business Advisory
Committee and said that the time al-
lotted was not sufficient. And the
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Hon* Speaker said that we could con-
sider the matter.

Shri Kapur Singh: I submit that
more time may be allotted, so that we
can go into the matter carefully.

Mr. Depuy-Speaker: Just now, we
shall have 4 hours for the general dis-
cussion and 2 hours for the other
stages. As we proceed, we shall see.

Shri Yashpal Singh: What about the
time for amendments?

Mr. Deputy-Speaker: We shall have
4 hours for the consideration stage'and
2 hours for the amendments.

Shri M. R. Masani (Rajkot): The
discussion that has just concluded on
the point of order and the adjourn-
ment of the debate is in a way a reflec-
tion of the strong feeling among all
sections of the House agaifist this Bill.

Many years ago, Mahatma Gandhi,
talking in Wardha to Mr. Louis
Fischer, the well-know author, made a
remark which has been published in
Mr. Fischer’s book A Week with
Gandhi. In that conversation, Maha-
tma Gandhi told Mr. Fischer that if he
had his way, he would open the vaults
of the Imperial Bank and the Reserve
Bank of India to take out all the gold
and distribute it among all the villages
of India so that economic power which
was concentrated in the hands of the
Government, could be decentralised
and distributed in the hands of the
people.

Shri Tyagi: That meant socialism.

Shri M. R. Masani: This Bill is the
exact negation of Mahatia Gandhi’s
wish and advice. This Bill seeks to
take away all the gold in the hands
of the people and concentfate it in
the hands of the Reserve Bank and the
State Bank of India. This is the
climax to the betrayal of Mahatma
Gandhi by those who seek to thrive in
his name and mislead the people in
his name.
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This Bill, I repeat, seeks to create a
near-monopoly of the possession of
gold in the hands of Government. The
Finance Minister asked a few minutes
ago what was so wrong with it, and
why I objected to it. 1 object because
I am opposed to all monopoly,
whether in the hands of
private people or of Government.
That, 1 thought, was the reason for

the appointment of the Monopolies
Commission by this Government,
which we welcomed, but it is quite

clear from this Bill that, far from
being anti-monopoly, this is a Gov-
ernment of monopolists, who seek to
monopolise the possession of gold
and the political and economic power
that it gives.

But before I proceed to this aspect,
let me draw, for five minutes, the
attention of the House to certain fea-
tures of the Bill which have not much
relation to its main object and which
are highly objectionable in them-
selves. It has been for me a matter
of disappointment that the Joint
Committee could not at least get
these evils out of this measure.

The first of these is the inclusion
of the declaration of ornaments. This
is a new threat, particularly to the
women of India. Shri Morarji Desai
had given a solemn assurance that
gold control would never apply to
ornaments. That was only eighteen
monthg ago but, as is the practice of
this Government, the assurances are

not worth the paper on which they
are written. Cynically those assur-
ances are made and cynically they

are broken, and today this House is
being asked to start putting its fingers
on the ornaments of our women. It
is true that they are not being con-
fiscated straightway. But the quan-
tum of ornaments and their value
have to be listed.

1547 hrs.
[DR. SaroJINT MaHIsHI in the Chair]

Can there be any doubt that within
a little period of time, this same gov-
ernment, if ¥ survives that long, will
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come and sdy. ‘Now, we place a
ceiling on ornaments, ang all orna-
ments over that ceiling should be
handed over to Government for nomi-
nal compensation’? Has that not
happened to the land of our people?
A Government that can do this with
the land of the people will have no
compunction, in its avarice and greed,
in laying its hands on.the jewellery
of our women.

Then, there is quality control. I do
not wish to take the time of the
House on this. It will no doubt be
taken up tomorrow on the amend-
ments. But I would advise the House
to read two very good Minutes of
Dissent which have been appended to
the Report of the Joint Committee.
One is by Shri Chandak and half
a dozen Members of the ruling party
pointing out that quality control or
the restriction of 14 carat is com-
pletely unnecessary for the purpose
of the Bill itself. And the other is
another cognet Minute by my hon.
friend, Shri Tridib Kumar Chaudhuri,
the revolutionary socialist, who also
points out that this 14 carat resolution
is utterly meaningless and unhelpful
to the objective of the Bill.

Then there is the attempt to ac-
centuate class was among those con-
cerned with gold. In typical commu-
nist fashion, attempts are made to
set the so-called certified goldsmiths
against the other dealers. An attempt
to drive a wedge between the victims
of this Bill is sought to be made. I
was very glad to see in the Joint
Committee that that attempt had
failed, and that goldsmiths ang deal-
ers stood side by side refusing te be
separated like this, equally unani-
mously demanding the withdrawal of
this wicked measure.

Then there is the attempt to say
that you must not carry on business
in gold and moneylending operations
in the same office.

And finally, there is the objection-
able proviso that no appeals to the
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courts of law can be made against
any order passed by the Administra-
tor under this Bill. We have talked
long in the days of pre-independence
about the separation of the judiciary
from the executive, but under this
Bill the power to adjudicate and the
power to administer are in the same
hands, and there will be no appeal to
the courts of law or justice. I hope
these aspects will be carefully con-
sidered by the House tomorrow.

Now, I come to the main point of
my ‘speech, and that is to oppose this
Bill root and branch. This is a mis-
conceived measure. It is g measure
altogether uncalleq for by the econo-
mic situation in the country, Dr.
L. M. Singhvi, in his Minute of Dis-
sent, has pointed out how this Bill is
against the total weight of evidence
led before the Joint Committee. Hun-
dreds of memoranda were presented
to the Joint Committee, but he points
out that except for Mr. Khera and a
couple had a good word to say about
nobody had a good word to say about
this Bill. No class of citizens came
before the Joint Committee to put in

one good word for this Bill. If the
Joint Committee had been a free
committee, I know that this Bill

would have been voted down, but we
know what happened in the Joint
Committee. I am not free to refer to
it here.

This Bill was conceived in January,
1963. Taking advantage of the Em-
ergency and the patriotic sentiments
of our people, the Finance Min-
ister’s predecessor put through the
Gold Control Order. That was a bad
day for India. I have an idea that,
when the history of our times comes
to be written, the economic history of
our times, and of the collapse for
whioch we are now heading, it will be
mentioned that January, 1963, with
the Gold Control Order and the Com-
pulsory Deposit Scheme, marked the
beginning of the end of our economy
under this Government.
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As it happens, that is an accident
that gives us some advantage. When
most laws are introduceq in- Parlia-
meni, nobody knows how they will
work. In the case of this law, we
have had experience of 18 months of
this particular Bill already in opera-
tion under another name. The proof
of the pudding is in the eating there-
of. What has heen the experience of
the country and this House about the
'30ld Control which we are now try-
‘ng to put permanently on our sta-
‘ute-book? Has gold control served
its objectives? Have these objectives
“seen achieved or even furthered?

What were the objectives, and what
nre the objectives of this Bill? I think
on this there will be unanimity.
‘There are three objectives of this
Bill. One js to cure what is called
the “lure” of gold, and to lessen the
demand and stop hoarding. The se-
cond is to bring down the price of
gold in India, which is twice that in
the international market. And the
*hird objective is to help in stopping
smuggling. I do not think that even
the Government would deny that this
is a fair statement of the objectives
of the Bill. I am glad my hon, friend
Shri Tyagi agrees.

Then, what I want to know is the
experience with regard to these three
things. Has this control lessened the
love of gold or the desire to have
gold?

Shri- Kapur. Singh: No.

Shri M: R, Masani: The answer has
been given. Not at all. How much
gold has been surrendered to the
Government under this measure? Let
the Minister answer how much of the
pold in- India has been given over in
response to this measure?

Secondly, has the price come down?
An hon. Member: No.

Shri M. R: Masani: Most definitely
not. In August/September, 1964,
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when the Joint Committee was dis-
cussing this measure, the price of gold
was higher than it had ever been.
The Indian price of gold in last
August/September was Rs. 145 per
tola, while the international price
was Rs. 63. In other words, the In-
dian price, after 15 months of the
Gold Control Order, was more than
twice the international price of gold.

A wretched little memorandum was
sought to be circulated 5 few days
ago, trying to make out some kind of
case for this Bill. It was a pitiable
effort, with all the resources of the
Government behind it. It tried in a
vague manner, to suggest that the
price of gold haq come down some-
what.  since  August/September. I
challenge and question that state-
ment. These gentlemen are trying to
fool Parliament into believing this.
As soon as the Bill is passed, it will
be mentioned that the price has gone
up again. The price has not gone
down since August/September, and
the demand for gold is as active as
ever.

Finally, has smuggling stopped, has
smuggling diminished?

An hon. Member: Increased.

Shri M. R. Masani: It has increased.
It is true that the risks of smuggling
have increased, but so have the pro-
fits of smuggling, The profit margin
has widened, and we know that when
the profit margin widens, there are
bold ang daring spirits, lawless spi-
rits, in every part of the world, who
take advantage of that profit margin
and that is what they have been do-
ing. So, neither has the price of
gold gone down, nor has smuggling
diminished.

If this is the poor experience of 18
months of gold control, then the
country and the House will ask why
Government are persisting with this
measure. It is a very legitimate
question. We might well ask why.
I must say very: plainly that as far
as I can divine, there are two motives
behind this Bill.
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The first is the motive of grabbing
the gold that exists in this country.
The Government knows that the only
valuable things left in this country
are things like gold, land, foodgrains,
buildings, and so on. They know the
worthlessness of their own money,
and they know the worth of goid.
‘They are trying to tell the peopie of
India that it is useless, that it is a

lure. The best way of setting an
example is to say: ‘we do not care
for your gold, you may keep it.”

What is the example this Government
is setting to the people? When the
Finance Ministry of the Government
of India go and try to lay their hands
on gold, they not only convince the
people of this country of the worth-
lessness of our rupee currency, but
convince them that it is wise to have
gold.

Why does Government want gold?
Because they want to meet their
foreign obligations on which taney
are about to default. Having brought
this country to the brink of bank-
ruptey, this Government now tries to
grab some goid so that they can pay
foreigners for what we owe them.

That is the first motive—the desire
to grab gold and establish a mono-
poly. It is the “acquisitive instinct”
at which the Finance Minister seeks
to mock. If there are any acquisi-
tive people today, they are on the
Government benches and Treasury
bencheg in this country. They are
the real acquisitive people who are
irying to grab everything in the
hands of the people.

The second motive is to foal the
people. I say that the Bill is meant
1o fool the people into believing that
something is being done. Like Hitler,
they want scapegoats for the failure
of their own economic policies, and
they have fastened on the poor gold-
smiths of this country,....

An hom. Member: Shame.
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Shri M. R, Masani; . just as
Hitler fastened on the Jews. They are
trying to cover up their failuwe ia
stopping smuggling, the inefficiency
of their Customs Department, by ask-
ing us to pass this Bill.

Let me read from one of our very
acute economic observers. In the
Jndian Express of 17th July this year,
Shri G, R. Penkshe says:

“More than eight months have
passed since then, and the.pre-
sent situation is that the gold
control rules are more honourcd
in the breach than in the observ-
ance. Despite the closure of the
futures trading in gold and the
ban on the sale or purchase of
anything exceeding 14 carats,
there is g roaring blackmarket..

—mark the words—

“.... in the metal of the high-
ezt purity. The entire trade has
passed from the hands of the
jewellers to innumerable small
shopkeepers selling a variety of
odds and ends, who have dis-
covered an underhand side busi-
ness more lucrative than the
ostensible ‘shop-front’.

They sell ‘biscuits’—as bars of
smuggled gold of 10 grammes each
with foreign markings are cal-
led—to needy customers who are
either recognised or are proper-
ly ‘introduced’, the terms being
prior payment of cash at the rate
ruling on the day. No questions
are asked, and none answered..”

The writer then went on to say
that: “the proposed law would be a
dead letter”, and “will bring neither
credit to the Government nor to Par-
liament”, if passed.

These are sapient words coming
from an expert on the subject. That
is why I said: since this Government
is not devoid of intelligence enough
to kwow that gold sontrol has not
worked and wili sot work in ihis
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country, they are going through this
mockery and farce, this act of calcu-
lated hypocricy, in asking Parliament
to make itself a party to this hypo-
critical act.

16 hrs,

What is the basic issue, Madam
Chairman, in regard to the pride of

gold and the hoarding of gold? Why
is the price of golq high? Why is
there the demand for gold? Why is

the Indian price twice that of the
international market? It is not an
unhealthy craving on the part of
your sex, Madam Chairman, nor is
it the desire to hoard gold for its own
sake. The cause is that our currency
has been debauched by this Govern-
ment. This Government for the last
ten years, as a result of its Second
and Third Plans, has debased our
currency until it is today what it is;
the rupee is worth exactly 17 nP of
the pre-war rupee of 1939-40. In
every city of India I am told, people
are buying the pound sterling . for
Rs. 24 when the official price of the
£ is Rs. 13:33. It is very interesting
that in September 1963, when the
gold control order of the present
Minister was brought in, the pound
was worth Rs. 18.7 and this control
was supposed to bring down the price
of the pound ang raise the price of
the rupee. But the rice of the pound
in our black markets has gone up
from Rs. 18 or Rs. 19 to Rs. 24 today.
That js the abject failure of this gold
control,

It is not only the price of gold
that has gone up. Don’t we know
that other prices also have gone up?
Gold has very little to do with it.
Has not the price of land gone up?
Has not the price of foodgrains or of
cloth gone up and, as somebody
pointed out the other day, has not
the price of green vegetable gone up,
‘due no doubt to the wicked hoarders,
the vegetable merchants who keep
green vegetables for one or two
years.

Prices have gone up because the
Tupee has gone down, because those
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in possession ef the Government of
this country have defaulted on their
primary obligation of giving us a
clean and honest rupee, a rupee whose
value is the same today or tomorrow
or ten years from now. In other
words, the problem of gold is the

_problem of inflation. There is no goid

problem in India; there is the rupee
problem in India; there is the cur-
rency problem in India; there is the
monetary problem in India.

What are the causes of this infla-
tion? They are the policies of this
Government and its predecessor Gov-
ernment. ] will just list them for lack
of time.

The first is the wrong priorities of
the id and Third Plan. By
showing an obsession for heavy indus-
try, which is unremunerative and
slow in returns, as our Prime Minis-
ter has belatedly learnt, by investing
more in the State sector, which is a
wasteful and unproductive sector, we
have deliberately and cold-bloodedly
created inflation in our country. Let
me read one sentence from the
report of the Auditor General of
March, 1964. He said that there are
45 public enterprises and according
to him, only ten make some profit;
the remaining 35 made a loss. On a
public investment of Rs. 1200 crores,
our public undertakings had made a
loss of Rs. 12 crores. This is the kind
of wasteful investment in our Plan
which is the direct cause of the gold
problem which we are facing today.

Secondly, the burden of foreign
indebtednéss. It has been estimated
that during the Fourth Plan period,
we have to repay Rs. 1200 crores in
foreign currency by way of instal-
ment of capital and repayment of
interest. This is where gold is wanted
—to replay these obligations. Then,
there is deficit financing, manufac-
turing of currency notes without
reserves and without resources against
them. Finally, there is excessive
taxation of the needs of life of the
poor: those excise duties which have
further aggravated the rise in prices.
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It is sometimes said that the great

Gold

economist, Keynes, justifieq some
amount of inflation. It is a great
injustice to that great man. I shall

read a sentence from Keynes who is
blamed. for pro-inflationary policies to
show what he would have said about
those gentlemen who adorn the Trea-
sury Benches today and their pre-
decessors. Keynes said:

“Debauching a currency saps the
foundations of society more
subtly, swiftly ang permanently
than any other conspiracy.”

This is what the Government have
done. They have debauched our
cwrrency. Having done that, they
now come and stop people having
gold, Only a fool would hoard rupees
in this country. . .

Mr. Chairman; The hon.
ber’s time is up.

Mem-

Shri M. B. Masani: Madam Chair-
man, I am the only speaker from
my party and I need another ten
minutes.

Mr. Chairman: Leaders of parties
were given 20 minutes and I request
him to conclude,

Shri M. R. Masani: I shall con-
clude soon. Inflation as has been
quitely rightly pointed out, is not
only anti-social but anti-socialist, be-
cause it hits the poorest people most.

Acharya Kripalani sometime ago
called the inflationary policies of the
Government “pick-pocketing”. It is
because they are picking money out
of the pockets when they are not
looking. I would rather compare it
with counterfeiting. A Government
that puts in circulation notes for
which it knows it does nat possess
reserves or resources in goods and
services is a counterfeiting Govern-
ment and I call this Government a
Government of counterfeiters. If I
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counterfeit a coin, I will be sent to
jail, quite righily; sa would you be,
Madam Chairman, with all respect.
But the Finance Minister of this coun-
try is free from the Indian Penal
Code. He can go on fabricating
money which is worthless money,
pretending to put a rupee into our
hands when he is only giving 17 nP.
and he is immupe from the criminal
law of this couyntry. Therefore, I
say that this is a  Government of
counterfeiters which is taking ad-
vantage of the confidence of our illi-
terate people. Then the Government
comes with this Bill and says: let us
fight the gold menace. There is no
gold, menace; there is the governmen-
tal menace; there is the rupee me-
nace in this country. A man who
holds gold or land or grain is a
rational human being. He js react-
ing in a normal, human way, an ac-
quisitive way, if you like. But all of
us are acquisitive, not excluding this
Government.

What has the gold control done? It
has pushed up prices of other articles
higher. When control is put on gold
and you cannot hold it legally, the
more timiq spirits turn to other things
bescause they will not hoard the
rupee, worthless as it is. The price
of diamonds has gone up by fifty per
cent since gold control has come; the
price of silver has gone up; tie price
of land, houses, foodgrains has gone
up. If today foodgrains are hoarded
by the people, one cause is the gold
control order.

Gold control has destroyed rural
credit. It has hurt our peasants who,
with their little holdings of gold,
were able to get credit for seeds, for
fertilizer.

Lastly, it has driven dealings un-
derground. The same people who
were dealing in gold openly, now do
it underground. I mentioned earlier
Mr. Ponkshe‘s remark that the gold
trade is not carried on by gold
dealers and goldsmiths but it is be-
ing carried on by cloth merchants,
bidiwalas, panwalas, restaurant
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keepers and “biscuitwalas”. Go to
Chandni Chowk here or Bhuleshwar
in Bombay and see gold trade going
on openly and shamelessly. I tell
the Finance Muuste: that nothipg
that he does can stop this trade in
the gold or hoarding of gold.

Lenin, the great communist,
boasted before the Revolution; he
mockeq at gold. “When we are vic-
torious on a worldwide scale,” brag-
ged Lenin in 1921, soon after coming
to power, “we will make public toilets

once

out of gold on the streets of the
world’s largest cities.” Lenin has
gone, but gold remains, and today

Soviet Russia is not building toilets
out of gold. It has come on the
world market to offload gold and to
buy grain. In the last year they have
delivered 200 million dollars worth of
solid gold and by the end of this
year it is estimated another 350 mil-
lion dollars worth of gold will be
unloaded on the market by Lenin’s
successors. Lenins may come and
go; pinchbeck Napoleaons may come
and go. I predict, Madam Chairman,
long after all of us have passed away,
gold will remain as it was, because
gold is pure and the Government's
policies are impure ang filthy.

Finally, gold control has created
a new bureacucracy, new forms of cor-
ruption and new expenditure, and
it has lost to the public exchequer,
revenue, lakhs of rupees in the way
of sales-tax and income-tax which
would have come to us from the earn-
ings of honest, goldsmiths ang gold
dealers of this country. (Interrup-
tion). It is no wonder then that my
revered chief, Rajaji, said a few days
ago that “Congressmen are my child-
ren, but they have gone mad.”?

Shri T, T. Krishnamachari: Thank
God, the hon. Member does not claim
that he is one of his children!

Shri M. R. Masani: There is no
other description for this Bill: it is
a Bill of suicidal maniacs; it is a Bill
of the people who are out to destroy
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themselves; they want to. commit sui-
cide for the country. We shall there-
fore fight this Bill, inch by inch, tootk
and nail. I would like to declare
here, for the benefit of the poor
goldsmlths and dealers of India, who
are being crucified on a cross of gold
by those opposite, that the moment
we can do so we shall seek the repeal
of this shameful law which the Gov-
ernment have brought forward here
today. = '
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Skri P. R. Patel: Mr. Chairman, I
do not -oppose the Bill. However, I
have no pleasure in supporting the
Bill. We had the gold cortrol order
under the DIR. That was done at a
time when we were in trouble, when
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we were attacked by China and we
wanted to pool all our resources for
the defence of our country. The gold
control order was enforced by the
Government and yet, T would ask
whether the gold price has gone down.
My submission is that it has not gone
down.

Shri Nath Pai (Rajapur):
gone up.

It has

Shkri P. R. Patel: So, the purpose
of the gold control order is not served.
Secendly, smuggling of gold also has
not gone down. Thirdly, has the love
of gold decreased? We can Thave
pious wishes and speak whatever we
like in the House, so that people may
say “this is a nice man” But the
love of gold has not decreased. If my
friends who ore speaking here go
Lome and search the pcckets and
trunks of their family members, they
will find gold. The love for gold has
not decreased.

I come to the 14 ct. gold. With all
the rules about 14 ct. gold, I know
that ornaments have been manufac-
tured with 22 ct. gold. I think if we
are honest we would admit that our
experience is that 22 ct. gold orna-
ments have been manufactured by
goldsmiths. We have all along been
hearing cries from goldsmiths. I have’
no love for goldsmiths. I can assure
you I have no gold with me. Even
with my wife and my son’s wife, the
value of gold woulg be much less; it
may not even be worth Rs. 5000.

So, if a legislation does not serve
the purpose, what is the good of
having it on our statute-book? What
is the result? If we consider the legis-
lations that we have passed, the breach
is much more than the implemen-
tation. There is breach not only” by
the people, but by Government ser-
vants, ministers, Members of Parlia-
ment and legislators. When there is
such a breach of law, people lose
respect for law. I am of the
opinion that whatever law Wwe
pass. it should be implemented fully.
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Shri Nambiar: This is another pro-
hibition law!

Shri P. R. Patel: If we want gold
for the economy and welfare of our
country, the best course is to restrict
the people from purchasing gold.
It may be ornaments, ear-rings or
whatever it '‘may be. It may be of
14 ct. or 5 ct. If you want gold let us
have it. Restrict the people from
having it, let us restrict ourselves.
Let there be no buying or selling of
that type. Today what we are doing
is that we are having the satisfaction
of passing a Bill, a Bill which will
serve no purpose. I would like to
know whether this Bill as it is would
stop smuggling. Would it also make
people have their ornaments in 14
ct? Nothing of that type. Will the
price come down? No. Then, why
have this Bill? If it does not serve
the purpose, what is the fun in getting
this Bill through in this august House?

If we read the Bill and the Gold
Control Order we will find that this
Bill is more stringent than the Gold
Control Order. The goldsmiths and
other people were fools to oppose the
Gold Control Order. This Bijll is
more stringent than the Gold Control
Order. The Gold Control Order ex-
empted ornaments . No declaration of
ornaments was necessary. There was
no limit to the possession of ornaments.
In this Bill a limit is placed at
Rs. 50,000 worth of ornaments. It
anybody has more he has to declare
it. Once we agree to Rs. 50,000, it
may come down to Rs. 25,000, then
Fs. 10.000 and tomorrow it may be
“any ornament”. So the principle is
the declaration of ornaments. Per-
sonally I feel that if ornaments are
to be declared, let all ornaments,
even ornaments worth a paisa, may be
declared. What I desire is that let
this be a legislation which can be
implemented. There should be no
loopholes. Today what will happen
is, if 1 have ornaments worth Rs. 60,000
T will just put in the custody of my
friend ornaments worth Rs. 80,000.
Then no declaration is required. (In-
terruption),
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Then there is one other thing. To-
day there is a kind of tendency that
is increasing. It is said that these
traders are roguwes, they are black-
marketeers and all that. Tt is said
that the goldsmiths are rogues, the
persons dealing in gold are rogues and
all that. If we say like this about
the whole nation, that all are rogues,
that is not the way of improving the
nation.

Shri Nambiar: Then nobody will be
left.

Shri P. R. Patel: It is a negative
approach. I am the grandfather of
more than two dozen grandchildren.
1 have - large family. My sons’ child-
ren, my daughters’ children and
nephews’ children call me grandfather.
But there is one rule in our family
which we have followed. We never
abuse the children. We never tell the
children that they have done some-
thing wrong and we have found that
our children are better than the pther
ordinary children. If you want to
bring up the nation, if you want to
bring the moral standard of the peo-
ple high, you have to improve the
moral standard in this way. Do not
abuse the people as we are abusing
them today. Let us stop here and
trust our people. Today we are say-
ing that gold should be nationalised.
If gold is notionalised 1 will be ve:
happy. Because, those people who
talk of nationalisation are the worst
hoarders, not the others. They are
speaking only for the sake of speak-
‘ng. L4

Mr. Chairman: The hon.
should now conclude.

Member

Shri P. R. Patel: I would not say
anything more. Let there be a legis-
lation which can be implemented,
which can bring purity in the people.
If we accept 14 carat, I think the
whole nation is going to become 14
carat or 12 carat. That is not the way
of making people pure or brave. So,
if you come forward with a Bill, res-
tricting or even taking away the en-
tire gold from each and everybody,
I would be the first person to support
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such a measure because the possess-
ion of gold is not absolutely necessary,
as food is necessary. Now we have
certain legislation, certain Acts, cer-
tain orders which are not implement-
€d or which are not capable of being
implemented. Such enactments
should not find a place in the statute
book.

Mr. Chairman: The time of the
hon. Member is over. He should
conclude now.

Shri P. R. Patel: I resume my seat.
=Y o WYo TN : gl AgIET,
7 9rgan g fF ag o fa=r sawie w9
7 T § 98 age &) a1fF 39 F IR
s 79 qug T sl w0 vEe w3a,
1965 % 4 &9 & qMOT ATA |

¥ srar g 5 faw wet wERa
Fgd fF Tar Aww qgy o wEr o9r
9 qg Az HALT F A AT GT
g7 | IfF s #E F faw a7
¥ gAR AWAT el A ¥ud A
% fede fer & 99 & 99 a3 &7
a fafsar &1 qar Tv@r & 1 W S
¥ I FT AT E, 99 F @I gQ
& gamar § fF oo 6 e 9 a@
FY ¢ 5 57 77 9399w g AR ITW R
FraEag fear s

A FTJT ATIH AGH [F 98 Fg7 75
gt 8, afF W w9 0% @
AW &, & & I H @7 fF ogAR
Frr sifeaat & 5k sl ot F aga
¥ wgem ¥ fagiv @ w1 qEifaeg
F 47 WX I MR AT 5 aw A
fagas & 99 &1 & & fRar s
WA T A AET 1 IW ¥ AA
gt ¢ fr wrw faw faQdh gey &
& T afew gAR A Wl ®
¥ ¥ favg WiaAT § W F WG §

AGRAHAYANA 30, 1886 (SAKA)

& ag fagas <7 & @ 7 w0
Afe qEieg a8 & 5 99 F faws
T AT AT o § AR S &
feor &Y wavfeor 3@ & a< faa & &
| T & | FgT AT T I F q2q
TITT qAT § |

‘ﬁﬁo‘i’eﬂl’ﬁ (m) :ﬂ'I"T:

Hu e &7 wod gy dE@y )

st go AYo gt : & maw fam
Ft 79 99 & AT § HR AT FW
% gafrd & Fa@ a® @ FFw
fo ot & § gga ¥ qaaw fagr av
fr fafewm #9€r & g ag wwen
£ A 9w 7 #¢ faviw &Y feam g,
# fex g7 am &1 g 5 @ ww
fafemrq @1 daar #X § 39 F q”
IH T A1 S g | gy fafewer

TF T AW 7 & & g F

17 A AT 18 A TqUHK a7 F
AR I FEEn AT @R TG B
AT & | IR FET E, FHET F v
gam war & fr @ fawr w3 A<
far s | gEd fafeww 3% fam
= gy A Y dw A ot S
Y ATl EORT F FEATR ¥ | SR
T agT ey av fF 39 (99 1 39 &%
fear 17 | qF wAT go0 E fF F9
a1 93| tF AR fufees 7@ a=w &0
Ffeq g9 & T o fufeorg F3E M
ag WY& Agr fear war & ag wgEv
foig e 2 2 faw & v faaw aesw
ZITH AR, W@ AN AR ITH
arg huar X 5 z@ faor &1 @rE
FL AT 3 § FWiga Iw FI

¥ www ¥ A wmar v omfa
g fufewmw w3 &1 a1 1 & Fifwwr

#T ©T § & grow =orw smae| F¥ av

FER AW AT e s A ar faare
TS F T FT AT X oAwT &

(Control) Bill 603 6-

%



6037 Gold
[’)ﬁﬂ'oﬁomﬁf]
o &g 5 37 o ¥ fafewrs w927
& fad fawfr &1 & o 30 @ &
Y ST | w3 a® & fafeww
FHEY AT FIZAAT FT AH qT 4T LT
aF 3fEa g

¥ OF A1 FgAOT AGAT § | 79
fag & @5 F9 ¥ 9eva ¥ fom §F
fa gg fad @@ W™ | 39 FE
2 F AR OF A AT 97 fF AW AT
ATATET FY AT AATES § I 8
X WAYS WO WA ST ¥ 39wy
TF AT fam ar B ogw a9 ew oW
g @0ew § w39 F oy fagei
qZT F TE®@ 2 | gw arq faRe
T w1 AT ¥ ogAfey g weAl
A A & w2 T e Jaw
T A | I oA P fe omatae
SR ®wAiAz | § g K g FeATar
g & fog & orw Faw oF Faz v,
fs & a1 a0 g F FA9 F I3
g fmFaoaImamE g g, fm &
aTe ¥ 77 d A g § ggmr A
fe gz foa ST &, S H9H OF W
FIT F1 o ¥ faar o mgrofeEy ¥
@Y a3, mgweT & 4 a3, afew
St | AR S T Y A qieee
¥ 50 IT 100 TT 200 To WA AT
S 3F IF AT R AF aOF F I
fer 2w 9m ¥ et § fagd e
g1 a0 a3y faw Y gF mz § wefw
TF 984 ! F1 01 % agamarqra ga
IARX FT 4 %, @ 39 F AW qfq &7
T aFT 5T w5 oag A a §
fF ag #ve g7 R gyer w1 fag @
AR § T g9 99 g9T FL @ WY
Tt § AfwT saet gEer @ @ &
T A AT W A @ F FgfaT W
T % 7 OF FT A 9 T aFA
A 6T g8 S1F ¥ qo9w gF ¥ @ ™A

DECEMBER 21, 1964

(Control) Bill 6038

g F3T ATH N AT 39 T 7 AU qF
o ®w ¥ ¥ s1a7 FifE I¥ w
AW FT AT FT T @F qOAT 977
T FW g o FAT A | 7® A
WETIST & AT

UF ARG q9€9  : Wz 4RW
F ofT TR TGAT A AIT T HTHIT
arfe sae & 3 faar

Wt "o WYo ANl : ¥ &7 rgar
g % 3 a8 ot @1 & 99 A 77
fe ag faor oma &

UF ATAIG 9T€w ¢ Odw an
a1 TF Toe Far faer & amw A E

oY ®o ®Yo Fwit ;& Af gA
a9/t f & FAT FgAT TET &, W AT
3 39 38T @ § ITH I JAT
st 3

gAX aga fawr w41 7 A% Aew
Fa faqr & oW F @@ f9 wTW
FAAA T | 3@ § a9 FT qw frar
AT R FEETET qEE & 9y
IgH! AZG FT AGT TAAAT | AleS
AT AT Y& §@T gHT &F0
R AET AATM | IRIY T AT
#gr a7 fr 3@ faw & 1o ag Y I¥w
g 5 @ /e F atw ma ) afe
g9 a9 7 AT fF 5 oF W Y 8T
2 aE a aEdET 4000 FAT FT
T |1 T AR IF F TN AT
qHY APy W A qAY | IH F HATET
3q F EIRT @ FT JEHT AN AT
T F F AT & @Y A7 | w9 faw
3w ¥ g #faie fafaeer &1 w949,
fret w fafacer &1 F3@T T
g ¥ $qAT 9 g2 39 W NF
i qEHFT AT AeH EHT y AAfFT



6039 Gold

e gFAT & ? UF qeHe Fgr 9T WTAT
ar | 39 w1 FW a8t ) fAF gur
AfFT ™ W@ qg qER, GAWT
) g ok S8 F FMA, ggi @
M ¥ gt aewe w@E ANE &
IS AT AL | I FT I oA W
FAFT & 1A {, FAGL F AR &
AR AT FY FF § Ja7 g, "< qwmfy
gt afs AT JaX 9gAr AR
gifF T FaX A A AfwT
TR AT ATE A 136 AR 140 TIF
TR AT & 39 # fgrqa @Y Qg o
Fax 79 F fag = @war § | 9
TR & a7 T F IR aurR F,
A3T IR F 47 g qF F I
# AT I ATIX 136 § 140 Y F
A F FIC IAAT AT TS § | 92
AN %@ § ®F I 9T & T 8
f&F B oTgt FAT F AW I FERY
9T F FI I@BT LEAT HT JiT A
ST GHAT AT UG g FEIET FY AT AGY
T g | wmgaTag & e
FY T IF BT AT F FHAT § AR
T & X[ JIAT 39 T FF F AGF
F1 FIT H THAT §, qIq A0 H
AT FT gFMRR I¥ &9 37T & AR
qg I O AT AT H @ A9T |
AR qF A{F F AT FT AW & F
T ¥ T WT & | A A qar 4%
QAT F Q& q9 g7 {5 g qAT
JAHT Tq HIT FT 97 AT AB HE
FT 91 |

=t @ ; gg HIY FT AT I9ET
g

st qo Wo FAWE: S I
aepat av a0 | we Ay @ Ay
& AR 7 &Y FrE FHT AT TG

qaqd faar @&t ag wiee wgw
faer A ¥ | TAR FAWT faw wAT
off FomEETO ¥ Sq § 39 gE &
1958 (ai) LSD—8.

AGRAHAYANA 30, 1886 (SAKA)

(Control) Bill 6040

afea 4f% IR T8 WO gowa &1
garew g foqar q1 @1 qAEIR QE}
T Hell ST FY A AT JWTE F
I I FT [T TR F A7 99T AR
I SR ¥ Aot goa w1 A
ar foar a1 gefeg 9% @@ FEAT
wIfFga g faa FTq@ T FEr
A | W @ ¥ I UF AEET
TR AWT AT T g1 39 & faqy
# gAT TOFHT AT A T FR A
fear @ #R F49 200 aT 250
wrefrat ¥ q1 39 & fadg § gaw
st FX o &1 F IAR IATIR G
7% & A AT ag § i wsi 9% S
F1§ gafaan o & oAt §
o A & ¥y Fgarg frorear
17 ATE T@OHIT AR Sifs w9t
AR § I A1 gaW A
Oq MR T @ & faer & qm@ v
¥ F1E KT IW FT AT g §1 aWA
#§ W W wwar § AT wEW o
FX WX ART A I 1S ATFAT
g1 g, AfET ¥ g¥ giwr St
T @ wE AR S o wE
favamg =Y frar sTawaT & fF ag w9
FT FT T 93, TH A@ qTfEEA 98
Wt gw A% fawEm g s awd e
fF ag o F47T TUW FI I3, WATT
T FL MR FIE QAT &9 TCHATHAT
& I HIT g NG WAl 28 FY
g & fag @1 3 &1 ara I A
I8 14 D FTH A AT e § fae
THAT AR T T qUA q6a § (6

14 $€ FTE ¥ I951 71 Zfaa ife
et &t ?

Q% WA §I€@ 9 HIT 10
FEFaTRE

=Y go WYo TN : qF AW LT
fflafEFNaEarsa Tt
FaaTE



6041 Gold

[=f &0 W0 aasll]

RIS F T IR § AT 75 A
F24 & fF AT 7 ¥ ar § #¢
ggT FTT T I FT g A AT |
9 F47 FET AT ? 98 AR AGH
A&t | 9g q%T F ATAA AT AV A AW
I 2§ | AfFT Wi AW A IAAT Fi A
Fza1 § fw 3@ F 7T FT A0 4T
AT W@ § | e R faw AqweE
dr3d ¥ 7q ¥ faars g &Y, @uiFr
¥ 77 ¥ 2 faars ) ag), afew ar
I A 94T ¥ gaF faxg qa &y s
q oY 29 5 9 gaq § A § | a1 A
fad 3q qgq & wadT AAFET F FCO
& FT g § #ifs gw /N gER
fgars & 3 sorwers § |\ afeT 9%
AT ag a1 A6 &1 ey § o owme
39 w3T § g4 woudeqT § § a1 gAY
TATT 75 ATITT &Y AT FHAY T0AAT ?
Alsgm g e g § %
R § asfr aeed) w1 o i 394 99
qedsy § ST Aa 2 9 g 2 9,
37 ¥ fogg @ @n frar o aY eAr
7z faqy N e agi W As gu &
oY 7@ faa F f@at® w991 AT 3T a7
a7 fawma 1

FIFT AT 8 Aes wgre fa=
qTg FIAT TTedT § T FAT qHT 7
g19 ¥ 39 AU $1 THAAIEF AHT
AT AT 7 AT AR F TEAHT
T TTT IBAT §, T A IIRG FT
TETF FA FT T Tl AT
AR TEEFIN FT AT AT qG TS
F ar §, §HE F T § g1, 7gan ot
TEX TR & aIX & g aY 39 F7 I
¥ 7z #g faar et § fF gmi dw ¥
frgs oRATHY 99 @ & AR SR
FTEAT GFEX | [T HR qfecrs dFe
Likcuil

DECEMBER 21, 1964

(Control) Bill 604

wamf wgea : A EeE
quy qATT Y QTE !

&Y ®o WYo AW : § Faw T AT
@i faae § & wadft @ @t F
M | W AT ORI A oA
Fa7 ? I HUAT {w § waw X
wodt feqrog &1 fagr § 1 S&¥ ag
_aTh a8 ¥ ferad § —

“Government should recognise
ara protect Swarnashilpa as a
cottage industry and shoulder all
responsibilities  for its fullest
development.

Arrangement should be made
fcr the import ang distribution of
gold to artisans and the public
through Government agencies.

Arrangement should be made
for the sale of Swarnashilpa pro-
ducts on the line of handicraft
products in the internal as well as
the international markets anq for
launching of an effective propa-
ganda for the sale of its products
and the establishment of a jewel-
lery emporium in different piaces
for this purpose.”.
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faer #S(aT <Y dwm & wrw o S g
aY SEY F1E AW A7 7Y grf S Ay
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1 & @ faed fF FTo gwET w9t
BT T &) FAT TR EY | 39 F fAaw
FB AR IR § AR FB 3@ AR T &=
7T = F % wWR A 97 faw
ATAT 978 AT fET S |1 F A | HAT
e @ R § TiEEs
fF gATEr WA, gWIR Mesfend St
f atss ® gardy &1 70w § ARE
M ST AT qA § IAw w1 AT
F1E HEETEl | '

Y 3@ faw & SO FTHT A
fex & | FANIT 3, 4, 7 WX 9 ;fe
gt oX # F37 & gwea fer §
I FIC IF 10aT I8 gy ar &
oo =T @ |

o ¥ & 0F a9 FAT FAEAT §
9% a8 I fF g faa o fr e &
qrEY I ¢ 9E w9 TS 79 Ay

TS febT e A S wver o e

Poft g% & 9= el i F I R OF
Fadt qoy &, 9 & 3w OF 7
gFy &, A & T aEI T g F
TEY, OF T3¢ @& a9 Iq aF< FT
7 g% & fr 3o amit & 3FR fwar
ST ? WAL T@UFTA AT OATEN 9T T
oy or@r WY @Y T Y AT THY 2w A
ST @ ? # vt ngiey & fadaw
FAT e § fF 9% 3T andl 9% weer
% ¥ 9 1 @ fagus F7 faw 3w
e 4 Far 7 fF & faQeit @@ FT0F
g5z 1§ 9 fag 3@ 71 fady Far
g 5 @@ ota g ot ¥ 2w FT A
FETT gl &N, FAT €T § ) s
TR J AT A Z4w gHT &, a8 e
T g4 gHT W@ | 3afag 3@ faw A
Frow & faat o | e fa A St
FT T59T IV, T AW F I
eI AT qZ9T )
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stwet gREat T (W) -
Sy ufy & faar @it fagar § I 2,
Y ave g fergram ¥ @ F famr
#¢ afgwrd fagar g1 ot § | § 2T
F ot g | o & oW a0 § awt E,
A g FY FRATHT T F 7 ATRTNFT &7
mfeat £ I & | qF FRTIT@I R R
g mfearie # fafreey awa #1 a3
&Y wedl e R o N e e
T T &, IR gET 1Y, FqifF @
¥ feami & a8 ST ¥ SATIT AT F
gET ], aE AT AT

1€.51 hrs.

[MR. DEPUTY-SPEARER in the Chair]

T WA F f 7 g agEy 4
WY FIAT § AT I @A & av
1) F F § 79 AT, I Ag 9E-
FX F 99 Fa @ FT TIAT F AT 8,
= # awar

o qT GATK F7 AT T /AT
7 FE dJ@T-sET @ @y g
QIR I TG | AT EH
FaT #1 F95 ¥ a7 FT G F AqH
TR Ty § gferw faer oy, A ag q@
fs ag a7 9 oo, wef ¥ foar,
T Fgi & ML AT FI N | TH AT TR
TTHT F AL R

# oot o #Y avw ¥ A
Fedr g, fFw & wwear  F
fe wfasy & 19 d9ar agr wfeq
& T &, Fifs swar #1 fale =Y
AT & WX 98 AT TFIT ¥ FGA
M § 1 zEfaw @R W ;e
=fee f& arfgs @3 ¥ 4T a1ay o
¢ fw ag s ox fagaor s =SrEdy
g1 W FT g sk R ¥ fag
FER HT ARG F wEEY
T =fgC, gEl-asid T4 =fg
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[t s € <]
AR FO-AFT F sxaear wfow w7
FAT A1fEw, | gERANA gk FE
ATE TF TER &, AW FT T 719
w1 FT Y gaT A3 2 F

Fy ar & foor ¥ g9 faduw w7
fadre w<dt §, dfen 9fF & off ¥
Fdrgig, zafve & gu faw =1 fae
G F ARAT A HFT qAAT FAT
g+ ¥ g § fR a | oA
Far @Y framEl F a6 e\ 2y
I 9T GET ) ITF FTH AT R |
zafar 3@ ) UF 7 T I

AT Y £ I, A FAR 77T
feat oAt &, 97 F1 g ber F agfrma
st & S @, Afew fee s & T
fea et X E AR AT F W & v gy
o g faar & 1 gt & g FORA
¥ fa, afe feT i T 238
gfl ¥ s ¥ fq3, afew e
F1 38 A8 faem | N I FA A
IR &, T AIGY FQ &, ST q@y
Tl 7E faet § 1 a9 <t A
9 FB T I § AR &t & Ay
A7 @1 g g | F ua-few gA aw
I § | TR, PR, FEAgR wfg &
AT AW AT, TEE &Y &% & 00
g 7 zaa @@ F T2 fHe whw
g | WER ¥ gA F a9 agleas
2 @ &, afew IAwT geT guT

T

oo S1EE AT T@ HIE F N AT
9 ¥ FAT AT E § HR THY ST
F AT KTEIT AGY gAT | AT A1 AT
3 f AT 22 AR 30 AT FTE, Y
®¥ 91, 49 & P wew 1o«
FRX F M 7Y 97 faw AR FT TG
I &, I awig § faifgay F ey 4,

DECEMBER 21, 1964

(Control) Bill 6046

afgemsit ¥ =t &, FiAfeat & a6,
Far F e & ) |/ AfaE &y
FEA & | AT ¥ OF aw F FIOGE
qrg F gy aifeat & fF gw o Fm
FA |

ot =AM o oFET WAl F7 2)

st eEEd T oat
FTETHI AL & | 91 N1 I A A-
Tt § | IR AR A A e
AT TR TNGLE 1 wigard
@ ofa-g9 faqm aret & 1 & ofg
FgAT g3 T )

U AIH-ASHT 1 AT F fog
HIEHT & 979 Ja% @ FT 7T 43
T qig ¥ I Aq A1 AfEA
T GEFX F 9 F7 @ ! gafEan
T g 2 f EF F = ¥ gt faw
AT 9, fom@ aeRr grent feafa g1
S|

TSR AT &1 Qe F fad
ATEFRT F AIHY g F T, -9
FT gaw 31 fearam, swaemgl,
FTt JIX 9ISt 97 earw femr o,
SATET o FTEo Yo TG & |

fergeam =1 wfaww ser *few
faqrg 39T § | AT ST AT @Y @Y
g | wfasw # gw A a§t gEEd &1
THAT FTAT RAT | AT F AR F Y
fraw T ird, foa@ g S
agfeaa @Y AR =7 9x wigamnt &0
Y agfaa €1, o< H Fax g, ga-wa
g, 3w F1 fawr g 71X g7 a7
wiasr #=e1 &1 |

o FORTETY ¥ 37 qdw @ fE
T FTi 1 F7 BT AL AT & 1 9
gar Tear faFre fe swmar ® oIAwy
S g WX gW ot aglaaa g
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ol gvw w7 wEAE (3AW)
AT gy § 7

i 3 ageTard T 39 faw
F A9 a1 K o Fwr g, AfwA
<y ot <t g, #ifw ST A AR
WA FY Afgam &1 N aH aFAE
TAREN F g § o7 A FT oY
T TFAIB & | AR WR A-faw
AT FW & 1 F 1500 TIF FaFex
FIATE, TO qeHeR AT A &
ARFB @A TTEITIT &1 7
Jy A I E AR agAw W o
st § 15w faw & 1 woaar g &

Fafdy T F FE gET AT
frreraT =mfeg, faw ¥ U #1 wRe
fax, Tz &7 fawma 1, 3w Y @R,
A wigad & & mmr-A g,
Tif § 997 9C T FT 2 6 |

Shri Alvares (Panjim): Mr. Deputy-
Soeaker, one would have thought that
the Bill after coming out of the consi-
deration by the Joint Committee would
have improved matters considerably.
But I find that in spite of all the
searchlight thrown on this Bill and
tke representations made by those who
uppeared before the Committee, the
Bill thas come out, in its main
provisions almost as it was first pre-
sented ang therefore my opposition to
this Bill remains more than ever.
Nobody could take objection to the
objective of stopping smuggling.
Smuggling of all types of goods must
end and must be brought under con-
trol. But how is it possible for the
Government to stop smuggling when
circumstances are so favourable? If
one looks at the bullion quotations at
the newspapers, one finds that the
price of gold was as it was before
when the gold control order was in-
troduced. Yesterday I haq an occasion
to look to the price list. There is a
very cryptic sentence: the price of

Hindus in Pakistan

gold has been rehabilitated because of
the news of fresh arrivals. Any
newspaper can with impunity print
the vprice of gold in the black market
and can also say that next week there
will be more arrivals; this week there
are less arrivals and according to that
news, the prices fluctuate.

17 hrs.

1t is my contention that the print-
ing of these prices is an open invita-
tion to smuggling. After all, if the
price of gold is what it is today, in
spite of the lmitation put by Govern-
ment to go by the international price,
it is obvious that the people who want
to hoard gold will go and buy gold.
I find that the Joint Committee has
not given any attention to the point as
to how to stop smuggling. All that
the Govermment thought fit to do is
to impose control upon the poor gold-
smith. Obviously, the goldsmith is
at the third receiving end of this
smuggling racket. The gold first
comes to the sea customs, and then it
passes to the traders and finally only
a small proportion of the gold
comes down to the goldsmith for the
making of ornaments.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue tomorrow.

17.01 hrs.

CONVERSION OF HINDUS IN
PAKISTAN*

Shrimati Savitri Nigam (Banda):
Mr. Deputy-Speaker, Sir, I want to
raise a discussion on points arising
out of the answers given on the 14th
December, 1964, to Starred Question
No. 489 regarding conversion of
Hindus in Pakistan.

Unfortunately, there has been a de-
finite and very fast deterioration in
the functioning of the External Affairs
Ministry which is quite visible not
only by the answers and replies given

*Half-An-Hour Discussion.
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[Shrimati Savitri Nigam]

but also by the statements made by its
spokemen from time to time. I am
going to quote two or three glaring
examples to prove the accuracy of
my statement.

This morning, one hon. Member
asked Shri Swaran Singh whether
there has been a little contradiction
between the statement made by him
and the statement made by the hon.
Prime Minister. He said he has not
seen in what way the statement has
been reported by the foreign journa-
lists who are not very dependable. I
would humbly submit to him that
my one-ran secretariat works perhaps
more efficiently than the huge secre-
tariat at the command of the Ex-

ternal Affairs Ministry. I want to
know why the hon. Minister
did not see his own state-

ment especially when it was reported
in a wrong way, in a way which was
contradictory to the statement made
by the hon. Minister, and why the
contradiction was not issued imme-
diately after his arrival if it was
really wrongly reported. The whole
country is surprised and quite frustrat-
ed because of the contradictory state-
ments made by the two different
spokesmen of the External Affairs
Ministry. The army of 1.C.S, I.AS,
and LF.S. officers is just busy doing
the routine work.

A few months ago, when one senior
officer of Pakistan was caught red-
handed for indulging in espionage acti-
vities, the Pakistan Government want-
ed 24 hours from us for making the
declaration. When that was given,
the result was that first Pakistan an-
nounced the deportation of one of our
senior officers of the same rank, show-
ing to the whole world that in fact the
Indian officer was turned out for es-
pionage activities and we have just
revengefully turned out their officer.
At that time we thought that the
honest and decent stand of our Minis-
try has been exploited by them, but
this time, again, exactly the same
thing has happened and exactly the
same thing has been repeated. This
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shows clearly that the Ministry of
External Affairs has failed in its diplo-
macy and failed miserably. It can be
fooled by the Pakistan Government
any time. This is a matter of great
concern to us all.

I would like to mention another
point which is a matter of great con-
cern. All the newspapers were full
of the news of the forcible conversion
and when the question was asked in
this House, the Ministry showed its
utter ignorance and inability to find
out the exact position and the cor-
rect situation. The reply whi:h
was given wag not only unconvincing,
but misleading also. The reply was:

“Government is aware of this
news item. Government of India
have from time to time seen re-
ports of forcible conversion of
'minorities; and they are aware of
the persecution of minorities
which has led to a sense
on insecurity and continued mig-
rations into India. This, of course
is in violation of the Nehru-Lia-
quat Pact of 1950 and the atten-
tion of the Pakistan Government
has been brought to this.”

Further replies which were given to
the supplementaries have a sort of a
note of helplessness too. While it was
accepted that forcible conversion was
there, when the number was enquir-
ed, there was no reply. They said,
“We do not have the number of peo-
ple wiro have been converted so far.”
When asked why the correct position
has not been found out through the
Embassy, the reply was that the
Embassy did not have any informa-
tion. So, it is quite obvious that the
Ministry and the Embassy have not
attached any importance to this. Both
of them have neglected and failed in
their duty which is expecteqd of both
of them to protect the interests of the
minorities in the other country.

1t is high time the External Affairs
Ministry realised thig fact that when
any such sensational news item ap-
pears in the newspapers, there are
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very many chances of very dangerous
reactiofls and repercussions, So, im-
mediately some very authentic cate-
gorical and definite reply must be
given by the External Affairs Minis-
try. They must also suggest the re-
medies which have been adopted to
protect the interests of the minority
community. If the news is wrong, it
should be contradicted in such a cate-
gorical and firm way that there may
not be an iota of doubt in anybody’s
mind and especially in the minds of
those unfortunate relations of those
'minorities here. But nothing was
done. The spokesmen of the External
Affairs Ministry may not be so
religious-minded; they may be very
cosmopolitan. But they must not for-
get the fact that those people who are
quite helpless and who are suffering
a lot of torture attach great import-
ance and they have got great religious
sentiments to their own religion. So,
if the news was correct, we must find
cut some solution. If our protest has
not proved successful, we must
approach through the various inter-
national organisations like the World
Court or the UN. There are many
other ways to find out remedies and
give protection to these unfortunate
minorities who are being forcibly con-
verted. In this 20th century, this is a
most inhuman thing to convert peopie
in a forcible way.

I would also like to make it clear
in the end that all my ecriticisms have
been motivated by the desire to im-
prove matters in the External Affairs
Ministry, as this Ministry has great
responsibilities. Secondly, I do not
know whether 1 should mention it or
not, this Ministry is full of friends and
everybody wants the best thing for his
friends. I also want the best for this
Ministry and I want to pull them up,
so that they may come up to the mark.

With these words, I want to know
from the Minister what remedies they
are going to adopt to give protection ta
the unfortunate minorities in that
country and what steps they thave
taken tn find out the accurate position.

AGRAHAYANA 30, 1886 (SAKA)
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Shri B. K. Das (Contai): It appears
that no serious attempt has so far
been made to ascertain or at least have
a right guess about the exact position
regarding the conversion. May I know
if it was done through any agency or
any international agency like the Red
Cross? May I know whether the help
of such agencies was sought for?

6052

Shri S. M. Banerjee (Kanpur): May
I know whether it is a fact that there
are several letters from those who
have  been  forcibly  converted,
addresedq to the Prime Minister and
the Home Minister of this country,
requesting them to see that the Nehru-
Liaquat Ali Pact, as far as the protec-
tion of minorities is concerned, is res-
pected, and to take up the matter at
the highest level in Pakistan?

R FFET TR (el ¢
@t aifeeara ® fawsw & @i o
ferg <8 7 ¥ 9% wvaew ¥ T €A
foed aatg awi § g™ 735 9w
F1.7A far e st & 1961 F wraTdr
F Aiws § 3% feam & gaar gear
g 2 forat ST AfEy M A & &
faw W@ =1 77 | 99 fAaw agigH
=1fed ¥ 78 gQ T ¥, IAH HEAr
F Far vty 41 g€ @ 7 AR gEwr
TFT a1 FTT 7% ¢ fr 9 & oY faviw-
FT B a F AW ¥ IAFT gH-
ofads #3 ot marg | afz g, @
FT qRT T ¥ 79T Z$ wfHe
& gRT AT Ay qfEl & g U8
AT S FT g fwar fw feqn anri
&1 g # afcad fear mar ¢ ?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Sir, I have listen-
ed, I would not say with interest, with
rather despair at the way the hon.
Member who opened the debate made
an attack on the Ministry rather than
on the subject, namely, the question
of forcible conversion. The complaint
is unnecessary, because the answer
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[Stuimati Lakshmi Menon]

that I gave to the House completely
covers the whole question. It is very
difficult to find out the exact number
of persons converted because
this conversion is taking place all the
time not only in Pakistan but all over
the world. People are changing re-
ligion and getting converted, may be
out of fear, may be out of poverty,
may be out of temptations that are
offered by the preachers. There is
nothing in the Constitution, neither in
ours nor in the Constitutions of other
countries nor even in the Declaration
of Human Rights, which prevents a
person or persons preaching or pro-
pagating hig or their religion. It is
very difficult to find out whether a
conversion is forcible or mnot. It
comes to our notice when large num-
bers of people are converted together.
Then we suspect that there was force.
Thig force may not be physical force,
it may be out of sheer fear because
minorities living in a dominant majo-
rity group feel that it will be better
for them to accept the religion of the
‘majority, even if it is against convic-
tion, because it may mean a certain
sense of security.

“ Two such cases have come to our
notice with regarq to West Pakistan
and which I mentioned on that oc-
casion. One group of 600 Hindu
Bheels of a village embraced Islam.
in another case 200 Bazigars embkraced
Islam. Whenever news of conversion
reaches us we point out to the Paki-
stan Government that it is in viola-
tion of the Nehru-Liaquat Agreement
which guaranteeq safeguarding the
interest of the minorities.

The hon. Member opposite hag rais-
ed a very vital issue. This is a point
which can be settled only at the high-
est level, by promoting communal har-
mony, by ‘'making the Government
realise that the minorities have a right
not only to exist but also to follow
their own faith. Everything in that
direction is being done. At every con-
ference this matter is being taken up,
that the rights of minorities should be
safeguarded and the Nehru-Liaquat
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Pact should be
nbserved.

implemented and

Shri S. M. Banerjee: Will it be
taken up at the Home Ministers’
Conference?

Shrimati Lakshmi. Menon: The
Agenda for the Home Ministers’ Con-
ference has not been finalised. Cer-
tainly, if this is a matter which has to
be taken up, it will be included in
the Agenda. I cannot give a gua-
rantee now whether it will be taken
up or not.

Then, in East Pakistan, there has
never been any mass conversion. There
has been conversion, as I pointed out
the other day in reply to a question, of
kidnapped girls, minor girls, married
women who are forcibly taken away,
being converted to the religion of the
kidnapper and so on. But when they
are produced before the caurt, they
simply say that they wanted to marry
a particular person and so they
changed their faith voluntarily.

We have been accused of omission,
not taking any interest. The extent
to which we can take any interest and
investigate the matter is limited,
because unless a person comes and
tells you that a person has beén forci-
bly converted ang the use of force can
be proved, nothing can be done. We
may become very excited about it but
these limitations we have to under-
stand and appreciate.

Then the question is askeq why we
do not take it up through some inter-
national agency or why we do not
refer it to the United Nations, This
is a funny situation in thig House . .
in the morning they say “why did you
refer it to the United Nations?” and
in the afternoon they say “why don't
you refer it to the United Nations?”.
Only today morning, when there were
questions about Kashmir, we saw that
Members wanted to withdraw the
question from the United Nations, as
they felt that the-United Nations has
become ineffective and cannot do
anything.
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Shri Sivamurthi Swamy (Koppal):
8ir on a point of order.

Shrimati Lakshmi Menon: There is
mo point of order.

Shri Sivamurthi Swamy: That 18
not for the Minister to decide.

Mr. Deputy-Speaker: What is the
point of order?

Shri Sivamurthi Swamy: The
Minister of State for External Affau;
says here that in this House funny
things are going on, something is said
in the morning and it 1s reversed in
the afternoon. I think 1t 15 an nsuit
to the House.

Mr. Dcputy-Speaker: Anyway, there
is no point of order.

Shrimati Lakshmi Menon: I am
sorty, I did not mean any insult to the
House. Members do not have a very
clear idea as to the capacity or the
respoansibility of an international or-
ganisation in these matters. Because,
as I pointed out.earlier, religious cor-
versions are taking place all the time.
In Pakistan, not only Hindus but
even Christiang are converted to Islam.
In Af-ica, it will be noticed, that
many Africang are first converted to
Christfanity and then converted back
to Islam again,

ot gETIETe Wt aER F
R FY wreETaw fear a7 FAwvS F

fiw 9 T qifeeare § § ST T w1
F1 fredgry gaTr &
Shrimati Lakshmi Menon: Yes, 1

know. The hon. Member need not
remind me. [ have referred tg the
Nehru-Liquat Pact. )

ot gem =X wgEA (a) ¢
et 71 gt -afcad T & g SR
CE R E S

oy aredie (gaf) : & qF fe
¥ ol (u CRdvem W ST § 4
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Pakistan
QAR G TR WE ) s
qfFET §  § & 1950 ¥ &UaY
FAET g8 -9f a7 6T TqT /i aE}
T I FT AT ¥ SHHT qF 41T
EERCIR Il

Mr Deputy-Speaker: . Order, oraer.
He should resume his seat.

Shrimati Lakshmi Menon: What the
hon. Member says is quite correct.
People are being converted. I am noct
denying what the hon. Member is
saying. The hon. Member is correcs,
absolutely correct—hundreds  of
thousands of people are being convert-
ed to Islam. But the difficulty 1s, how
can we prove that force was used.
That is my point. I can say that they
must have done it even out of fear.
I can say that when there is a smalil
minority professing a different faith in
the midst of a majority professing an-
other faith, in the interests of secuiity
they might have done it, they might
have opted for that fzith. Whether it
1s forcible ar voluntary, it is not possi-
ble to prove.

»

The seocnd point was about refer-
ring the issue to an international or-
ganisation. The oniy way in which
we can bring this - before the United
Nations is to prove that this is a case
of genocide, that a definite attempt has
been made to eliminate or wipe out a
minority community. Then, of coursr,
it will attract the articles of the
Genoride Convention. But for that we
have to say and prove that whole
people have been wiped out orthere
has been genocide. In all humility I
say that conversion is not regarded as
genocide. People may be’ deprived nf
their religion, people may be deprived
of their way of living, but that is not
regarced as genocide.

Shrimati Savitrl Nigam: May I point
out. . .

Shrimati Lakshmi Menon: I am not

yielding. 1 am sorry to say that the
hon. lady Member does not understand

9
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Shrimati Savitri Nigam: May I
submit. ..., ...

Mr. Deputy-Speaker: Order, order.
The hon. Minister is not yielding.

Shrimati Lakshmi Menon: I repeat,
conversion is not regarded as genocide.
The only instance of genocide in his-
tory is when Hitler tried to eliminate
the entire Jewish race by force, by
various kinds of torture and Iforce.
Therefore, it is not possible for us to
refer this to any agency, because
there is no raison d'etre by which we
can prove that force was used and
whole people were made to change
their religion, It is happening in
Tibet now. People have been made w
change their religion. In fact..,,

T TETHAC TN ¢ TG g
qfeadT iaT 1 faq qeg F TTET
g

Dr. M. S. Aney (Nagpur): What d>
you mean by saying that there is no
genocide?  (Interruption).

i YETREI Wew : faseq q
fxq 301 ¥ gd-aftadq g G g ¥ AW

A‘ -
IRT qaad §, Iy O fuwiga g

Shrimati Lakshmi Menon: Nobody
seems to listen to what I am saying.

Mr. Deputy-Speaker: She is reply-
ing to the debate. You must listen to
her.

Shrimati Lakshmi Menon: The only
way in which......

o g Ty wEATT | FET WERT
43 g & 979 g fewamr wg o
M ead g TO¥ ST WY aG
IAT T faay fF gH g N
Lot o

Mr. Deputy-Speaker: Order, order.

Shrimati Lakshmi Menon: The only
way in which this can be referred
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to the united Nations 1s by alrracting
the articles of the Genocide Conven-

tion. But this does not attract the
articles of the Genocide
Convention because there is

ne question of exterminating the
minority or a group of peopie. There-
fore, there is no point in the short
aebate raised by the hon. Member on
this side......

N EEN AT wGAY : 4 TG
i3l F1 qa §, aga & foegt
F1 QI TEET AT WY .

Mr. Deputy-Speaker: Order, order.

WgEW W wHIAW . IJTN
FAGATH IAT AV e wgl wr A
IAE EH T AT TG g A, HET
F®I

Shrimati Lakshmi Menon:
what she said was irreievant.

Most oi

i R I TFIW@ Iy

HEIT .

QYW WEIAT : AEY, HIET |
FT A AA I E ST GAS |

ol %A Y TJAW : @ FE
wate gl & | s @0 fag ¥ T
feeramed |

Mr. Deputy-Speaker: The House
stands adjourned to meet against
tomorrow at 11 O’ Clock.

17.22 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, De-
cember 22, 1964/Pausa 1, 1886 (Saka).

———
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